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The Lok Sabha met at Eleven of the
Clock.

[Mr. Seeaker in the Chair)

ORAL ANSWER TO QUESTION

SHorRT NOTICE QUESTION

Explosions im Tambaram Area

+
B.N.Q. 24, 8hri Balakrishnan:
Shri Mathiah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that explo-
sions took place several times in Tam-
baram area rccently due to the acti-
vities of the Air Force;

(b) whether explosiong are taking
place to demolish big buildings in the
airflelg area;

(¢) whether the explosions have
been caused by earth tremors; and

(d) whether any investigation has
been conducted to find out their cause
and if so, the result thereof?

The Minister of State In the Minis-
try of Defence (8hri A, M. Thomas):
(a) and (b). No explosions have been
caused in Tambaram area either by
the activitieg of the Air Force or by
the demolition of big buildings In the
airfield area.

(c) and (d). The Director of Beis-
mology of the Directorate General of
Observatories, New Delhl, visited
Tambaram and Investigated the matter,
From the facty furnished by him, the
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Government of Madras have assured
the public that the effects observed
in and around Tambaram during the
last few weeks were due to genuine
earth tremors of mild intensity and
that there was no cause for alarm.
The State Government are also taking
steps to arrange for a study of the
seismic tremors in Tambaram by an
expert of the Geological Survey of
India and for an official of the India
Meteorological Department to be
posted at Tambaram for personally
studying thc phenomenon.

Shri Balakrishnan: Is it not a fact
that the Director of Observatories who
has been deputed there to inquire into
the matter has accepted that they were
explosiony due to the destruction of
bombs ang old weapons in that area
some time ago?

Shri A. M. Thomas: In fact, in this
particular case, earth tremors took
place between 24th March and 17th
April. The last explosion that has
laken place as a result of trials
or experiments by the Air Force
has been on 3rd March 1966, that
is, long before, when 25 Ib. bombs
were demolished individually for in-
structional purposes. Net explosive
content blasted each time was legs
than B 1bs. and demolition was carried
out on approved site during day in
clear weather when the wind speed
was 10 knots, Nearest civilian dwel-
lings were more than 4 miles away.

So that this has absolutely nothing
to do with air force experiments or
anything of that kind. During this
period, the Air Force had been making
no experiments at all or causing any
explosions. The last one, as I said,
was on 3rd March, This sort of ex-
perimenits have been conducted for a
long number of years in that parti-
cular place.
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1 may also say that earth tremors of
the type which have occurred there
are usually accompanied by sound
resembling the firing of a gun or
muffled underground explosion, so
that naturally people thought that it
might have been caused by explosions
caused by Air Force experiments, But
the IAF had absolutely nothing to do
with that. This has been due to earth

tremors that occurreg during this
period.
Shri Muthiah: In view of the fact

that the frequent earthquakes which
occurred recently in the Colorado re-
gion of America, which was free from
earthquakeg for over a century, were
caused by human factor mnamely, by
army men who sank a deep shaft into
the ground and pumped down thou-
sonds of gallons of waste water into
it. does the Minister think that the
T: mbaram tremors might have been
caused by some human factor, at least
in lirectly?

Bhri A, M. Thomas: It was
<caused by any human factor in
particular case. It wag natural.

not
this

Shri Nath Pal: I am glad this has
come before the House in the form of
a short notice question, because I had
trled to raise it under a calling atten-
tion notice,

The Minister has statedq that it is
seismic tremors which are causing
this, Though I do not know what the
normal rule is, whether we trust ex-
Ministers or present Ministers, pleass
hear what Shri T. T. Krishnamachari
has to say about these explosions:

“Mr. T. T = Krishnamachari,
former Union Finance Minister,
who lives very close to the 1.AF.
station in Tambaram, is definite
that the explosiong emanate from
inside the station, He does not
believe that any security consi-
derstions could be involved in this
matter. The explosions clearly
seem to be a threat to the safety
of the buildings in the area....

“Expressing in very strong terms
the disapproval of the LAF. opera-
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tiong which he and the rest of the
Tambaram residents believe to be
the cause of the explosions, Mr.
Krishnamachari said that the State
Government should investigate the
matter and see that the operations
carried out in disregard of public
safety were put an end to.”

Where do we stand? Here is an ex-
Finance Minister of the Union Gov-
ernment, not once but twice, insist-
ing that they are emanating from the
LAJF. Here is the Minister of State
who says no.

Another thing Is It not desirable
that, when there was a controversy in
the whole of the southern papers, the
Ministry should have taken the initia-
tive in making a statement? Our
efforts were thwarted because of pro-
cedure. Why do they come so late?
You must tell them. The Hindu, &
very respectable paper in the South
and other journalg every day carried
front-page news about the expl'osions
and the coniroversy, He should have
come out with a statement earlier.

Shri A M. Thomas: To err is
human, and when there was this sound
like a gun shot or muffled explosion.
even eminent persons are liable to err
in these matters, In fact, I have also
come across a statement of the former
Finance Minister, That appeared, I
think, on the 16th or 18th April. The
next day there was a denial by the
IAF authorities, and subsequently, on
the 18th April, the Public Relations
Department of the Government of
Madras issued a detailed statement in-
dicating how 'these tremors have hap-
pened, and that these explosions had
absolutely nothing to do with the
Air Force at all.

Although 1 am a lay man myself, 1
had a discussion with the technical
people with regard to this matter, and
they told me that all tectonic earth-
quakes are caused by rubbing of rock
masseg against each other, and because
of that the perceptible earth move-
menu are 1 ‘: w A
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which is described by observers as
that of gun fire or a muffled explosion
or the passing of a truck. So, there is
no wonder a mistaken impression has
been created,

Shri S§. Kandappan: The statement
made by the former Finance Minister
is not so harmiess as the Minister of
State has tried to make out, because
1 find that people arc fecling panicky
due to the contradictory stalements,
since Mr, T. T. Krishnamachari was
strongly of opinion that the earth
tremors were not so mild as made out
by the seismic people there. It was
more deep-rooted and more violent.
In view of that I would like to know
whether the Government is prepared
to make further enquiries and further
studies and convince the public that it
ig not very dangerous.

Shri A. M, Thomas: It is not at all
dangerous. | wanted to allay the fears
of the hon. Members also in this
matter, None of these tremors have
been recorded by distant stations like
Delhi even by the high magnification
seismographs, confirming thereby the
weak nature of the tremors, Some of
these tremors have been recorded by
the high magnification seismographs
installed at the Astrophysical Observa-
tory, Kodaikanal, Meterological Office,
Poona, and by the high magnification
seismographs installed by the Atomic
Energy Commission. It may be noted
that the intensity was rather low; it
ranged only between 2 and 3, roughly
2}. It is only when it is from 4 to 6
that it becomes dangerous. These
tremors were, I do not say, quite
harmless, But there is no cause for
alarm and there is no damage to any
of the buildings. There has not been
any damage in the area.

Shri P. Venkatasubbalah: May 1
whether earth tremors have occurred
frequently in the same place and whe-
ther thig has got anything to do with
the previous explosions that had been
conducted by the IAF and if that is so,
whether that aspect has been gone into
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by the director general or whoever it
is?

Shri A, M. Thomas: Yes, Sir, It has
nothing to do with the IAF. [ have
also said that the usual explosive con-
tent that is blasteq comeg roughly to
five pounds, These five lbs. explosion
could not create all these things, The
place is four miles removed from
human habitation. I may also submit
that even the previous explosions by
the 1AF had nothing to do with this.

Shri S, Kandappan: Shri Krishna-
machari said that the doors and
windows rattled.

Mr, Speaker: Now, we have to get
information from the government and
not from Mr. Krishnamachari.

Shri S, M. Banerjes: It appears
from the statement that there was
nothing connected with air force ex-
periments. I would like to know wha-
ther it is a fact that a similar rumbling
sound of an explosion was also heard
and you were kind engough to ask the
Minister to give us some information
about it. That was never supplied to
this House I would like {0 know whe-
ther in Delhi also it was due to some
earth tremors or due to some explo-
sion.

Mr. Speaker: Delhi remains far
away, at least during this question.

Shrimati Savitrl Nigam: The hon.
defence minister said that several
seismographs recorded that it way an
earth tremor. Why could not they
Rive this information earlier In order
to save a lol of panic and misunder-
standings? It has also resulted in =
statement by the em-finance minister.
Why could not they give it earlier?

Shri A. M. Thomas: Soon after this
report appeared, the real position was
explained by the IAF followed by an
announcement of the Madra, govern-
ment. Ti is not correct to may that wa
did not take note of these reports.

—
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACUTE scARCITY oF KEROSENE
O

Shri N. Dandeker (Gonda): 1 call
the gttention of the Minister of Petro-
leum and Chemicals to the following
matler of urgent public importance
and 1 request that he may make a
statement thereon:

“Reported acute scarcity of
kerosene oil in the country.”

The Minister of Petroleum and
Chemicals (Shri Alagesan): Honour-
able Members will recall that on the
21st February, 1966, | made a compre-
hensive statement regarding supply
and distribution of kerosene oil. As
was stated therein, we fixed State-wise
quotas along with each Company's
share of supply to fulfil these quotas
from March 19668 onwards, These
quotag were fixed on the basis of con-
sumption flgures during the year 1964
after making adjustments for g certain
misuse of inferior kerosene. The
figures relating to the year 1965 were
not adopted for the reason that it was
not a normal year for several reasons.
We requested the State Governments
1o further break them into District-
wise quotag and see that proper distri-
bution arrangements are made to the
entire population,

I also convened on 26th March, 1968,
a conference of Ministers in charge of
Civil Supplies in the State Govern-
ments, at which questions relating to
supply and distribution of kerosene
and other oil products were discussed.
A suggestion was made in the confer-
ence that 75 pec. of the allocation
might be on the basis of past consump-
tion and 25 p.c. on the basis of popu-
lation, which 1 undertook to consider.
Simultaneously steps were taken to
increase production of kerosene within
the existing refining capacity in the
country and alsq to import additional
quantities of kerosene,
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We also took steps to see that the
quotas ailotted to the various States in
the months of March and April 1968
reached the States concerned. In spite
of it, shortages develuped in some
areas as in Bombay City recently, Re-
quests were also made from a  few
States for increuse in their monthly
allocations, In March itself the quota
for West Bengal was increased by
2500 tonnes, that is, from 20,500 tonnes
to 23.000 tonnes.
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The quota for Punjab was increased
by 1200 tonnes for April 1986, i.e. from
8800 tonnes to 10.000 tonnes in order
to meet the needs of the Defence
‘Services. The quota for UP. was in-
creased by 500 tonneg for April, 1966,
i.e, from 16,700 tonnes to 17,200 tonnes.
By about the middle of April. 1968,
the Orissa quota was increased from
3,200 tonnes to 4200 tonnes.

I am glad to inform the House that,
keeping in view the overall availability
from internal production and imporis,

we have been able to increase the
allocations for May 1968 in the case
of the following States as given
below:—
(Tonnes)
State  Quota for Quota for Increase
April, 66 ay, 66
1. Andhra 12600 13600 _"I-c;:n;
Pradesh
2. Bihar 12500 13500 1002
3. Gujarat 15100 15850 750
4. Kerala f100 R600 500
5. Mysorc Q200 9700 500
6. Rajasthan  §300 5800 §00
7. UP. 172c0 18200 1060
‘While anmouncing these increased
quotas, we are also requesting the

State Governments to improve their
distribution arrangements so  that
shortages are not allowed to develop
anywhere within their areas.

&hri'N. 'Debdeker: Will the Minister
kindly state, (a) what were the pecu-
lar features of 1965 that it had not
been adopted as the basis for working
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out the distribution of kerosene;
(b} why has the quota for
Maharashtra and Greater Bombay in
particular not been increased; and (¢)
whether it is a fact that actually much
of the trouble in Greater Bombay is
due to the complete failure of the
Indian Oil Company to distribute its
quota of the distributable kerosene?

Shri Alagesan: We took 1964 as the
basis because il was a normal year,
when there were free imports of in-
ferior kerosene, 1865 was a year of
crisis and it was not a normal period
for the awvailability and consumption
of kerosene. That is why we took the
year 1984 as the basis and as a guid-
ance for past consumption.

The hon, Member hag asked why the
quota for Maharashtra State was not
increased. As it is, the quota that has
been fixed for Maharashira State
comes to 42,200 tons. We took the
average sales in the Maharashtra State
over a period exlending over nine
months before March, 1966. March is
the month when we fixed the quota.
We took nine months prior to that.
Its average consumption was only
37,868 tons, As against that, the quota
was 42,200 tons. I may add that al-
most one-fifth of the quantity avail-
able was allotted to the State of Maha.
rashtra. Hence, as T said, it is based
on past consumption in the year 1864
The quota is high because certain
other fuelg like soft coke etc. which
are available elsewhere are not avall-
able in Bombay City, particularly, in
Maharashtra. But, there is no scope
for increasing the supply to Maha-
rashtra State. Then, the hon. Member
asked whether it is due to the fact that
the TOC did not make its full supply
to Maharashtra and whether that was
one of the reasong why this shortage
has come about. He also wrote a
letter to me raising various points and
T was going to reply to it. But I shall
send a reply later. This is one of the
points that he has raised in hig letter.
He has said in his letter. in addition
to the question that he has put just
now, that the TOC during the period
Dbetween 1st April and 13th April, 1986
supplied only 3.800 kilolitres; shat is
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his information; all the companies
including 1.0.C. supplied only 6,286
kilolitres, The actual facts are as
follows: the IOC actually supplied
4262  kilolitres. All  the other
companirs also supplied the
shares that were fixed for them.
The total supply in that thirteen-day
period was 9,875 tonnes, which is ac-
tually 50 per cent or even more than
the figure that Shri Dandeker gave.
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Shri N. Dandeker: About the Indian
0il Company, Sir, is it nol a fact that
the Indian Oil Company has no distri-
bution system; it allows its distribu-
lors to take tank-loads and do what
they like, with the result that the
oil goes into the blackmarket and it
does not reach the distribution system
at the ground level?

Mr, Speaker: He will be replying to
his letter in detail. All these things
he will explain in that.

Shri N. Dandeker: But the House
is being given the impression that the
distribution system is all right.

Shri Alagesan: The Indian Oil Com-
pany ha got its own agents and oil
is being distributed through them.

ot awaw fey (FaT) @ s
naft ot & oY firmet row ez ot B Ay
migw 9¢ fasge Wt § afer o
e deg wrk W & 0 fogere &
vew af s # st AATEETT O dtrer
% 7o) § dw vy &, & anAem wpn
fe wgi ferr aaemrd & fawms
qoErT { ¥=m e § ool feml W
g &Y i § ey g ?

Shri Alagesan: | am is agreement
with the hon. Member. Only when
the quantities that 1 have mcntioned
reach the various States and, also,
they are distributed properly, relief

can be said to have been obtained
and the people would bave had their

.pegds. I entirely agree with the hom.

Member. But here the State Gov-
ernments are dolng their best aad
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[Shri Alagesan]

they are making arrangements for
distribution. Many States have start-
ed licensing the dealers and fixing
the quotas of kerosene on the basis
of ration cards, like sugar cards or
rice ration cards, und severa] States
have also fixed the price of kerosene.
There are the various steps that the
States have been taking to see that
the kerosene gquantities that are
allotted to them reach the people
properly,

ot qwame fog 30 ga oy Ot
fr fead anit & fasmw Gaw faar
T ? ag awerd At fr fead St %
fareirs v Feran may ?

Shri Nath Pal (Rajapur): Mr. Spea-
ker, Sir, the statement reads at page
2: “In spite of it, shortages develop-
ed in some areas as in Bombay City
recently”. According to the figures
given by the hon. Minister, it seems
that the per head quota for Bombay
should have been 10 kilolitres. Mr.
Speaker, I am sure the hon. Minister
also must have seen the harrowing
pictures of mile long queues of
women and children. Certainly, Sir,
they are not going into the scorching
sun of Bombay for pleasure, I dp not
think this crowd was sun-bathing in
Bombay, but they have been compel-
led to do that. Either the Minister's
figures are right—] think he is right
in giving figures—or the distribution
has gone completely wrong and there
has been some bungling on the part
of the Maharashtra Government, If
so, may I know, since in his private
letter, which I do not want to read
oul, and in the statement here, he
claims that he has done what was
expected of him,—obviously the
failure has been at the State level—
whether his duty was finished after
he gave the kerosene to the Govern-
ment of Maharashtra, or he ought to
have used, knowing the harrowing
tales that he read in the papers and we
brought to his notice through letters,
the powers given to Government un-
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der article 353 to see that the Gov-
ernment of Maharashtra carried out
the distribution according to the
quotas agreed upon? May 1 know
where does the fault lie? Is it due
to the bungling on the part of the
Government or is it that the deli-
veries are only on paper?

Shri Alagesan: It is true there were
long queues and, as 1 had occasion to
point out, if distribution had been
properly arranged there would have
been no necessity for people to un-
dergo such troubles. I have no diffi-
culty in confessing that. Now, we
have made the necessary enquiries of
the latest position in Bombay. 1 was
assured by the Maharshtra Govern=
ment that the situation has very much
eased and they are having a close
watch on the dealers and otherg to see
that they properly distribute the
kerosene allotted to them.

Shri Nath Pal: It is quite wrong.
Only four days back I was there and
1 saw mile long queues. With my
own eyes I saw a spectacle which I
have never before seen.

8Shri Alagesan: Mine is the latest
information. Only yesterday 1T  got
this information.

Shri Nath Pai: Only yesterday?

Shri P. K. Deo (Kalahandi): ‘The
Minister considerg that 1865 was an
abnormal year. May I know whether
it is not a fact that the whole mess
starteq in 1965 because imports from
traditional sources were restricted
and monopoly was given to import of
oil from the Soviet Union? In view
of this, has the Government taken
steps to boost production in our exist-
ing refineries angd import from Tradi-
tional sources and not to have mono-
poly of oil imports only from Soviet
sources?

Shri Alagesan: 1 said 1985 was
not & normal year. It is true that
we stopped the import of oll products
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like kerosene and HSD from tradi-
tional sources by the privale oil com-
panies in the middle of 1965 because
. vuery acule shorlage of foreign
exchange. But these immports have
been substituted by substantial im-
ports from rupce-payment countries
like USSR and Rumania. Even this
vear we have contracted to import
about 600,000 tons of kerosene, Be-
cause the demand was rising, we
placed an indent for a further sup-
ply of 100,000 tons and the Soviet
Union has agreed to give us 700,000
tons during 1966. We have also ask-
ed them to phase the imports in such
a manner that larger quantitieg are
denvered in the earlier part of the
yeur, to which also they have agreed.
We are receiving imports accordingly.

Shrimati Savitri Nigam (Banda):
Tose—
Mr. Speaker: I do not think her

name is in my list,

Shrimati Savitri Nigam: My State
has also been badly hit by shortage of
kerosene.

Mr. Speaker: That is no reason why
I should call her, if her name is not
in the list.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister has stated in the
statement that State-wise quotag have
been fixed on the basis of the con-
sumption for the last three years and
that the distribution from the Centre
is normal. Only three days back, all
the press in Gujarat carried in head-
lines the news that there is acute
shortage of kerosene in Ahmedabad
city, that there are long, long queues,
that the whole distributionp system
hag failed, that the sup-.:°rs did not
get their quotas and that the people
are put to great difficu’ The Minis-
ter of Civil Supplies of Gujarat Gov-
ernment wrote to the Government of
India that the time schedule prepared
for the supply was not carried out be-
cause the Government could not issue
orders in time to the distributors to
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supply. May I know whether the
Government have gone into the mat-
ter to find out whether the distribu-
tors have failed to supply or the Gov=
ernment failed tp issue orders in time?
What was the causc ag a result of
which thousands of people suffered for
w Jong time and there was u hue and
ery and there were demonstrations
all over Gujaratl on the failure of dis=
tribution and supply of kerosene?

421

Shrimati Renu Chakravarity (Bar-
rackp:. . It is an all-India feuture.

Shri Alagesan: Sir, you would have
noticed that gll these questionsg relate
to the failure of distribution. As far
8s distribution arrangements go, I feel
that I cannot and should not encroach
upon the sphere of the Stute Govern-
ments, who are expecled to discharge
their responsibilities, There were cer-
tain difficulties in Ahmedabad. I had
a trunk call from the Minister con-
cerned. I can assure the hon. Member
that we have just now increased the
supply by 750 tons for May. The
average monthly sales over the 9-
month period preceding March was
15420 tons. The quota from May on-
wardg will stand at 15850 tons, that
is, a little more than 400 tons per

month. So, we have increased the
allocation to the Gujarat Govern-
ment.

8hri Jashvant Mehta: My question
wag whether Government inquired
into the causes. Is it a fact that the
company could not supply as per the
schedule laid down by the Central
Government?

Bhri Alagesan: That is not correct.
The companies have been supplying
according to schedule.

ot wy fomdy (5#7) @ e w-
w@, & A wgr §fe s ol
o & A gl AT A I AETATT ST
w71 wifewr % ¥ fr fetfem A
® 7 tww WP W b oafes qEk o
v v o £ e dgreh G i
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3 w97 W 31 Y A% fedeia A
Y ama faw W # gwifE qIEED
@l 7 oy T wrper R o 2w ogw
a4 ¢ 98 fafea am 3 Afaw =
ATET TAt @ 7 iy A §,
amfor geaqic § 3¢ afagw § frem
#Ed ¢ %11 379 F1E AFETa gfae
F74 &1 wfaw F1 2 7
Shri Alagesan: It is true that I

have to pgo by ofticial information but
thal does not mean that I am not
getting information from other un-
official sources, It is true that I have
myscll heard complaints that in seve-
ral places in some States kerosene
sells ay a very high rate, at Rs, 1 or
Rs. 1.50 per bottle or like that. What
we are doing from here is to ask the
State Governments to tighten up the
distribution prrangement ang also to
see that they gpet enough quantities
to distribute. That we are doing.

st e famdl : w7 ¥w @ & fem
7z wrfvm w5 T wiger 7 1 7 7
FTY G157 § ITH LAFT AR AR
w1t !

eI WEYRW : a7 AT I wE
i g9 A\ sfiwlrgs a/T & o 9ra
FTTRE
({ Interruption) What is this cross-talk-
ing going on?

st W fowd : T W few
T A KT AT I A AT NEAT AGH
vy & pEaT WaE vafan e 2 #difs
I9% = & faremw ava Al &

wgr fr ware & & 1 W Afoew 9
am g o Fg AT e A . |
WECH T WY Y qn e

oYt e wEY feamae o 7 e
¥
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st arf (frare) ¢ A= mETEn
w1 W1 FAFT B9y foewraa ot fR
xgTAT # FATET FHraAT 97 &7 "y fawar
% gz frsrad 37 =1 faAY 7t o Forwraat
F SIAFA ¥ TI= 4T WA AFTET TH
AR av qg7 ¥ f& a1l 3w A0 R
SATET §AT H2T AAT & WYL W7 A7 AT
a1 fam wa% &5 fames & &0
a7 g fAU e xaw 32T o
qTq {1 719 AT AE IR O aarad fE d
A a7 A W13 ag SArar faed
a7 cemfx g1 v fody & A &7 man
waTeT FEAA &gt 97 # Agr fawAr T8
# W@ w4 Ak TwAY w1 AveT AE #
agr 97 fazdr & = & AaE s
FETH qrar ¢ afew ozv weafs & wwr
qv faat £ w17 ag i fefas s
famar & 3% ga1as ¥ @Ei #1 faedr
F1 7+ #9 faean 2, #91 g4t wgram A1
qar & W afz 9q & 31 ¥ wEEw
T gAE a7 7 39 fFar # 917 e A
fear &. .,

W W : §9 £ A7E § FaAT
o1 TEAT FTX I IAN GT A, T AR
#=, @ &1 oF F faedd o g
FATE TH A I )

oft wvmdt : = TrEET wEE 3 A
A OF F Te Wlo Wle WK qE WYT
IAFT A1 HEIZT A wgqra Far ar,

woaw WP ¢ xRfET W Y S
& T ?

uft wrrt : (%) W7 (W) Faw=(wW)
¥ gt & 419 ¥ qv firdey v fE
w1 ¥ wETT ¥ 7 fasiardt af
 fr x7 o ¥ 5 Tow TowTE TR
fay¥ w forwt e firedt & 3o ofr-wmr-
fa Twwm wdl } IR T IVE
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wwmaa wfow fagdr 1 i ¥ ogr e
Tt ¥ weq AaF faw=t aifz gaw
¢ Y7 T@ F77 & iy AT FgeT Al
& 19 7 0F §rf 977 FT A7 AT A
e ¥ aomr s s W & 7

Shri Alagesan: This is more or less
the saume question which the previous
hon. Member asked. We have issued
several orders by which the State
Governments have been empowered
to take all soris of regulatery mea-
sures,

Mr. Speaker: Has the Central Gov-
ernment taken any steps beyond what
they have advised the Stale Govern-
menls when they learnt about these
complaints that kerosene gil has been
selling at such a high price?

Shri Alagesan: That is what 1 am
saying. We have issued several orders
by which the Stute Governments have
been legally empowered 1o take ac-
tion in all these matters, to regulate
the trade, to fix prices and also to
enforce them. Under the Kerosene
Price and Control Order, 1866, the
State Governments can fix the sale
price of kerosene al various places.

o« Wt . T AETER : OE oY
Bgrft oY wgdt A o A et dar
Y o1 @Y & 27 w7 fear o @
L

o wEY | TEET BT A GEAT
EN B "o

oft wenft © ww A oW

wew wiftew ;. wrer samw fed
¥ W g AR ST

ot ot - el aw W AR

ST 7 are spsmw wiEa, W A
Fgrfagt € a4 F1 wAWA EY, 9rq

Iz # W gft e ool 4
gl ¥ faorft & wrafE 2z & ek
TrorY &7 gTaw gATar fadt ® Fa w6

W wET . W9 FET §r AW
ar @ | AW OFTERN ET T ) AT AT
Frarag AT d |

ot fewr e (TEEgT)
o gERw, W rfvems awme w
a®T §F w1 FHAT FAT & A1 R 79
w1 A¢r & Ffwa & s wear g s
frdrfr STaw & HTE " ani o
wrgd) # feear ¢ oY sfemm wmm
s & foan & oY w1961
s d9 AvaE o421 7 51 Prrfor
7 o fF yreaz swgiagr I AEaTET
w1 oY wrEfos @St A7 w3 A1 9w
9T feam www gur 7 7

waaw wPT gy mame 9uT A
g

ot Wy formd : wom WERE, T
ATETH & |

s W ;I A

wt foma qramow . 7T AATH W7
war gur 7 gar qend YO A A PN

LU

oo wEg ¢ aToE a6 Ky
ART g faam g ?

ot ferert oA - 3E W9 A
Anwrramer g g

Shri Raghunath Siagh (Varanasi):
This is very objectionable,

Mr. Speaker: | take strong objection
io that. He will have to withdraw
these words.
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wft farrr qeamaw : #Y w0 owEr ?
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oW wAw . AEEE AR st
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W T 11 a1fow 9 F fAw avew s34
ar & ya% Fog FEA ¥ AET WAT
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W A W AR g |

(Shri Kishen Pattnayak then left the
House).

Shri P, Venkatasubbalah (Adoni):
May I know whether it is a fact that
the quota that has been fixed, in 1964,
is not at all based on any rationale as
it does not relate to the population
that is obtaining in each State and
that there ig g genuine grievance of
some of the States, particularly,
Andhra Pradesh, that the allotment
of kerosene quota should be based
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purely on population basis and, if that
is s0, what is the reaction of the Gov-
ernmeni in this matter.

Shri Alagesan: The principle that
the hon. Member enunciates that kero-
sene quota should be fixed purely on
the basis of population will not be
correct because conditions differ from
State to State, Several States have
more of rural electrification and in
several States, soft coke, forest tim-
ber and firewood are available which
depress the consumption of kerosene.
So, it will not be right 1o go purely
by the population basis. As [ said,
in the Conference which I convened,
a suggestion was made that 75 per
cent should be based op past con-
sumption and 25 per cent should be
based on population basis, According
to that, that is, 75 per cent on the
basig of past consumption and 25 per
cent on the basis of  population,
Andhra Pradesh would be able to get
13,548 tonnes. Actually, the revised
quota for Andhra Pradesh comes to
13,600 tonnes. So, we have satisfied
the State of Andhra Pradesh.

Shri S, M, Banerjee (Kanpur):
From the various statements given by
the hon. Minister in this House, it is
just proved that the distribution
machinery is somewhat faulty. That
is what his contention is. 1 want to
know whether he is aware that, when
the distribution machinery requires
to be improved, at the same moment,
the private oil magnates, instead of
improving the distribution machinery
by appointing more people, are dec-
laring hundreds and thousands of
employees as surplus and when this
question was reported to the Govern-
ment, they appointed a committee
with Shri R. L. Mehta as its Chair-
man; and I want to know when the
Report was likely to be submitted,
whether it is a fact that the foreign
oil companies have asked the Govern-
ment not to publish thiz Report and,
if so, what steps are being taken by
the Government to see that the
foreign oil companies behave proper-
iy.
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Shri Alagesan: I think the hon.
Member wants to bring up the ques-
tion of retrenchment in an indirect
manner. As far as the subject mat-
ter of this Calling Attention Notice
is concerned, I have got figures here
about the allocation and how the sup-
plies have been. In almost all the
States the supply has been equal and
in somg cases they have even exceed=
ed the allocations made, So as far as
that is concerned, the supply position
as per the quota it has been satisfac-
tory.

Shri S. M. Banerjer: My question
was related to this. The hon, Minis-
ter admitlted in this House that there
was no scarcity of kerosene, but
only the method of distribution was
somewhat faulty. My question s
whether it is a fact that, when more
people are needed to have a proper
distribution. machinery, the private
oil companies are retrenching their
employees. They want to retrench
thousands of employees, The Gov-
ernment want to save all those com-
panies. Even the report is not publish-
ed; that is being shelved.

Shri Alagesan; We are dealing with
that question on its own merits, as a
separate question.

Mr, Speaker; Is the failure in sup-
ply at'ributable to that retrenchment?

Shri Alagesan: [ am not able to
connect retrenchment of their em-
ployees by the oil companies even
remotely with failure of distribution
arrangements,

Shri 8. M. Banerjes rose—

Mr, Speaker: He says that it is not
even remotely related to this. He
means that the retrenchment has not
brought about any defect in the dis-
tribution.

Shri 8. M, Banerjee: The Govern-
ment are allowing private monopolies
to have this retrenchment.

VAISAKHA 10, 1888 (SAKA)

Kerosene Oil
(C.A.)

ShM Maheswar Nalk (Mayurbhanj):
In spite of the fact that there was in-
creased supply of kerosene, I find that
the shortage in my district, Mayur-
bhanj, Orissa, is so great that the
price of kerosene oil has gone so high
as Rs. 40 per tin and people are liv-
ing almost in the dark in the rural
areas. May I know what is the reas-
on for this? Has the  distribution
failed so much or is there anything
wrong with the supply itself? Why is
there so much of shortage, as g result
of which people are suffering so
much?

14222

Shri Alagesan: [ shall certainly
belicve what the hon, Member says.
I can only say that, as far as the
Orissa State is concerned, even from
the middle of April, we increased
the quota by thousand tonnes.

Mr, Speaker: Mr. Krishnamoorthy
Rao.

Shrimati Rena Chakravartty: From
the answers we have heard in this
House, we find that almost ecvery
State is suffering from acute shortage
of kerosene; it is there not only in
West Bengal where it started, but jt
has also spreaj throughout the coun-
try. What is the Central Government
going to do about this? | want to
know this.

ot Wy forwdt : wreTEr wERE, wrd-
F A agd g9 36 oF e
o\t frdew g7 shifag

wow Wi ;- & v g fedr
AT BT FTT O T A R A g o

Shrimatl Savitrl Nigam: I want to
make a submission.

Mr, Speaker: I have not allowed
that question to be puil. How can 1
allow her?

oft my forwdy: & % fiaz & Fridewr
st g
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11.44 hre
RULES COMMITTEE
8zconp Rxrorr

8uri Krishmamoorthy Rao (Bhi-
moga): I beg to lay on the Table, un-
der sub-rule (1) of rule 331 of the
Rules of Procedure and Conduct of
Businesy in Lok Sabha, the Second
Report of the Rules Committee.

14224
1144} hrs.
COMMITTEE OF PRIVILEGES

FIFTH AND SIXTH REPORTS

Shri Erighnamparthy RBao (Shi-
moga): I beg to present the Fifth and
Sixth Reports of the Committee of
Privileges.

Shri Kapus Singh (Ludhiana): In
this connection, I hag given notice for
a statement tp be made under Rule
an.

Mr. Speaker: Nop member knows
what it contains. Let that report be
read by the members, so that they are
posted with what it contains.

Shri HKapur Singh: That would be
for a discussion. I am not asking for
a discussion. I am asking for a state.
ment to be made under Rule 377, for
which this is the only proper occa-
310m.

Mr. Bpeaker: Let the members know
what the report contains.

Shri Kapur Singh: Members will
not know, even after reading the re-
port, what [ have to say under Rule
377. I beg of you to permit me to
make that statement.

It will not do anybody any harm.

Mr. Speaker: There is no guestion
of any harm to be done to anybody.

Shri Eapur Singh: It is absolutely
necessary in the interests of..

Mr, Speaker: What does he want
to say?

Bhri Kapur Singh: Under rule 377,
1 wish to place the following matter
for the information of the House.

After the draft report, which
has just ‘een presented, was
considered and adopted, I filed
a Minute of Dissent  under
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direction 90 of the Directions by the
Speaker, but subsequently, the Com-
miltee, in my absence, prepared and
decided to append an Annexure Note
to the Report refuting my Minute of
Dissent.

Thereupon, on the 28th April, | filed
an Addendum, arguing that (a) the
Annexure Note is incompetent as the
Rules do not contemplate it, and it
ig, therefore, impermissible for it to
be included in the Report to be pre-
sented to the House,....

Shri Parashar (Shivpuri): On a

point of order.

Mr. Speaker: Lot Shri Kapur Singh
finish his submission. Then, 1 shall
hear the hon. Member.

Bhri Parashar: [ want {o raise a
point of order in connection with the
atatement that he is making.

ot wq o (i) W ¥ e

L

weaw wpne  FgT A A qe At
g wae & o

oft oy Formrdt : & @ 7w i o
* T ST A f

R W R e Y wifgg )
& 7 q@ 7% 7 | AT AT &
1

Bhri Kapur Simgh: ....and (b) the
arguments and authority cited in the
Note were calculated to mislead and
misdirect the House, as it was wholly

inapplicable to the case under re-
ference.
The C ittee of Privil in my

abeence, at its metting on the 28th
Aprill hag decided that it (my Ad-
dendum) need not be included in the
Report of the Committee’,

I wish to bring to the notice of the
House, that there is no provision un-
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der the Ruleg of this House, enabl-
ing the Committee thus o ‘declude’
my Addendum under reference, and
further, il is contrary to the require-
ments of fairness and good conscience
to suppress that which has been
legitimately sent in refutation of such
actions of the Committee 55 are them-
selves ab initio contrary to the Rules.
of the House.

1888 (SAHA)

Lastly, the said decision of  the
Committee also amounts to gross in-
terference with the rights and privi-
leges of 4 member of their own com-
mittee.

3hri Parashar: My point of order is
that the statement cannot be allowed
in connection wiih the report which
has just been presented to the House
after it has been adopted by the Privi-
leges Committee. The hon. Member
should first have gone to the Privi-
leges Committee. .

ot wy fowdr - wr ag T arw
gt ?

W AT AT " AR
g

oft wy foeed - W wgew, f
e & g8 wr § ¥ e ooy g o
itk

oW R Y g6 g Y
fifa

<t el (fgETT) o weeT,
T gW A wr altr s aAm g
9T W WTET IEA A garaT Ak
th & | Afr AT A ATy T
N aTd I 9rE Wi s o«
I TR §1 I W TR ew
T wifew o
Shri Parashar: The statement which

has been made under rule 377 doms
not actually fall under that rule.

That iw my first submission.
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[Shri Parashar)

Secondly, my submission is that the
hon, Member is a member of the
Privileges Committee. As long as he
is a member of the Privileges Com-
mittee, he has got to approach the
Privileges Committee first and raise
the statement there first, and after
that, he could approach the chairman
for making any submissions. He has
not adopted that course pr taken ad-
vantage of that procedure. Now, over
and above the head of the Privileges
Committee, he has come before the
House, This is a breach of privilege
of the committee and this is an insult
to the Privileges Committee. There-
fore, 1 raise this question that the
statement should not be allowed to
go into the proceedings of the House.

Mr. Speaker: Any statement under
rule 377 can be made with the consent
of the Speaker. Shri Kapur Singh had
written to me saying that he wanted
‘to raise it. I had told him that this
was not the appropriate time. Bui
then he persisted, and, therefore, 1
allowed him.

This ig not the correct procedure.
If he had not been present in the
committee, then that was not the fault
of the commitiee and the committee
could take any decision that it wanted
to take and which at that time it
thought proper,....

Shri Kapur Singh: It cannot be any
decision, but it has to be a decision
under the Rules of the House,

Mr. Speaker: The only remedy lies
by way of an appeal to the speaker
saying that this has not been done, It
is mot the right procedure to stand up
and critivise the committee in the
House that they have not done'this
thing in a fair manner or that thing
in a fair manner and so on, unless the
report of the committee is brought
before the House for discussion. There
is no other way in which that can be
erlticised, and this ought not to have
been done, and I quite agree in regard
to that.
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11'50 hrs.
FINANCE BILL, 1966—contd.

Mr. Speaker: Futrther consideration
of the following motion moved by Shri
Sachindra Chaudhuri on the 20th
Aprill 1966, namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1866-67, be taken into consi-
deration”.

Shri Dandeker might continue.

Shri N. Dandeker (Gonda): Mr.
Speaker, 1 was ‘explaining yesterday
a somewhat complicated point as
regards the mode of assessing the
incidence of taxation, and I would like
o explain the same thing now in
simpler terms.

For a country like ours, with a low
level of national income and a sub-
sistence level of fhcome per capita,
the incidence of additional burdens
imposed during the Third Plan com-
pared with the Second Plan must be
assessed on the “slab system™ and not
on the “step system” of computation,
When so considered, it will be found,
firstly, that the additional drafts of
all kinds on national income made by
the Centra]l and Siate Governments
taken together, in 1065-88, the last
year of the Third Plan, compared with
1960-61, the last year of the Second
Plan, was 42 per cent of the additional
national income in 1965-66 over 1960-
61. Secondly, the additional drafts on
national income by way of taxation
alone made by the Central and State
Governments taken together in 1965
66 compared with 1960-6! was as high
as 26 per cent of the additional income
in 1965-66 over 1960-61. Thirdly, since
taxes are paid by human beings and
not by national income, one must on-
gider this matter by reference to per
capita income rather fhan....

Shri Raghunath Singh (Varanasi):
There is no one representing the
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Finance Ministry in the Treasury
Benches, neither the Minister nor any
Deputy Minister.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): Shri L. N. Mishra is here.

An hon. Member: He is in Plan-

ning.

The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra): I am
in Finance,

Shri Hanumanthaiya (Bangalore
City): When a senior Member like Shri
Dandeker is speaking, I should think
the Cabinet Minister ghould be pre-

sent. These discussions must gather
seriousness to them when they
are being made; it is that that s

lacking. I think we must go on a kind
of satyagraha and not speak when the
concerned Minister is not here,

Shri Surendranath Dwivedy
(Kendrapara): It is not just a ques-
tion of senior or junior Member. We
are in the last stage of the financial
business with the consideration of the
Finance Bill. At such a stage of the
discussion, the Finance Minister
should be present here.

Shri N. Dandeker: If you will agree,
I am prepared to wait until the
Finance Minister comes here.

Mr. Speaker: He might continue. 1
will ask them to bring the Minister.

Shri Nath Pal (Rajapur): Shri
Dandeker must be given additional
time during which the Minister is
absent.

Mr. Speaker: Order, order.

Shri Harl Vishnu Kamath (Hoshan-
#abad): Nobody has gone to fetch him.

Shri Nath Pai: The Marshal should
be sent.

Mr. Spoaker: Order, order now.
S582(AI)LSD-—-2
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Shri Hari Vishou Eamath: Your
directive is not being carried out, It
has been jgnored.

Shri N. C, Chatterjee (Burdwan):
He wants the Marshal to be sent.

Shri Sezhiyan (Perambalpur): [ie
can be brought under DIR.
Shri N. Dandeker: Assessing Lhe

'‘matter in relation to income per capita
the incidence of additional drafis of
all kinds on income made by the Cen-
tral ang State Governments taken to=-
gether in 1965-686 compared with 1960~
61 was as high as 50 per cent of the
additional per capita income in 1965-
66 over 19680-61; and the burden of
additional taxation alone on per capita
income, imposed by the Central and
State Governments, taken together,
was 30 per cent of the additional per
capita income in 1965-80 over 1960-61,

Therefore, the point I wish to em-
phasise is that the Finance Minister
was totally beside the point when he
soid that the burden of taxation in
this country was only 15 per cent of
the national income now, compared
with 9:6 per cent five years ago. 1
suggest these are utterly misleading

averages, The real flgures are the
ones 1 have just mentioned.
On top of it, there has been such

enormous increase in wholesale prices
and in the cost of living by as much
as over 30 per cent over the past five
vears and there is of course the addi-
tional burden of annuity deposits, and
the result of all this has been a tre-
mendous diminution in the disposable
income of peoplé, and that is why at
whatever level of the population one
would like to consider this matter,
there has been a great dimminution in
the volume of savings, a very gerious
diminution in the flow of savings into
private sector investment, and conge-
quently in the tempo of capital forma-
tion. I will leave it there. [ think I
should now come down from the gene-
ral to the particular.
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|Shri Dandeker]

Coming to the particular, I asked
wnysell what, in fact, has been the
burden of additional taxation imposed
during the last 12 to 13 months; and
I find the list is a formidable one.
There was, in the first place, on 17th
February, 1965 the imposition of Regu-
latory Duties of Customs and of Ex-
cise, and counter-vailing duties of
customs. Then there was the main
Finance Act of 1885, which enacted
the annual Finance Bill. In August,
1985, there was a second Finance Bill;
snd now within 12 months of these
three major operations, we have yet
another Finance Bill that imposes &
formidable array of new taxes, both
direct and indirect. And in case Mem-
bers are interested, as I am sure they
will be, as to what is the total aggre-
gate Central taxation bill imposed,
in a period of 12 months, on the
population of this country, the total
is of the order of Rs. 682 crores, all
within a space of 12 months.

The Finance Minister, both in his
main budget speech as well as in the
reply, said with considerable ap-
pearance of candour that there was no
alternative; the he was on the horns
of a dilemma, the dilemma being that
either ong had to go forward with the
development plans as they were, in
which case one must impose this for-
midable bill of taxation, or one must
call s halt to development. If that
argument had been valid, [ would
have been the first to accept i, be-
cause if there is that kind of dilemma,
one cannot but accept an additional
burden of taxation if that is the cost
that has to be truly paid for develop-
ment purposes, But I suggest this is
totally a false dilemma. There is &
third alternative. And the third al-
ternative consists in taking a look at
our expenditure, both as it has grown
over the yvears and as it was in the
year 1985-86, to realise the enormous
degree to which there is scope for
considerable economies of various
kinds,

First of all, let us take g look at the
growth «f Central and State axpendi-
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ture over the last 15 years. In 1850-
51, the total Central Government ex-
penditure was Rs. 510 crores and the
total State Government expenditure
was nearly Rs. 400 crores, making &
total of Rs, B00 crores, Ower the last
five years here are the figures of a
mounting rate of growth of Central
expenditure:

1960-61 Rs. 1,700 crores
1861-62 Rs. 1,868 crores.
1962-63 Rs. 2,377 crores.
1963-64 very nearly Rs. 3,000 crores.
1964-85 Rs. 32000 crores.

1965-68 very nearly Rs. 3,500 crores.

To which for 1985-86, if you add
Rs. 1,840 crores approximately which
was the expenditure of State Govern-
ments, you get the enormous figure of
something of the order of Rs. 5300
crores as the aggregate volume of
Central and State expenditure com-
pared with Rs. 800 crores 15 years ago.

12 hrs,

Unless I had been wasling my time
for 21 years in the public service, most
of it in the Finance Department or
connected departments, and unless I
have been wasting my time in indus-
try over the last 15 years,—when I
see expenditure figures of this magni-
tude, I would be astonished if anybody
tells me that there was here no scope
for economies of a very considerable
size. In order to indicate where such
economies could be made, I would
like to draw attention of the Housg to
a very excellent little analysis pub-
lished in the Economic times of 22
April. All the expenditure of the
state and central governments of
the year 1985-68 totalling Rs. 5339
crores, is broken up into four main
headings. Defence is Rs. 879 crores. I
would leave that without comment for
the moment as being capable of only
minor economies and nothing was a
major consequence, Secondly, planned
development expenditure of Rs. 222§
crores. 1 suggest here that in 1966-67
there is a white elephant here which,
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if we do not cut it out, is going to
bleed this couniry white. I refer to the
Bokaro steel project. 1 do not gquite
know how many crores have been
provided for the Bokaro steel project
in 1966-67 but I imagine it is wcll over
Rs. 100 crores. I suggest that Bokaro
is going to be for this country, as all
the major industrial Tajmahals in
the public sector have been for the
last ten years, the breaking point of
the national economy by a burden
which the ecohomy could not stand,
because of the fact that a major part
of the burden ought to be connected
with productive matters such as agri-
cultural development. Therefore, just
to take one item in the planned deve-
lopment expenditure of the current
year there is, I suggest, a case for
eliminating altogeTher at this stage the
white elephant, the Bokaro steel pro-
ject. The third group is “non-plan”
development expenditure, thai repre-
sents the tail-end or hang-over of pro-
jects of the Third Plan to be finished
this year, There will be another bill
next year and perhaps some more in
the following years. I do not suggest
any cut in that of any magnitude.
Wgntever be the shortcomings of the
Third Plan, I agree that once we have
started on that exercise we ought to
spend whatever money is necessary
and complete the plan so that we may
get the benefits of the expenditure
that has alrcady been incurred. The
most significant” is the fourth group
called the non-plan non-development
expenditure. The only brief descrip-
tion of this js non-sensical expendl-
ture. That aggregates to Rs 1083
crores. 1 can understand, 1 suppose
there is a certain amount of legitimate
non-development non-plan  expendi-
ture that has to be incurred, but when
I see something like one-fifth of the
aggregate national budget of the state
and ceniral governments being ex-
pended on non-plan non-development
expenditure, I am aghast and without
hesitation 1 would like to say that
there is no question about it that in
the aggregate budget of the central
and state governments for the follow-
ing year—these are figures of the
last year there is unquestionably
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tremendous scope for cutling down
expenditure of the order of Rs. 300—
300 crores. 1If anybody thinks that
this is a little bit of an exaggeration,
all 1 can say is this. I am prepared
to name persons in the government
service, competent people of the ac=
counts department, finance depart-
ment, of any department connected
with accounting end finance, and 1if
they were given as their terms of
reference. look, boys, let us hack out
of this stuff expenditure that does not
bulld income-yiclding assets; let us
hack out of this the expenditure that
merely build up support for next
year's elections you cap see the result.
1 shall be quite blunt about it that the
State Governments expenditure in-
volve considerable amount of “non-
plan non-development expenditure”
concerned with practically buying
the next five years' office in Gavern-
ment. I suggest the time hag come
when we have to view this very
seriously and the Congress party has
to consider the country rather than
the party. 1 believe this thing has
gone far enough in terms of the ex-
penditure of the kind that requires
these financial bills one after another,
three last year, one this yeor; and
heaven knows how many more this
year; Bills that go on imposing more
and more direct and indirect taxes of
8 magnitude that is staggering.
Finally, 8ir, on this particular
Finance Bill; in so far as the techni-
ca| provisions are concerned, 1 would
like to say three things. 1 am going
to oppose, in the amendments that I
em putting down, the increases in the
indirect taxes that were made for
bogus reasons last year, namely, the
regulatoy duties of customs and excise
that were imposed by an ordinance
on the 1Tth February, 1965, and the
additional duties of customs and ex-
cise and the countervalling duties that
were imposed by the second Finance
Bill. All of them were imposed with
two specific promises which have not
been fulfilled. The first promise
was that these were necessary gs tem-
porary measures but meanwhile the
Government  appreciate the urgent
need for drastlc ecomomies in public
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expenditure both at the Central level
and at the State level. Shri T. T.
Krishnamachari in hig letter to the
late Prime Minister said that he was
not getting any support for this,—
these are facts from the then Finance
Minister himself and not my facts—
from the Prime Minister, not getting
support from his Cabinet colleagues
and not getting support from the State
Governments for any kind of major,
effective ecnomies. Now, that was
one promise on the basis of which the
House approved those twg setg of
dutics,

The
were

other promise was that they
necessary  for defending  the
rupee, %o that the rupee might once
again reach such value in terms of
its national purchasing power as
would be somewhere mear its suppos=
ed wvalue at the controlled rate of
exchange; there too nothing hag been
done, We have gone down in our
fiscal management down and down,
uniil the rupee today is disgraceful
bil of paper; you can buy it like any
odd bil of paper all over the world.
These two promises, these two under-
takings, on the basis of which this
country and this House accepted last
vear enormous jncreases in the cus.
1oms duties and excise duties and the
countervailing dutics, and a whole lot
of other burdens—those promises
have not been kept.

1 therefore propose to move several

amendments; and one of my major

=" nis is going to oppose those

. hich seek the continuance

. ...ose regulatory and special cus-

toms duties and also the continuance

of those regulatory and special
excise duties.

The sccond thing is again dependent
on what I have suggested, about the
staggering burden of taxation, not on
the national income—I repeat national
income doeg not pay tax, but it is
human beings who pay tax—the stag-
gering and steadily increasing burden
on the per capita income of this
country, Look at the situation today
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of industrial units, who are unable
to generate enough resources for their
expansion, not even for working
capital. Every concern that [ know,
and I am connected with quite g few
large and small,—everyone of them
has 1p borrow money for expansion,
has to borrow money even for work-
ing capital, because jincreasing taxa-
tion takes away so much, the rising
prices  take away so much and the
credit squeeze makes it impossible to
proceed otherwise than by utilising the
internal resources for working capital.
Tliey are short of Capital resources
und working capital, and there is
nothing left for Capital formation. In
view of that, I am going to oppose
both in detail as well as in general,
those increase in the rates of income
tax as well as corporation tax which
this Bill contains.

Finally, I have to make one last
comment. I have referred very often
in this House to the jungle of laws
in this country. In that jungle, there
ig this dense jungle of income-tax
and other direct taxation laws. There
have been amendments after amend-
ments. 1 am unable really to follow
them, because in the 1961 Act, there
have been numerous amendments. In
the 1961 Finance Act, there were some
amendments; so also in 1963 Finance
Act also. Again there have been two
or three sets of amendments in 1964;
and yet again two or three sets of
amendments in 1885, Now, there
comes yet another bunch of amend-
ments. Have we really gone com-
pletely crazy? 1 am sure the Finance
Minister is [personnally aware, over
a number of years that he ha: been
in practice as an eminent lawyer, that
there was s time when the amend-
ments to the Income-Tax Act were
few and far between and well consi-
dered; and they use to come ns 8
separate Bill for the consideration of
the House. Today,—if you want, Sir, T
will really and truly ask you to do
this exercise—take any one of these
amendments, and look at any Income-

tax Act you like. The chances are
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that you will find that it is not that
Act that is being amended, because
that Act has already been amended
and further amended, and there is
no point of finality to the amend-
ments.

1 do, Sir, take strong exception to
this kind of procedure, of making
massive annual amendments to basic
statutes by the Finance Bill The
Finance Bill ought to be concerned
strictly with financial provisions, fls-
ca] provisions; and only in so far as
those fiscal provisions having a direct
bearing upon particular provisions
of other Acts are concerned, need
there be any amendments to those
Acts. Tt has been a nightmare to
study all these amendments, and
to study all these Acts as amended. I
nnce wrote tn the Central Board of
Revenue asking them whether they
will publish every year, in the month
of July or August, one book in which
T can see the Taxation Acts as amend-

ed. I have not had a reply to that
letter. T wrote that letter, T think,
last year. I say, Sir, it is a serious

blemish on this Finance Bill, that it
contains these massive amendments
which it is very difficult to follow,
because one does not know what is
being amended.

Some hon, Members rose—

Shri Sheo Naraln (Bansi): Sir, be-
fore you call the next speaker, 1
would like to say, for the information
of Shri Hanumanthaiya, that we are
senior to Shri Dandekar as Members
in this House. He has come to this
House in a by-election.

Shri P. K. Deo (Kalahandi):
all irrelevant.

It is

Bhri Dandeker: I did mot win a
by-election; T wun the main election.

Shri Hari Vishnu Kamath: 1t is true
he was not elected in the General
Election, but he won his election
petition and was declared elected.
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Mr. Speaker: That is not in dispute
just at this moment,

st sfemw T (7o)
ey ggren, wre e g & b
7RI ¥ 1966-67 ¥ faviim =f ¥
far ot ¥ gemEt w1 oaF wT AR oW
fridww swqa for & & sewr @dw
w § 1w e e & wow fre
swz ¥%, ¥ a7 wgr W e et
w aR-faare w1 9T w1 gu A
et & AT aEer st wrEwT A WY
wraw fear &, IEer aniw a7 ¥ fE
faww g, W =Wl § TR A
fergram &Y IFaT 9T FT W qg W
am a1z faar & 1 I wiwE ¥ wT
g TAAT KT wOW A X fr ag
WTHREAT W1 T 4T fger 4T & w9 &
¥ for wmar & 1 iAoy oY TErETET
¢ fx fegem & wfo wfe ofa &
wY Y AT @ IHeT Wi aga & fee
wT ¥ ®F § ¥ foqy oman B 1 & wiwwt
¥ et e, & off xw A Y o
fr fergam G ot # ar Qv ®
T gAL A1 W U W OF & a8 qAT
A g AT ¥ AT W AT & AT
wofeaqar fsg o 3= & &0 o qwEw
g wfes ot 1 &fer frgem o
frowt  gwr 2w R, frwm dr
el & fa # Torh & fawm &
&= ¥ oY 3 & gwRe gw Awviad
S ¥ & grea | fregeama dom 2w
qaT Aga T F 0 feT wme o
FBT 7, Ffaamedt #1 6w w7 gw w7 o
oA # afZ 7 WL & frgrar o fawr
ari & 7% o waeg ft g amdm o
2w ¥ wifaw aar whafre fovr Y
£ w4 1 ufad A ot w7 zw ST A
Ay ¥ afey # fggrm o e
9 7 €, W IgE e & are Ay
£, xx urews § 1 frgear #F graTTe



14239 Finance APRIL 30, 1066 Bill, 1066 14240
[4fr s 2]

war, wfgsac aar, aga TaT @ & warfa faer ot & wang wm,

HYT WY T W /I T /A ag A § 9 AT g9 ¥ @ fawm & dwree

FAFT T AT IO A L ITATE | w1 Wi W §, i ogi fegem w6

FAfF wT o @WT FT ATA FT IAC
afder ®ig 1 T AT W
T #eft it A g o e w e
w7 g &, e frem & & #, g S@m
Fda N T AN F AT H @A
a1 | gwfad wow ¥ @ aFdrE
IEAT gl ag I FT AW A4
HGIC ¥ @ A AT FF AW
fergeamar &1 FaT 9T AT &0

afe & ag WY Fgm wE g fF
W T & AW N7 FAAT 3 W awee
frar & 1 s ST A GHET T AT
w1 7 frar g At fagd &= wo
Tt ¥ g ady avEe & aw fawrr
varet # av dug § A A A faad
ararz # w @ € wAfad s
qrft & AT sEAwA & ot TE owRr
TN T A WE AWAd gO N o A
&1 aweA ®an ¢ fr wrow ¥ fegere
* Tw s w1 AT Aw & fawr
& ol ar Wt oA & qw & fard
og W IIAT F ITA, AT A A
AT I TIT |

O A IR OATA AT ¥
faafasr & a1 fF 9@ &7 @m0
¥TH g1 1§ TAE HIG ATG FIEL
&< # A w0 g wifer o s
g fs w® ¥ 21 a0 adY g % 0 Wi
FTETT F1 A T § WA FT IH A
T W1 & WY @ qE@ AT, WK
¥ WY W WIS T AT R | AR
wmmkfTrwri@a e
ag WY F w0 w € wfew w6 2,
AN T AT AN F R o R, A
o IEET JUH QT AG TAA a6
A EET R | W oM & e e §

T whas & wfus #7727 & faw
§9TT & 77T ¥W 9 &Y wEwsar g
fegem & e & wd # & &
AT | A FATEEE T AT O W
& wife wravgw ¢ afew fow @d &
g fawre 97 T qzar &A@ A
g ey

A% Az § mwrArg faw At
e diwar g fF oo v @
Fraeg ¥ gEATa w0 g wg fw gure
AW #Y F qOAT Y TF AFAG TUAT
AT AT § AR FL AT FC, TR
T am Y, erAfray 2w oA
& gawar g & gardt w7 g, a9
arar darfas g a2 frefrm FY 7 2
B st faer wieft & ot woe aore
wmor fagr 3@ & I=i4 =W 9T W
A FT AT FA A1 WG TR
&, 99 =1 7= foar 1 warfa s
famr " 7 ¥ wA w7 ¥ g,
¥ T8 & 3% waEl § €Y aEen A
fo 3T wAdr wew & g 9w
Far AT & %

“l  recognise that on  purely
cconomic grounds it would be a
very sound priciple to replace
income-tax increasingly by a tax
on ependiture so that the maxi-
mum incentive is provided for
savings."”

T AT FgY F T IR qwaw
sfeafamar w7 v & froew ¥
wHEAT  wW gWT § W gmfas
wk a1 wfeare wgman fefy & wwfad
T T gOTA ¥ a7 owmfawy Sww
w1 gEET WA | wa W Wiy
gfrpmawd ame, @t waw
&% 9 g0 frg=w Tff gFn I9 A%
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TATL AW X A &Y A€ e R

qTg &Y A9 T F geavy § § wgAr
A oar gu 2w § qeaar
QN TEFTTE OF IR
AT gEU e N 1§
I # A war aym fE frgmm
€ T F FR AW e A
T g I8 %1 aga fgewr ek
FITTT ATAT F OFI WA G |
fggem &1 wrad aga samEr &
gl WAT AW agA FW E 1 EAfAd
@ FEOEA ugw fafaw @mm 9
AT § IE FT GHT AW K ATATIN
FTAT ITEY 9T & 1 wEy F i
# W JAwEd wew AW 39 ¥ A
T qg IORA TEF BT G AT}
wtr  gEw A @g @ g
g fir wgl o w=1 ot FUAT Ty
w® & fF @ 3T O g AT §
3R waT A F T 9T AGF A
AT § AFFT 97 Wt JomEE WEE
AT AT T I FATRA T
qAT I(A AGH 9T AT AT WA F
T # gardl ud yaeqr ¥ A 7AY
REAYO qATA F AT ATIT AT T |
ag fz7 fza @31 o @ & AvaE
o mrgre £ awT & Jwd g2 Ay o
¥ or o A ® Axd A ) e
ga+T 97T G vy e 2Ty WA A
awTT T FY A E ) o g X &
gaear § fe Rt 9 S smmA
WEE AT AT ¥ AT e ¥ 4% A
AMGT AT A WSST AT | EHE
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wife oY e &, I o g A A
wfay ot gema ¢ fe 0 A7
AJT TN ATAT FT IJINIT H AT A 2
IAF T IWIEA qFF I &, gl
A atE M A dw § B WA, &
& wify 3aF qfg w4 afgy

F AT AT & T Wi f fe
WAt A JeATTT e AT man d 3w
JrqTE W F S 9 I T vy
il ¥8 N9 T g W WWT T
t 1 & yx a7 % fau grfig few oy
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w1 gAg ¥ E fr 9= ge feew &
o Ferr § ar T gEy wwre & o
o1 812, T ¥B A T Sfw
N2 & e @rm s oA
T wT § )\ ATY @Y FEr
g g qafe & o= a9 wwwa
gfF it gy aw ¥ dw fefa B
g feafa & s o foam Fem
foar o &% a7 awn wfeg ) Afw
ug T Weaet ¢ o arfee & o
fegmam & dwd gur &t gt A A
g9 wifas AEmgAr 9t 34 &7 A
far a1 ¥ I e =TT @ A

wrem &1 fes 3w ¥ ST W W @
. 4T &1 wwTy e ot Ayt sroan
w1 ¥ fu o= ¥ w=9 FFATa
wt wwea gt # fomd w0 & w9 s
o w1 ool gETe 2w oaw-wie
€ agaraa 2 1 O feafa # gE Aw &
ot oW wifad &Y & g agt i E-
|t KT WTAvEEAT {f W SHATAST B
T g YR AT ¥ wATa FY wforw w4
&Y gAY AW § ST age a2 A
o 7w qema fe ofee frgeam
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¥ wud & g9y O agT § w4 A
W A% gWT a1 FIET & w
oY ATET ¥ AT G, T W7 A% g,
I wry § & gl A gar wET T
BY Y 1 &Y 9T g w9 2w F wegwa
I |YA R & AR AW HAH
¥, Ty ST FTAw FL AT gAIL
2 ¥ HW W ITGNT TS A ¥ WL
|& a1 & wwwar g 6 gard w § gg
geET FT AveT fawTa g | gH Awe
¥ fou 5ot ¥ ocdt wodt ¥
ST A A At gETa S
T FTH WH g 14, Ffew Jg v
w1fE | AT AW A7 S wed E Ag
TATL N Y AT F wTEA g1 AR
A & gr EEATEAE T A
WA FL a8 9O wgAT ASN 1 AT
A O9§ F® oaw  SAEl  EANN
wL fora® for s agr & = 1 wvwT &
ST ITUM wT §F | g gAIL fAw
Ifam g | wem AT, WO 9
T &

# o arw 7g T WAt g fe oo
Y AT FATA § FE ATTGU A WL |
fwmaa s g Fawt i@
fawr # aga et frar & Afe ady
[T 9O FTA F1 g€ & 1 Frw g
¥ gEr-elfa @ W @ W A F
o o T § IEH A A w4 ar aw
¥ ox faaw ofdfeafa dar geft famr
gETfaar & gATe fau fvwa g

uw gl faug ot oo fawas & a1
T AgT v &, fea 3 o faaas
9T T AT &) qAT § IW IS faae
A w1 oarer faer @ @ X @ s
angat g f qg wdfem 2 aramge @
HEAT AT T NG qH TS £ TE
Fragnfas =8 & afeT wa ara &1 &

e A Tfgg fr & fe fggeara
W aifeear & w9 § v g7 T
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ATET ¥ AT I 9 g7 gan  fog
ot w 3w & fawrar & fag Ffe @t
ar ffr farelt o & @@ o7 wEAT
&1 T o wa T g & 1 e
w1 & a0 ger & 1 few e e
for wa, gaer 1§ fowrar adf | a
TG & WT gH W9 TN €78 Y AL
® ®gar qv  fadr WG oar
wot fify &1 frafo g@r W @
qE ®  WTHA T HT &K Ar
1 e § fF g wo 3w & wofae
e & WY w1 ol o wferesr & T¥
ot gl fS gz oFw | gAfaw &
argan g fe wfes & wfes soer fem
g fF gt 3w & w9 WA, FWL AW
1 AU, 3R AW AT ST 97
T 7 @< 39 W9A wee Srenfavar
w1 dz1 7% 1 gaTt 3W & dwfaw T
Esfafaga 7€) &, 06 ara 7€ § | Afe=
BT A 3wy g T § fe o aw g
¥ EFATAI H 4T W@ ¥ IR AT
g3 & gH 72% AEN &1 a€ o gAa
farrer At gy &% ? & wwwan §
e ¥ frr & fag Wl o & weme
¥ foagagni g am g s s
o¥t s "Eeq A vy fe 9 @R
aTEAT %o § ag 49 a1 w1k T A
agf & o AwT fawrw & v wTN
Wy T A § 1 afe dan fr fae
Wt % avew § WY W A FET WS
fed my = ofY onfige g 2, wiwd A
e 7Ef & afFw & qoen g f
Fadeft at 7 W7 ¥ @y mar § gwid
&9 Fr wr qfees g1 T R 9W A
T % W A wET A i G wifmn
AT GO F1 FTT OF Gy & R o
FerRefy o &7 e aga fgea ag o
P gum vk & SA% g% § w_1 w0
o, Gy Feafa ke & w1 9,

g &Y aga Y gEwAw ko
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¥ ox amr Wiy wgen e § o
wg ag fr gt AW § wOe A wAm
5T %7 g qfeds T ol g
T W | M wT g AW R o
sqxear & Yo A fr aoeTe Sy Aifr
gux ax Faba wd-srreqr vt afrer
faT & 1 il wifew ag g wfge fe
arifa® tAgear & faas wios & wios
IO w8 @1 T ot foret ofaw &
ufes gufa ga *¢ a%, foras ufaw &
ufe® T Wit R qrafs
@at ¥ wm R ag gEre W & fag
feast 2 dur fe gwr W
ara fagr=r e @ v e & fr amd
e i AuTHATEY SAEAT W TEW &1 vH &
forg wg wmawvas & 1 i et o 2T
AAAT AEAT § IF HAEGT § 37 A5AC
d%T w1 AT AT WY AUT & A
A & | RATIT AT &) WTIT FIW 6T T
# wz g4 ArgdT GF § wian § 0 gwIL
&W ¥ AT 7¥ T vAM § 72 AAAT 67
5 o1 § | ATEAT T AEH FTAT §F I
wtain s 5 oeard A W
soreY § 7z ot Af aveT S § oA
difa F ¥z G T M O AT AN
37 &1 fadrw Agt g1 & | w70 ATAT R
fE gt Wremt 2w ¥ gAde AT Il
waif 7 oY & gede g faar et ywfa
agi g1 aeat g 1 3, 0w o faan & faar
9T qraTreE: (9T AT 57 71 A
& & w0 g fr ow wfwmra % fagfer
w1 A@ A LA T4 A Ay we
afiw & W 5 fr gardy wg-greqr
¥ fra o2 A% o0 9T wrafay faere
wt qafay dwz7 & 1 5% § o fow
2% % 29 WIGAT AT & wH w1 A
ad § ? gz w14 & avaan g e eart o
% oarfrs Atfa 7 form fifa & e
9T g W wod & Afw oy vl gvAm
# FETT BW H AW A7 w7 §, pATL 3w
¥ wroifre fa & famre e anfen
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o\ At If7 I wfee v # o w4
w1 T § | @4 & fa F 39w g96i ¥
g § A FE! WY § 99 FHI & AeT
& Wz g9 U AG HOT A7 pATE AW H
dar fv &3 g 51 qam@ fF 7. oF
AT FATHA FTHATH & OF T4F & &7
Zfg §, I W W WK AT F7
afg AT arq avg S o o §
ST 2N Y TG AT Y ) IH AT
# W 2w WOy 3W | T A T gemeA
T TPTA 7T, TR I ARAL HAT Y EY
a1 afemd 427 ¥ &1 Taed A ¥ A
gara Wt wifqs fawg &, g
fawra & ag ®& q@m |

weae Aghaw ;& qradta ey w1
wre g w0 & e FE @ 9
AT AFT§ AfHT 72 FHT A FOH A
AREE IR A

oY sfATOA W AT WEEY,
% w7 F1 weqarz 3 g o 7 A
e 1 ag wwg frar | & Aradra Sat
& s &% fF ag 1 a1a T faare
w¢ i geamea wEE a1 dar 0Fn ST Hh
|reTor AT 77 fAe F7 w87 07w
aet Fw AT 9T ITIEA NEF g7 FT
wrfEsda i dcgizmag T wrfz
F 7§ 37 U A 7fg A O FE
SHAAT T AT T2A T @ W AAAT
£9 & faw 97 41 "da geft €T
w=zt ¥ arq wradra fre g4t F o9 faa
Fastam e & 32T § qod= F7ATE |
Shri Hanumanthaiya: 1 am grate-
ful to you for giving me a chance to
speak.  When this discussion began
to day, the point made was that the
speeches made on the floor of this
House are falling flat, The reasons
are many. I have been in this House
for quite a long time. Lately I see
that the Treasury Benches, parti-
cularly the Ministers, are not taking
the Parliamentary procsedings seri-
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ously. I speak so not because I want
to criticise the Ministers but I want
to see that Parliamentary institutions
gein in stature and strength in this
country. Everywhere you see that
the Opposition parties are staging
demonstrations; they are staging de-
monstrationg even on the floor of this
House. Many a time al] the resources
of the Speaker are put to hard test
in this House pg well as in the other
Houses. Some of us, who fought for
this democratic way of life for nearly
half a century, feel very much pained
that, after guch a long time, demo-
cracy should be attacked, demoeratle
institutions should be attacked, from
both the sides. The life of democracy
is oscillating between guorum and de-
corum. Nobody comes to protect the
life of these Parliamentary institu-
tions. At no time did any of us, when
we were Ministers, felt that it was
good enough for some of our repre-
sentative to listen to the speeches
made by the Opposition members or
the speeches made by our own Party
members. The only result that will
flow from this kind of new tradition
being built by the Treasury Benches
and the Opposition Benches is that
democracy will become  extinct in
India, The people will develop a
sort of contempt towards democratic
institutions and their representatives
That is happening. Now, it is a mat-
ter of joke in the papers and in pri-
vate conversation whenever Ministers
or Members of Parliament or Mem-
bers of the State Legislatures are
mentioned, the people take a pleasure
at cutting jokes against them. These
things are not taken seriously. I hold
the leadership responsible for this
state of affairs. Let the leaders conti-
nue in office. Most of us are not their
rivals, and we want them to thrive
and we want them to do good things.
But they must see that these demo-
cratic institutions get more momentum
to meet the new situations and the
new crises.

There is a famous book written by
Mr. Herbert Morrison who was De-
puty Prime Minister jn UK for a very
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long tme, and he has written that the
Prime Minister and the  Ministers,
when they come to the House, must
do so wth a sort of affection and with
pleasure and with elation. But, here
1 feel that most of the Ministers who
come into this House come as tNough
they have committed some mistake
and they would be very happy to go
away as soon as possible, They come
with some kind of hesitation, and I
do not fecl that that kind of happy
atmosphere is there.

Shri K. C. Sharma (Sardhana): It
is a case of malnutrition,

Shri Hanumanthatya: If there s
misrule in the country, who is res-
ponsible? If there is maladministra-
tion in the countiry, who is responsi-
ble? It is not as though the Members
of Parliament, whether senior mem-
berg or junior members, do not know
the problems of the country. They
know the problems of the country
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these three inlenls have been
Frustrated admijftedly. ‘The giffer-
ence in price of gold as between the
international price and the official
controlled price varies from 50 to 100
per cent.

As regards smuggling. statistics
have been given in the report indi-
cating the number of cases that were
detected. If the success of prohibition
policy and the gold control policy is
to be measured by the number of
caseg detected, then [ would submit
that they are completely off the track.
I have no! got the time tp show bogus
some of these figures are. They do
not represent the effectiveness of the
policy as such or its effective imple-
mentation.

It is everybody's opinion that the
Gold Control Act ia not sound, is not
doing good lo our economy and is not
doing good to our morale. Laws,
when 1they arc passed, must be en-
forceable. It is not enough that laws

but they go on gefting an impr

that whalever suggestions they make
are not worth making because they
are not taken seriously. The party
machinery has so grown that the
importance of Parliament has dete-
riorated. This is a very alarming
sign that I see. All that I can do,
and all that we can do in this Housc
is to make a public confession of it
and leave it to the judgment of the
people.

I now come to the only one topic
that | wish to touch. The other day
I read in the papers that the Minister
of State in the Ministry of Finance
was very categorical that the Gold
Control Act could not be withdrawn.
This order was passed with three
ideas or three objectives. I was in
Parliament at that time and T wag one
of those people who gave support with
a lot of misgivings. First of all, they
wanted to bring down the price of
gold. Secondly, they wanted to see
that smuggling was stopped. Thirdly,
they wanted that the price of gold
should come down from the Indian
level to the internationa] level. All

are desirable, and it is not enough
that any of us thinks thay they gre
desirable.  People in a democracy
must accept it as good; otherwise, the
difference between intention and
practice will be so great that there
will be dcmoralisation in the body-
politic. That is exactly what is
happening in this case. Nobody is
taking this Gold Control Order
seriously. Everybody is manufac-
turing gold ornaments or bring them
in the old way. Gold is being
smuggled. It is available jn plenty.

We are supposed to accept Mahatma
Gandhi as the Father of the Nation

and follow his principles. The first
tenet he asked everyone of us to
follow was, not to leave any pgap

between what we say and what we
do. If that tenct is applied to the
implementation of the Gold Control
Order, we are far away from the good
tenet preached either by Gandhiji or
any one of our other great men.
Today the governmental machinery,
from top to bottom, has carned more
contempt than approbation for its
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policy. The other day—I make no
secret of this; 1 had a long discussion
with the author of this Gold Control,
Shri Morarji Desai, who was former-
ly our Finance Minister and who is
still a Member of this House. He
does not speak in this House; he has
made it his principle. Two or three
weeks ago, I argued at great length
with him. I am free to tell this House
that he also feels that the way the
Gold Contrel Order is being imple-
mented today serves no purpose, much
less any purpose he had in mind. He
is completely in favour of abolishing
this Gold Control Order as it is being
implemented today.

Shri Shashi Ranjan (Fupri): Why
should he not speak in the Party at
least? That will help.

Shri Hamumanthaiya: Yes, what my
hon, friend says is correct. He has
already made statements of this kind
in the press and in several meetings,
and I am sure that in g party meet-
ing he will not hesitate to make state-
ments of this kind.

Shri Bade (Khargone): In the Party,
he is afraid of Shri Kamaraj (Inter-
ruptions).

Shri J. P, Jyotishi (Sagar): On a
noint of information .

Mr, Speaker: Order, order,

Shri Hanumanthaiya: 1 was qguot-

ing Shri Morarji Desai in order to
show that untenability of this Order.
T was making the point that even its
author is of the opin‘en that it is
time it is scrapped.

Shri J P. Jyotishl: Does he give any
reasons for "saying that it has not
worked and must be scrapped?

Mr. Speaker: Others may argue
when they get an opportunity.

Shri R, Ramanathan Chettlar
(Karur): Sinde he is quoting the
author of the Gold Control Order, we
suggest that the author ghould speak
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in the Party at least if not in Parlia-
ment,

Mr. Speaker: Order, order. When
the party meelg next, they may
enguire from him.

Shri Hanumanthaiya:
friend will appreciate that
matters cannot be raised here.

My hon,
party

Mr. Speaker: Was the hon, Member
authorised by the author of the Gold
Control Order that he should disclose
his opinion also?

Shri Sezhiyan: He is speaking on
his own responsibility.

Shri Hanumanthaiya: Before I
reply, my hon. friends are replying
for me, which I do not accept. Your
querry is correct. I am in a position
to say that I have said this with his
previous approval.

Mr. Speaker: All right,

Shri C. K, Bhattacharyya (Raiganj):
Reply to the question of the Speaker.
Has he authorisedq Shri Hanuman-
thaiya to say this on his behalf?

Shri Hamumanthalya: He did not
listen; that is why he is asking that
question.

Mr. Speaker: He
further.

Shri C, K. Bhattacharyya: ] listen-
ed to him all right.

Shri Hanumanthaiya: I answered
that question unequivocally.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
1t is hearsay, not admissible.

Mr. Speaker: He is losing his own

time.

Shri Hanumanthaiya: They are
interrupting me. You have to grant me
more time.

might proceed

I may also say that it is not merely
a case of his opinion or my opinion
that ought 1o matter. If this Gold
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Control Order Is left to the free vote
of the House, I am sure this House
will wvote in favour of its scrapping.

The Minisiries nowadays are work-
ing for some reason, which | cannot
disclose now, unrelated many a time
lo public opinion, {p opinion existing
even within their own party. I am
saying all this in order to sce that
democratic institutions function pro-
perly and effectively. Take the UK.
Its Parliament is being called the
Mother of Parliaments because of its
ancient heritage, traditiong and con-
ventions and various «ther pgood
things they have done. It must be
said that in Afro-Asian countries this
House is being looked up to as a
model in the light of democratic in-
stitutions collapsing in so many coun-
tries in Asia and Africa. So here we
have o build pood traditions. It is
a good responsibility that we have
been called upon to discharge with,
as I said, not only gquorum but
decorum.  However much we may
blame the Opposition, for quorum the
Government is responsible, However
much the Opposition may claim its
rights and privileges, for decorum
they are responsible.

Shri Mancharan (Madras South):
Guvernment is responsible.

Shri Hanumanthaiya: Opposition is
responsible.

Shri Sezhiyan: Government is
equally responsible for decorum,

Mr, Speaker: They are responsible
for decorum or want of it?

Shri Hamumanthalya: 1 am making
one more point before closing my
speech.

One of the drawbacks of the
Treasury Benches is that T do not find
new ideas, thinking propensity in
their mental make.up, either in the
speeches they make here or their pro-
nouncements outside. They are of
routine type. Take specially in the
financial policy.
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Shri Vasudevan Nalr (Ambalapuzha)
"It is your Government,

Shri Hanumanthaiva: It is your
Government also, Governmuny of all
of us.

Shri Vasudevan Nair: Not at all,

Shri Hanumanthalya: Now, in the
international financial world, mone-
tary reform is the topic of the day.
Experts in  America and in Europe
are thinking how to reform the
monetary system as applicable to
the whole world. In fact, they
want 1o see that there is a com-
mon currency for the whole world.

France is making a proposal to
revert to the go'd standard
so far as international currency

iz concerned. The UK and USA are
not accepting the idea readily, because,
I am told, they have a wvested
interest. In any case, 1 am coming
to the point that when in intcrpa-
tional discussions, gold is again com-
ing {o the fore, and it is again being
considered as the basis of inlernational
currency, it is wisdom on our part
to gather as much gold as possible
in this country. In fact, thiz gold
stock, either in the vaults of the
Reserve Bank or with private people
will be a national asset, Instead of
allowing this artificial rate, the
offirial rate, as opposeg to the inter-
national rate, I advise the Finance
Ministry to work out some ways,
some policies whereby we attract as
much gold as possible into the Indian
market, It may be that we have to
revise the rate. After all, the
purchasing capacity of any Individusl,
however high it might be, is limited.
Therefore, if we devise a policy of
attracting gold into thig country
officially and openly, we will not only
be able to get gold reserves as such
in this country, but also make it un-
necessary for people to resort to
smuggling. That is the effective way.
These are matters for the Finance
Minister and the Cabinet to think. 1
hope they will be able to think.
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Shri Bade: The Minister is busy in
conversation, That is the decorum
of the House,

Shrl Indrajit Gupta (Calcutta South
‘West): That is why he is complaining
that Ministers do not take Members
seriously.

Shri  Hanuman a:  Probably
they are talking about Bihar matters.
They can do 80.

‘The Minister of State in the Minis-
try of Finance (Shrl B. R, Bhagat):
Gold control.

Bhri Hanumanthaiya: The most im-
portant aspect of our national
economy loday ig soaring prices.
However carnestly we may be mak-
ing efforts to bring down prices, it
has not been possible. We are going
the way Indonesia went, where
money will be worth almost nothing.
The one principle that the Finance
Ministry or the Government has to
follow, that is the crux of the matter,
is that all expenditure in Governmen:
must be scrutinised by this test, whe-
ther it is going to produce something
in the fleld or in the factory. All
expenditure unrelated to production
either in the field or the factory for
the time being, at least for one or two
years, must be completely stopped.
Otherwise, inflation will gallop in
such a way that all our efforts will
end in  mere whitewashing the
picture. Maybe, with this kind of our
attitude and respect towards demon-
cratic institutions and the worsening
of the cconomie situation, the set of
people who brought independence
and this Constitution into existence,
some of them may also be the people
who preside over the liquidation of
democracy.

Shri Indrajit Gupta: The Finance
Bill, which ls before the House for its
approval, embodies the same budget
proposals which were submitled by
the hon. Finance Minister approxi-
mately two months ago.
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It is because of certain very serious
and very alarming developments
which have taken place in the course
of those last twg months that I wish
to dwell upon the genera] state of
the economy and the general direc-
tion in which the country seems to
be going rather than involve myself
in the detailed provisions of thig Bill
at this stage.

12.55 hrs.
[Mr. Deputy-Speaxker in the Chair)

After all, when we claim to be
functioning in a planned economy,
guided economy, the annual budgets
of the Finance Ministry have to be
viewed not merely as an isolated set
of flnancial, fiscal proposals, but as
an instrument, as a tool which is sup-
posed to help the country and help
the economy towards the realisation
of cerlain planned objectives. Certain
developments which have taken place
during the last two months while we
have been debating the grants of the
different ministiries have caused great
alarm in this country, and [ think
that alarm is not confined 1o any one
particular school of political opinion
or gny one party. That is quite
obvious from the news which 15
appearing daily in the press and the
statements of opinion which are being
publicly cxpressed in  different
quarters.

The first thing is a point which,
in my opinion, stands out in an un-
precedented fashion, and which this
House, I am sure, has taken note of
already, For the first time after 15
years of planning, for the first time
after three five years plans have been
gone through, we have today reached
a point where the shape of our next
plan and the content of our next plan
is to be okayed first not in this sover-
eign Parllament of ndia, but abroad
in ™Washington. This hus never
happeneq before. What Is the use of
discussing detailed fiscal proposals for
certain concrete measures of raising
some particular tax or lowering some
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particular tax or even discussing those
marginal concessions which were
announced here yesterday. The poirt
which stands out is: what is the
relation of these fiscal proposals to
the whole gamul of planning, to the
whole objective which thig country
wset before ilself 15 or 20 years ago.

The thing that disturbs us most of
all is the fact that procedure is being
given for the first time not to the
honourable eleced Members of this
House in determing the shape of the
next plan, but precedence is being
given to the Congressmen of the
United States, the Members of Senate
and House of Representatives there.

An hon, Member: No, no.

Shri K, C, Sharma: That
opinion.

Shri Bade: The fact is there.

Shri Indrajit Gupta: The Planning
Minister who is considered to be the

is hiy

economic pandit of the Treasury
Benches has been sent there firsi.
Today's newspaper reports from

Washington indicate that Vice-Pre-
sident Humphrey has asked him to
explain—he has been asked to explain
—the reasons why India should be
committed to any sort of planned or
guided economy, He has been served
with a show cause notice, he has to
explain.

The Economist of London—I was
seeing recent jgsues—has a headline
Waiting on  Washington, which very
apily describes the present pathetic
plight of Mr. Asoka Mehta, He is, 1n
fact, being kept waiting day after day
in the ante-room. He reminds me of
a mervous candidate waiting to appear
for his viva voece examination before
the Board of Examiners waiting in
the other room, and the whole country
is waiting to see whether he will pass
this test or he will fail.

An hon. Member: No.

Another hon, Member: What no?
He will not pass?

Shri Indrajit Gapia: If he fails,
the No.2 economic pundit, the Finance

1888 (SAKA)  Bill, 1066 14258
Minister, is going to be sent, s0 we are
told, in the next round. If he succe-
eds or if either or both succeed, the
prize that we will get will be a pair
of crutches made in the Uniteg States
on which you can hobble like a lame
man, instead of standing up on your
own feet and being sell-reliant, These
developments I do pot wish to discuss
in detail, because they have been dis-
cussed in the country every day even
by Members of the ruling party too.

The terms we all know. Certain
terms are demanded by the World
Bank and by the Agency for Inter-
national Development. However
much we may hide behind the con-
stitutional and technical plea that
these bodies, AID and the World
Bank, are not the agencies of the U.S.
Government, everybody knows that
they are completely controlled by the
United States.

These demands are fairly well
known now. They are not  kept
secrel. They are fairly well publicised
both abroad and in this country. First
of all, liberalisation of all imports 1s
being demanded; decontrol of  all
essential commoditics  is being
demanded; devaluation of the rupee 18
being demanded; it is being demand-
ed that whatever sid money is given
to us should be pui more and more
to non-project uses and less and less
to capital projects,

13 hrs,

It is demanded thet priorities of our
plan should be revised. It is also be-
ing demanded that what is described
as the dogma of industrialisation
through the public sector should be
given up. These are the demands
couched in various forms, in polite
terms which are being mooted every
day and which Mr. Asoka Mehta is
having to face there also while he
waits. [ am reminded of Mr. T. T.
Krishnamachari once saying some-
where, I do not know whether [ am
Quoting his exact words but it was
something to this effect, that this
tountry has to fight on three fronts,
against China, ggainst Pakistan and
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against the world bank. 1 do not
know whether this type of indiscreet
utterence by him had anything what-
ever to do with the inspiration to re-
move him from office. Now it is quite
clear what type of pressure is being
sought to be put upon ug in the most
blatant manner, more blatantly than
ever before. There is the question
that henceforth all US aid must be
routed through the world bank, All
ithat means is thalt instead of being
given the freedom to enter 1into
bilateral agreements with countries,
we would be compelled to resort for
aid to the consortium which channels
its aid through the world bank. The
New York Times of the 15th April
said that “now the US can turn to the
world bank for advice on economic
plans of India and presumably such
advice coming from an International
organisation to which both nations
belong  will be politically more
palalable and more readily accepted
than aid coming directly from the US."
This is what the New York Times says.
It is like the US carrying out many of
its military adventures under the
cover of the UN flag. They think
that it makes it more palatable. Now,
Sir, we have recently had a concrete
example of the sort of pattern of
development which is in store for us
if the world bank and the US have
their way. That is the fertiliser deal
which is also being discussed in such
details that T do not want to take the
time of the House. The terms which
have been laid down and which have
been accepted in these fertiliser con-
cerns are that they will be set up
with majority participation of foreign
private  capital, American private
capital; seventy per cent of the output
of these companies, fertiliser output,
will be allowed to bp sold at the
price fixed by these companies; only
thirty per cent will be taken up by the
state or government; certain areas will
have to be demarcated where these
companies will have a monopoly of
supply Majority shareholding, of
course, has been accepted already and
the imported raw material of liquid
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ammonla will have to be brought from
the Persian gulf. The point is: was
there no alternative? There is no
point in discussing these terms; they
are so humiliating. 1 am told—if it
is coniradicted of course I would be
quite interested 1o know—that some
time ago, one of the leading dailies,
the Indian Exrpress, published a report
from the ministry of petroleum and
chemicals that over a year ago that
ministry had put up a paper to the
Cabinet asking for an annual allot-
ment of Rs. 25 crores of foreign ex-
change with which it was confident of
putting up four or flve public sector
fertiliser plants  aggregating to a
capacily of one million tonnes during
the Fourth plan itself, All that we
would have required was some know-
how perhaps, We have got sufficient
quantity of naphtha inside the coun-
try. I want to know whether it is a
fact, whether such a plan was put up
by the ministry itself and why it
had been turned down. If so, why
is everybody from the lowest to the
highest in the ruling party, including
the prime minister in her person-to-
person broadeast the other day are at
greal pains to explain that we are hav-
ing to accept it because there is no
alternative? 1 say there was an al-
ternative; there is an alternative, We
can spare sufficient quantity of foreign
exchange to build public sector ferti-

liser projects with our own raw
materials, without having to accept
these things which cut at the very

toot of our industrial policy resolu=
tion. I 'may also ask, if il is economic
necessity which was what compels us
to do sometimes undesirable or un-
happy things, the economic necessity
which has compelled us to enter into
this Indo-US educational foundation
agreement? Had it anything to do
with economic necegsities? Surely
not—unless it be that we want to
help the United States to find some
outlet for spending their accumulated
PL 480 funds which have reached
quite astromomical flgures and they
do not know what to do with it. They
cannot spend more than a certain
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amount under the Cooley Fund rules
to help investors in this country and
they do not know what to do with
the balance. So, we come to their aid.
Is that it? Why have we willingly
gone out of our way to swallow this
scheme for a foundation which has all
sorts of sinister implications which
have been sufficiently aired and venti-
lated for the last few days in this
country? Why do we go out of the
way to provide them with an addi-
tional vehicle by which gll sorts of
dangerous and most undesirable and
anti-national ideas can be percolated
intlo our cultural and educational field?
1 do not understand it. The New
York Times ilse’* day alfter day has
been publishing in recent weeks the
most damning exposures and indiet-
ments of the way the central intelli-
gence agency has been functioning in
the educational and cultural world.
This CIA is quite efficient, not like
our CBI of Mr, Guizarilal Nanda; it
functions quite efficiently and they
know what they are about, It is no
use Mr. Charla telling us that we will
take all possible precautions to see
that nothing anti-national happens. Is
he cleverer than the CIA? 1 do not
think so. He will not even know what
they are doing. That is the whole
point of it. They do not know who is
a disguised CIA agent and in what
sel-up. No body has been able to
catch them out yet except in one or
two cases here and there. Therefore,
there is this policy without reference
to which it is impossible to consider
any Financial Bill in the abstract.
What is the finance bill? It has some
relation to all  these developments.
There is another point, Mrs Gandhi,
in a number of recent speeches and
statements, and I believe in the meet-
ings of the congress party also so far
as they are reported in the press, had
been challenging the allegation that
anything is being done which goes
contrary to the industrial policy re-
solution. She says: You please show
me what Is there in the {industrial
policy resolution which we have gone
against? T shall deal very briefly
with this question because something

582 (Ai) LSD—3.
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is happening in this country which is
the counterpart of these developments
abroad to which I had referred so
long. The industrial policy resolution
says that “it is urgent to reduce dis-
partles jn income and wealth which
exist today, to prevent private mono-
polies and the concentration of eco-
nomic power in different fields in the
hands of a small number of indivi-
duals”. It also says that “the adoption
of the socialist paltern as a national
objective as well as the need for plan-
med and rapid development require
that all industries of basic and strate-
gic importance or in the nature of pub-
lic utility services should be in the
public sector.” As far as this second
contention goes, 1 do not know whether
government considers in today's con-
text basic fertilisers to come within
this definition or not. If in the con-
text of agrarian crisis, food crisis,
fertilisers are not to be considercd as
an industry of basic and strategic im-
portance, I do not know what is.
However, with reference to the clear
cut declaration in the industrial policy
resolution about the need to prevent
private monopolies and concentration
of economic power in & few hands,
what is happening? Many in this
House have been demanding over and
over again that the report of the
monopolies enquiry commission should
be discussed. It has not been dis-
cussed yet, though we are promised
it may be discussed sometime in the
future.

May I just refer to one of the find-
Ings of the Monopolies Inquiry Com-
mission's report? It has highlighted
something. There are 75 big groups
in this country, Those groups are
listed in the pages of the report. with
their names, details and their holdings
and other things, These 75 groups are
controlling 1,536 companies only. When
you remember that the total number
of non-government and non-banking
companies in India today comes {o
25,681, out of that, only 1.538 companies
are controlled by these 75 groups. But
what are the total assets of these
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groups? These are the figures of the
Monopolies Inquiry Commission, The
total assets are, Rs. 2,608 crores which
is 46'9 per cent of the total assets in
the country in the private corporate
sector, and the total paid-up capital of
these 75 groups is Rs. 648-32 crores,
which is 44'1 per cent of the tota]
paid-up capital of all these 25,000 odd
companies in India. Withoul going
into it any further, may I know, at
this stage, how this thing squares up
with the objectives? This has not
happened overnight. This position has
been attained by these 75 groups over
a long period of 15 to 18 years. How
does this square with those objectives
laid down in black and white in the
industrial policy resolution, and inci-
dentally also in the directive princi-
ples of State policy which are en-

shrined in our Constitution? 1 do not
know.
A leading economist has put it

somewhere that the general approach
and recommendations of the Mono-
polies Inquiry Commission have proved
unequal to the task—it is really an
insuperable task—of reconciling the
opposing logic of capitalism and
socialism. It cannot be done, Nobody
has yet been born in this world who
has done it. 1 do not know whether
our new pandits on that side can do
it.

This report has given five reasons—
which T will just briefly tabulate—for
this increase in the concentration of
economic power in fewer and fewer
hands, despite the fact that during
this period we have been passing
through one Five Year Plan after the
other. What are the five reasons they
give? These are not their own words;
T am paraphrasing. (1). Big business
could raise capital easily and obtain
licences easily, even though, of course,
as we know, many of these licences
remain unutilised. (2) Licensing au-
thorities and licensing methods favour
the larger groups and prevent smaller
men from taking up bigger projects.
(3) Assistance from banks and finan-
cial institutions give big business an
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advantage over smaller interests. (4)
Import restrictions and exhange have
played their part in creating a pro-
tected market. Fifthly, foreign col-
laborators favour the larger groups.
These are the Monopolies Inquiry
Commission’s five reasons for this pro-
cess of concentration which has gone
on, and the growth of monopoly.

My contention is that this growth is
a decisive factor inside this country.
Iy is today operating not only to
swallow up the bulk of national in-
come, not only to bring about this
polarizations of wealth in the country
which is leading to so much suffering
of the ordinary people, but this is a
decisive factor which acts as a lever
for bringing in private foreign capital,
because the Commission has said that
foreign collaborators only want to
hobnob with people like these; they do
not want to hobnob, Sir, with people
like you and me, They want to
hobnob with people who own some-
thing. Incidentally, I think Shri Bhagat
knows very well—there is no time to
refer to all that—that if a study is also
made of the agricultural sector, the
rural sector, the same process of con-
centration will be found there too.
Both in the question of landholding as
well as in the question even of co-
operative credit, you will find that a
large number of smaller holders do
not get their due share of the credit
which is supplied through co-opera-
tives or other means, whereas a small,
handful of people with holdings, with
a total asset of at least Rs. 10,000 to
Rs. 20000 are taking away the bulk
of of this credit.

An hon, Member:
also says it.

Shri Kamaraj

Shri Indrajit Gupta: He can join
my party if he likes. I do not mind.
This is one aspect. The other aspect
is, we are sick of being told by Shri
Subramaniam particularly that we
have no alternative also; just as we
have no alternative in the other
matter, so0 we have no alternative in
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the matter of going abroad for assis-
tance in respect of food imports. He
is referring, of course, constantly to
the exceptional drought conditions of
this year, as though this is the only
year when we are relying on PL 480.
That is not so. The only point I
wish to make is,—and 1 want a definite
reply to this—all your government
figures themselves show that the crux
of the matter is not the alleged
shortage in output of foodgrains for
which the statistics are most unreli-
able; the fact is that the actual mar-
ketable surplus, the market arrivals of
toodgrains, are showing a constant de-
cline in trend. What is the reason for
it? Your report—the Ministry's own
report,—says at page B that the market
arrivals of rice in selected reporting
markets recorded a decline during
1964.65—and that is the season in
which Shri Subramaniam was telling
us there was a bumper crop of rice—
and the market arrivals recorded a
decline in Bihar, Madras, Mysore,
Orissa, Uttar Pradesh, West Bengal,
Gujarat and Maharashtra, despite an
increase in production in most of
these States. 1 have found other
figures elsewhere, and I have worked

them out. The market arrivals were
9'7T per cent lower in 1884=65 than
1963-64. In the

they had been in
current marketing season—now it is
ascribed to drought—this trend has
got further aggravated. As far as
wheat is concerned, this report says
that the market arrivals have been
substantially lower than last year in
Gujarat, Madhya Pradesh, Maharashtra
and Rajasthan, despite a higer pro-
duction of wheat in thesg States. It
is calculateq elsewhere that these
market arrivals have been about 23
per cent lower than in 1063-64. I
submit that this is clear evidence,
however much the Government might
try to conceal it, that what is happen-
ing actually is that there has been a
growth in hoarding of foodgrains.
Foodgrains are being held back; the
marketable surplus is not coming to
the market, and we are juggling with
figures to prove that there is an ab-
solute food deficit in the countrv. al-
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though their own flgures show that
whereas food production has been in-
creasing at an average of three to
four per cent, the population has been
increasing by about 2 to 2'5 per
cent, Then, what is the explanation
for it?

The fact of the matter is that due
to the increasing grip on the whole-
sale market of big traders, big specula-
tors, who are also aided very often by
bank capital, the market arrivals are
going down steadily and the so-called
deficit is an artificed man-made de-
ficit. It has nothing to do only with
the drought of this year. It is some-
thing which has been going on year
after year.

Shri Dandeker referred to a
dilemma; that they are faced with a
dilemma, What is the dilemma? The
dilemma is precisely this: that either
you teke measures against these
hoarders to bring out all the
marketable surplus and put it on the
market and distribute it, or, you go
to PL 480. There is no other way.
The Government does not want to
take steps for a variety of political
and other reasons against these big
vested interests and the hoarders and
cornerers of grain, for obvious politi-
cal reasons; and sometimes, of course,
they say that it would not be de-
mocracy, and thal only a government
which is not democratic, which is
totalitarian, can think of doing some-
thing like that. So, because of that,
the people have to starve, and because
of that, we have to rely on PL 480
This fictitious gap is to be filled in.

‘The hon.

Mr. Deputy-Speaker:
Members's time is up.

Bhri Indrajit Gupta: Is my Group's
time oyer, Sir’—Don't worry; we will
adjust our time,

Mr. Deputy-Speaker:
more speaker.

Shri Indrajit Gupta: We will ad-
just our time. So, the Government

have chosen this latter alternative
with all the disastrous consequences

There is one
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wheih  are flowing from it. And the
saddest part of it is this; hoarding has
reached a new level, high level pre-
cisely in a period when you have an
emergency in this country. The
emergency is still on; why should
people starve and tolerate this? I say
this because I find the Prime Minis-
ter, in her person-to-person broad-
casl, very tondescendingly, if I may
say so, and with an air of great
superiority, has said:

Finance

“l am certainly not proud of
the fact that we have had some
unseeml]y agitations and violent

PR LT
Yae savs that these are socvial and
L a3 L nsions which ace the result
of development and changes. Well, of
course, there will be wviolent out-
bursts and unseemly agitations, that

shocked her, if this kind of thing is
allowed to go on. Why should the
people tolerate it? For what reasons
should the people tolerate it?

Sir, one or two points more and
I have done, Have you considered the
measures that are being taken and the
overall impact that will accrue as far
as industrial peace in this country is
concerned which is very necessary for
industrial development ang produc-
tion? Let me mention a few things.
Rupee finance is to be guaranteed by
the financial institutions including the
LIC, 1 presume, to those junior Indian
collaborators who cannot raise rupee
finance to enable them to enter into
minority participation with  the<e
foreign collaborators who are going to
have majority shareholdings. They
have been guaranteed in Washington.
do not worrvy, we the Government
throuch our financial institutions will
find the money to finance your junior
Indian partners. This new thing haz
now come on the scene. Tt was not
ihere before. At the same time, these
emplovees of the LIC are being told
that glready In their office in Bombay
the electroniec computor which has
been installed, Model TBM 1410, is
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calculated ultimately to do the work
of 14,000 employees. 1 have got the
details worked out. The Minister
said that he does not know. When a
question was asked here in this House,
he said: “I do not know, while he
went about giving the guarantee that
nobody would be retrenched.

Shri B. R. Bhagat: Later on I got
a study made and I said that it was
not true.

Shri Indrajit Gupta: I will show
you the result of the study. Also, this
automation is going to be practised,
following the LIC, in go many other
places.

Then, Sir, the:e js the question of
inflation which was referred to by so
many speakers. Now, if we go in
for more sweeping measures of de-
control and liberalisation of imports,
injection of more PL. 480 accumulated
funds into the economy, whether it be
via the Foundation or any other way,
ig it not going to increase the infla-
tionary pressures? Just at that time
the hon. Finance Minister has told
26 lakhs of Central Government emp-
lovees that in spite of all future infla-
tion and rise in prices they should re-
member that they have had their last
dosc of dearness allowance and they
are not gning to be given any more
dearness mllowance. This he tells to
the Government employees in many
of whose cases even the Centrol Pay
Commission's recommendalion itself
rega-ding pay scales has not been im-
plemented to this day.

Thirdly, very cleverly, in  this
Budget. in this Finance Bill, the tax
on bonus shares has been withdrawn.
Every day you cannot open the fin-
ance-page of the newspapers without
reading columns after columns of
issue of bonus shares, the companies
falling over each other to issue bonus
shares, because there is mo tax on
them now. The impact of this is going
to be on another piece of legislation,
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the Payment of Bonus Act, where a
formula is laid down how the distri-
butable surplus to employeeg is to be
calculated, The effect of abolution of
this tax is going to be that the allo-
cation of surplus for bonus to emp-
loyees is going to be drastically cut
down. What hag been given with one
hand has been taken away by the Fin-
ance Minister,

Then there are these concessions in
fertilisers which I have already men-
tioned. T want to know, what is
there tp prevent these majority par-
ticipators, these foreign, American
majority shareholders, gfter they have
demanded an area where they must
have monopoly in supply, where they
mu-t fix the prices, where they must
bring their own raw materials. ulti-
mately saying that in these areag ‘of
their operation the existing labour
luws of this Government will not do,
they must be tightened up? Why not?
This is like an octopus, Tt breedg like
an octopug with a hundred arms once
vou allow it to come in. Once you
allow it to enter into the fleld of fuod,
industry, education, culture and so on,
fomorrow they will demand that Acts
like the Taft-Hartley Act and MecCar-
ran Act of the United States will
have to be brought into this country
ton to discipline labour, to prevent
strikes and to ban strikes, and this
Government will have to act as an
obedient policeman of those people
whom they allowed to come in here.
There is a charming habit of the
Americans, naming unpleasant Acts
after the names of individuals like the
Taft-Hartley Act and McCarran Act.
Tomorrow we may be faced with
Nanda Act or g Bhagat Act or a Jag-
jivan Ram Act or something like that.
1 do not know. We geem to be deve-
Ioping along that pattern. What I
mean to say is, you are deliberately
throwing the working class to the
wolves and you are risking widespread
labour unrest in the country. All
thig is being done in the name of so—
cialism, that is, the beauty of it.

Finally, 1 would just say one ar
two things. The Prime Minister in
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her broadcast, to which 1 have al-
ready referred, said that there are
two thoughts underlying this annual
plan. We have mnp more Five Year
Plans, those da}-s have gone. Now we
have one year plans., She said that
two thoughts are behind this one
year plan. She said: "The first is to

lay the groundwork for a break
through in  agriculturce™, How?
Through this fertiliser deal. The

second thought she said: “a judiei-
ous casing of impurty and the remo-
val of unnecessary controls”. Tloth
these are the demands of the Would
Bank. So, Sir, thiz is what she huas
said. She has said, do not worry, the
commanding heighty will always be
with us. That means the public see-
tor, I presume. Does the public sce-
tor hold commanding heights today?
In trade, in the export and import
trade, does it hold commanding
heights? In banking does it hold com-
manding heights? In oil does it hold
commanding heights? Where are 'hose
commanding heights? Lot us gey up to
them first and then we will see whe-
ther we can hold on to them or not.

We are in a mixed economy. That
is what the whole objeclive of our
industrial policy etc., has been stated
to be. But what about this mixture?
That is the whole trouble. The pa-
tient ig now dying with the mixture
that is being given to him of mixed
econamy. What are the ingredient~
of it? What ig the prescription?
Please tel] us. There is the private
sectar, the public sector, the foreinn
private gector gnd the domestic pri=
vate sector and the public sector. All
thege ingredients are there. How
are the ratios being changed? That
is what we want to know. That will
determine whether this patient will
live or not.

An hon, Member: He will die.

Shri Indrajit Gopta: Nationalisa-
tion is not g dogma, it is not a shib-
boleth. 1 agree. But nationalisation
wag also visualised in the growth of
the public sector, So far as 1 can fe-
call, the last major step of nationali-
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sation taken in this country was in
respect of the life insurance compa-
nies in 1955. Since then 11 years have
passed and except for one or two in-
dividual concerns here and there, I
think mationalisation has practically
been given up. It has acquired g new
definition. Whenever there is a gick
unit  which has been reduced to a
state of practically collapsing due to
embezzlement or mis-managemenf or
something by the private owner, like a
number of textile units, we should
step in, take it over, tell the workers
that they must accept lower wages
and Jower dearness gllowance, we
will run the mill, nurse it back to
health and then hand it back to the
original owner. This is the new defi-
nition of nationalisation. So, what is
the prescribed mixture, that is what
1 would like to know.

Finally, I will just say that jn even
this  present Finance Bill the basic
direction jg simply to strengthen all
these trends which are leading us
farther and farther away from_  the
declared objectives to  which this
House and the Government are com-
mitted. The concessions which are
made here and which have been re-
ferred to by hon. friends over there
also, the concessions in relations to
the Gift Tax or the Expenditure Tax.
the abolition of tax on bonug shares,
the ratio which has been increaskd
and the margin vn the dividend tax,
all these are concessions given to
allow those 75 groups which  have
been referred to in the Monopolies
Enquir, Report to consolidate them-
selves more and to develop themselves
at the expense of others, whatever
Shri Dandeker and his friends might
say here, Yesterday, I believe, he
gave some qualified support to  the
proposals—he has to do it, that is his
job here. The Planning Commission
itself has stated in a recent report
that Indian economy remaing preda-
minantly & private sector economy.
the entire agriculture, practically all
trading activities and major part of
industrial production remain in the
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hands of private enterprise. They were
allaying the fears of people like Shri
Dandeker reminding him that you
are still ruling the roost, do mot wor-
ry. This is the position and this is
the direction in which the Finance Mi-
nister's proposals are taking us.

Then there ig the question of black
money. Thig is a battle for resources.
After all, the whole thing is a life
and death battle for resources. The
people will not accept the proposals
unless they are sure there is no other
alternative. What about the crores
of black money? We have not been
told  anything about it. Have you
made any recent assessment? Are
there any proposals as to how you are
going to get hold of them except by
the voluntary disclosure? What about
Haridas Mundhra who is reported to
have been holding £1 million
abroad, all black money from binami
transactions. I want to know  from
the Government the action they have
taken in this matter. They have all
the evidence with them, they have all
the papers. They have sent two offi-
cers to London who have brought
back all the evidences. I want 1o
know the steps that are going to be
taken by Government. If no steps are
being taken, why should people tole-
rate more and more burdens of excise
duties and indirect taxes? Why? What
for? To pay for Haridas Mundhra's
crimes? They will pever do it, come
what may, and there will be g strug-
gle against that.

Finally, I wish to say that the whole
crisis of resources which the country
ig faced with today, on which the
future depends largely. is man-made
and man-perpetuated; it is not caused
by supernatural forces like drought
and so on. Therefore, all I wish to
say jn conclusion ig that it is no use
just maeking a minor amendment or
two tb some particular measure. That
can be done, that is being done and
that will be discussed later on. at a
iater stage. But today it is necessary
to know this. When we are facing the
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most serious crisis, I think, of the last
sixteen  years, they have tg tell us
what they propose to do. The whole
country is aglarmed and distressed that
the whnle process by which we have
advanced all these years, despite all
the shortcomings, weaknesses, defects
and vacillations, is sought to be rever-
sed radically in a different direction.
If that is done. the country will go
down; this Government will gn out.
I do not know what will come in its
place. Shri Hanumanthaiya seems to
have qualms that we may go the way
of Indonesia; I dpo nbt know. But the
people of this country will certainly
fight against thiz development to the
last. T am  sure, they have the
strength also to prevent this Govern-
ment from carrying out any surrender
or concession which is detrimental to
our national interest and vur national
sovereignty.

Shri R. Ramanathan Chettiar: Mr.
Deputy-Speaker, Sir, our country has
been passing through very difficult
times during the last year. Pakistan
attacked us and we had z very diffi-
cult 22 days of hostilities. But, our
brave jawans and officers have ac-
gitled themselves in such a way that
the whole country bows down to
them. I will be failing in my duty
if 1 do not pay my humble meed
of tribute *a those valiant jawans and
officers of the armed forces who had
plaved a noble part during the hosti-
lities.

We have had drought in various
parts of the country, shortage of food
and other necessities of life. The oppo-
sition parties, taking advantage of the
scarcities and shortages, have been
orpanising bandhs, not realising their
national duties and patriotic feelings
of the people of this country. They
have been aggravating the situation in
such a way that they wanled to see
tha this Government does not func-
tion. But the people of this country
are far wiser than some of the mem-
bers of the political parties who are
in the opposition today. They werc
not going to be cowed down by the
pleadings of the opposition parties. In
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certain parts of the country it turned
out to be violence and g lot of dis-
tress resulted from this violence. But
the people stood firm and did not al-
low this viblence to take a very severe
form, except in West Bengal and some
other parts of the country.

The Economic Survey reflects vari-
ous aspects of pur economic life. Agri-
cultural production has gone down.
But we must not be disheartened by
it. We saould pay serious attention
to this aspect and take whatever steps
we can to improve agricultural pro-
duction. We must increase the yield
per acre by supplying improved seeds
and {ertilizers, The Finance Minister
should not grudge allocating sufficient
foreign exchange for the import of
fertilizers beforg the fertilizer facto-
ries come intp being, Agriculture
should be given priority No, 1. How
Isng can we depend on PL 4807 We
should stand on our own legs. Then
alone will the world respect us. India
is a vast country. If we have the will,
we can do it. The people are patrio=-
tic-minded; vnly the guidance ghould
be there. Proper utilisation of the
land will improve agricultural pro-
duction.

Industrial production has not shown
any nppreciable results. Added t»
that, strikes seem to be the order of
the day. People working in the Inbour
ficld should be more patriotic-minded
and they should think of the nation
and sec that strikes are avoided and
production is not affected. Then alone
can the industrial capacity be fully
utilized,

Coming o the sphere of taxation,
let me first take indirect taxes. While
1 should thank the Finance Minister
for the concessions he has announced
in thig hon. House yesterday, let me
say a word or two about the cumula-
tive effects of these excise dulics
on  wvarious commodities wh_:ch
are of daly use to the people like
sugar, cloth, tobacco and one or two
other items. He hag declined to reduce
the increased levy on sugar. There
is mot only shortage of sugar but on
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account of the low purchasing capa-
city of the people living in the rural
parts, they arc not able to buy sugar
at these prices.

Then, there is the question of
shortage of kerosene, Recently, I had
been touring the villages in my cons-
tituency and I found that they are
being starved of this commeodity for
the last two months or so and people
are finding it difflcult to run  their
homes. That is the plight of the peo-
ple. 1T am glad that earlier in the
day the hon. Minister o* Petroleum
and Chemicals has assured us  that
supplies have beep rushed to such of
those scarcity areas in the  country
where kerosene is in short  suppiy.
But assurances alone will not do. The
oil companies have developed lately
g link business, that is, the oil com-
pany is responsible for the distribu-
tion of kerosene and the dealers and
the oil company have linked them-
selves. They rush kerosene to such
of those areas where they could black-
market it and starve other areas to
create an aritificial scarcity, The oil
companies are as much  responsible
for the shortage of kerosene as the
dealers themselves. Without the co-
operation of the oil companies the
dealers cannot create this artificial
seareity.

Two years ago when the then
Finance Minister increased the excise
duty on kerosene, he said that it was
only on superior type of kerosene
that he had increased it; but whether
it is superior or inferior, the com-
panies gre clever enough to foist
upon the people this commodity and
say that the increase has been on this
commodity, without distinguishing
the superior or inferior part of it,
with the result that the people have
to pay a higher price for kerosene
whether it is inferior quality or supe-
rior quality. The Finance Minister
should take this aspect into conside-
ration. T hope, at least in the next
year he wil] realise the miserieg of
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the people in respect of kerosene and
see that the excise duty is brought
down to such a leyel that people
can purchase this which is of wital
importance for their daily use,

In respect of direct taxation, while
the Finance Minister has announced
one or two concessions in regard to
the increase of the level for Hindu
Undivided families, individuals and
has also reduced the tax by 5 per
cent in respect of closely held com-
panies, I would still like to make this
obscrvation that today the taxation
on personal incomes is al such a high
leve] that it is impossible for the
assvssecs: to have any savings al ail.
Today our country has the highest
forms of taxation. No dobut, the
Finance Minister has given somc con-
cessions in respect of the corporate
sector, which he thinks will stimulate
investment, it remains Yo be secn.
All the same, I would urge upon him
to rationalise the tax structure both
in respect of the corporate sector
and personal incomes in such g way
ns lo stimulate not only investment
possibilities but also to emable indivi.-
duals to save as far as possible;
otherwise, it might result in dimi-
nished returns for the Income-tax
Department which means diminished
taxes for the Government

Mr. Deputy-Speaker:
Member's time is up.

The  heon.

Shri R. Ramanathan Chettiar: I
have not spoken even for 10 minutes.

Mr. Deputy-Speaker:
15 minutes.

He has iaken

Shri R. Ramanathan
only 12 minutes,

Chettlar: No,

Mr. Deputy-Speaker:
1.30.

He began at

Shri R. Ramanathan Chettiar: T
began at about 1.32. I hardly speak
only once a year; so, you should be
indulgent in regard to me.
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There is a lot of talk about banks
in this country. All ig not well In
the State of Denmark. I can say it
with authority having been a Director
of the Reserve Bank for more than
17 years, I can speak with some res-
ponsibility and authority to say that
banking in this country is not belng
conducted on right lines. I am sorry
to say that the Banking Regulation
Act, 1949 is not cnough to control
banking in the country. One view is
the extreme view of friends on the
other side, like Shri Bancrjee, BShri
Indrajit Gupla and Shri Prabhat Kar,
who would like banks to be malionu-
lised, T am not one of those who share
that vicw, but 1 also feel that the
present Reserve Bank of India Act, as
it is constituted, is not sufficiently
effective in controlling banks in this
country. Those who are jn charge
of bunks, faking advantage of the
loopholes in the Act, gre able to do
a lot of harm not vnly to the share-
holders but also to the depositors in
those banks.

It was 35 years ago when Govern-
ment had appointed a Central Bank-
ing Inquiry Committee to go Thte the
whole structure of banking in this
country. It is about time that the
Finance Minister gave thought to this
matter and appointed a Central Bank-
ing Inquiry Commission to go into the
whole structure of banking in  this
country, both in the co-operative sec-
tor as also in the field of scheduled
banks not excluding exchange banks.
Even co-operative banking  institu-
tions shou!d be within the orbit of
this inquiry. I would earnestly urge
upon the Finance Minister to give
thought to this matter and  have
this banking inquiry commission ap-
pointed at the earliest opportunity.

Coming to some problems of my
own constituency I would like to urge
upon the Finance Minister as also the
Planning Commission to take up one
or two schemes in Trichinopoly Dis-
trict of Madras State where my Zons-
tituency lies. Noyyal River Scheme
has been pending for a long time and
1 have already brought this to the
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notice of the Minister of Irrigation
and Power that this should be includ-
ed in the Fourth Five Year Plan
This is situated in Xarur Taluk of
Trichinopoly District™in Madras State.

There is also the Kodaganar River
Scheme which is in the Kulitalai
Taluk of Trichinopoly District of
Madras State. Both are in my cons-
tituency and both these river schemes
are essential for bringing morc land
under irrigation. So I would urge
upon not only the Minister of Irriga-
tion and Power but also the Plan-
ning Cuommission Lo sec that these
iwo river schemes are included in
the Fourth Five Year Plan.

Then, & word about the Sethusamu-
dram Scheme  This has been hung-
ing fire for a long time. Investiga-
tions arc going on and a special ofli-
cer has been appointed for this. Gov-
ernment should treat this as & natiohal
scheme. They should not think that
this ouly benefits Madras State.
This is a national scheme Te-
cause once the Sethusamudram
Scheme is implemented, ships
need not go round the island of
Ceylon and they will save so much
in freight and other port charges
which they have to incur in Colombo.
So, 1 would like this to be incluffed
in the Fourth Five Year Plan.

I would have liked to say one or
iwo other maiters but as the time at
my disposal is near to an end, with
these few words, I thank you [for
giving me an opportunity to partici-
pate in the debate on the Finance
Bill.

I!ut{ﬂol'{ea'ﬂ'ﬂ'fma’flﬁfﬂ!ﬂ
oETTAT gW R X w1 aww famy
e sy g free St g &
a#F oft, guk fad daT & W 2R €Y
a1 g ap e T W W



14279 Finance
[ qum ]

W W e famr a1 D G Al
g ¥ falr, ag wmw o iR
TEZFLDN A O g 2 & owa
™ W1 O iy g A @A
7% o7 IEET TATA T ITOWATT IH
ama 9% ¥ fr gif ok &% & afoy &
I wmar # faah s ¥ g% e
TREA A dE@ f, WA Hraar
RS e #1 W@ & fAm,
a-Adfma ¥ e, = o mied
& fofy ot oy Tl & fAy, =2
agraar g6 faeet @ av ag faaar

garYy e fafaezy agt ov of,
Fo THo Mo T, FrE M W wwATH
o gAY wfwi & G awmraeor dar
gon f& wrem g @ fF wEme g
faerft o @ st | Afew 9@ @
ar & f77 727 @ % ag =g &#
qafer wrar & faa |y o 78

dtady qaadiy D wew gf,
Sy ¥ gw wAW ®T 7§ E | O A7
gag w1 T fF w9 gw oag AN fF
FATQ TAATHY FT &4T W T, TWOH
giferdt # v oftads s 9@
it W w7 F0d ¥ fe oweEr A
¥ qEIfa®, g qoaId § warfaw
€9 ¥w H aroen ww g ) 9 afy
¥R WET & A WY wEw o7 @ wwr
GrATST 1 ST S, a1 fRe T
# gy AT gy W g S ¢
wifaas wEm@ar @ a1 awdr 8, dfew
W TF WEA & § fE faer e
HEAAT ¥ FATT FH A 9, 61 g ;AL
® ¥ &1 wfes sxaEeT T @
TN K sw @y & fay, @i
WOW € § AEY a1 W e & AT
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7€ aF 3w £, 7 gATy qifeet § afcrdT
Eradk solc o o

T A A wgm oS g,
ag 7g ¢ % @ e § a9 w=21 w0
T F & ST dR o dnwe
T OWIT qZT & | FOOE ART wH-
ATEeE &, "afsq &, 996 9 AT 8,
g 97 77 F219 F7d & AT gA/E 0%
# o 3% 7w OF anw § R i
F Sawr qeard gl 1 dfed wor
Zgar gz vEm fF W ey sl &
FiT A TE & ER ATy &, S
W FH | W I A g @,
A WX A AW T999t qrAATHT H
T & A1 va v 7 oz wfa o & 0w
T FAEE TERATE E AAT |
o9 ¥, ofiFeaT a0 ) A A6,
IR AT g gEa & fw o9 § Gy o
qredT # wr gem #, foeer fw
25 g 27 4% VIET KT wrWEAl
gt & 1 I@% Atg # AT @ grere
a7 & faardi wdw ¥ o e
o frar wgw w73 9 ¥, A9 oAy
forer % faeft e faw & ag moar
e frate &7 2% | afz 1€ EnAIa
QAEAA g1, AEfIEs qaEe A ar
INF T oY FmEer AE fAsar
wE WTT W # A 97 49§ T9EE
§fr 3 ooy & a7 aF @ 1 Qe
FTTH OAFWA X FTAAS F R AT
oy ¢ fome fag got amaa A&

g
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ol oEEn SR ¥ T AW
ax gema fear & fr afe ag # dwrd
N z7 fem I8, wW-gETEE W
T far vk oY oF & e & IEwD,
Wit a7 7g fF ama-gunl Wi e
B IS §1 ITF qTA § § s
AY | T AR 9 3Ae Ay Jame
¥ A A A A ag wgd A
T, daT fE oW § @& e
qIYY TA4W F1 27T X, TR & faaw
97 7 7oA & - § g =i gl faedt
# wan-wTe # l"ig{,im a4
X 3, gzHi o a1 §, w3 maEt
¥ ®R A3 fofm 81 § med A s
2 | A ggt Awr frem w1 3few
FRNRET §Y AFAT §, A @A T A=wr
#1: w7 &, T A w1 A=A A%
o m oA ag f& W@ weE
aFr  mfmm w 3w
aOF § 7 qgi wnd ok gt owm 4
ayerT WY @Y, OF AOT 699 #fqe

wea & wuf gf fs @7 ¥ 99w a9
1964-65 ¥ 88 fafgw or & vl
g€ ¥fem Ae  owew ww
Lol P W oM % W=
ot § iy A awew ¢ fe oamie
TURTS W& w9 gWT | §B AW W
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warw & f g gfen § ad o fw &
qTH | 5O qg wg & fe ZeE & qw
wig gifen @), #fer afz wniT *1 v
T WY gEETAE Aiew Ag femar
a1 ag WA TN B AT AGY WA,
7g gt ¥ aw ¢ fe g9 grEw qgw
¥ 9 grver 2, Afew w9 aw ww
Ifwm am g AE w6, T fad
t& arew At e fe gad @ 0
GeaTT 9§, @4 a% Wz CUREEd
A AR E

14 hrs,

wzt % o wogdi w1 ATeAE B,
§ «y gufsa § 1 ¥ gfagew g% aow
Ay § W g% fag mdz & s
g % faw fw oaTew, AW
it % fod qaer g § 1 mEe
A=A A1 W T FACTED WEATEST
w7 @1 25 ®OT TAAT AT Fo He
wooraraTil A fqgsr av e fagon
uETIE § WYX W0 & famgsy w1
¥ FTAT | O T FE & wmar &
& droATd gwA AE | 6 g
# |TTTO AT FY AT FrawT qgar |
dfex Fa gwaradl #HS & fgie
®T WX W9 ¥ A WOED qar @
fe foadt cfusewt &< 8, famd
& wriT &, A gem agd & W
saa @ vk ¥ 1 o e v g
w & ar ot Zaw ¥ a1 N sefegafaen
E T gm wf o} ey
gt b Afes &t g sy
I g v wdt gk k, ww gf 2
antw w0 fem w2
w AT, T TgE ¥ fEmedk ey
& wrw & @ 9T 1 W A o et
*1 1950 %1 ¥ f5oek off 37 & gy
w3 8 AT g i fE e e
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afg g€ & | w1 W O o T
Arr & 39 a7 927 & 1 faad seewfa
2, foo 3xd & 4 ow 3gd =Y s
O W AT E | T ww
fF w7 77 #1 Tawd F1 wwi @@
wEaR g T @ E | I
T A iy agT AR IRy R
umEAl BT ST %7 &% | "rEr
wHT7AT F7 FTR AW 21 F wwA
a9 aga1 FA F, A ;A AX F
fom gagdi & o @A ¥ 7 oo
A @ga AX I, AT wEgAr dgdt
ax g Famman g oo ag; ofrfrafy
FAT TE! A IS AT AATA 3, F woAv
g )

T AWM H @EY e & @1 s
7Y & afew wo7 & oy #4131 0w
aar @ f faw & o soun aga s
T A auA § Aty wmr g fw
fom @ & 961 TAwrT &y, fem
a7 H IEAr @A F2 | ag IW
T3 F LEEEW FTAT ¥ | AT A
aq g & 6 gw waw & & o
afe waeiE # ofzd fr @ %
w2t ag A0 WY ¥W fr oeey £ Ay
#7 zE 21 o wAmRrSfeE Y R,
oA aw &1 74T 8, Faw 97 7 sAww dw
formr wraT 2 o 7w g e
foar @mar 2, 3@ 9% 9 w@ X
w3 g1 A § W feer g omm 2
wt 3aF fremsy & w1 oITw fen
wWE | W 9T TEE @ w0 A
oITE qaT g8 ff TeddE @ oA
qrie WY 2% A AE g @ R, A
g g wfEgd IHET A5 qCd 0
age A Y T &1 A &Y SveT admdE
grar ¥ WY A § FewT oo faramgde
g &1 39 S o oy & e &
s R g I W & awoaw
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@ § a7 T ST % FOT T REET
AW 9T AT AT A oE gER
& faelt gk &, 2dfex § 1 wreER
# O% SIIEA ¥ 99 g9 A §T a9
&\ =7 aw 9 1 wrvwT gw fAwEeT
Cin

e wE § 39w § wawd Fv
w7 ==i g% 4t | #7w mn ar fE e
¥ F% a9 "7 §, ye-nArafqdr & wa
F 317w oYy gf o eAE w0 Eav
¢ 7w &1 TEAEE ¥ qaie qrar ¥
agt war ¢ 1 #fEA few mmET ¥
NEAT WAT 2 IA qEA A1 ATATC W& 97
gi@EA 1 aEa Azt AW § g @
2 ol T T TATY Al Am
AR C i A

TH #EA ¥ A A rmema w))
o w=1 @ & wwIET A A #Er 2
fe get #2419 F79 &1 FwA £
¥ A & TE AE g oawdr § fr oaw
whefad) f3wT g & S St fy
gtn gl 4§ awd & A 9w A
&1 werfas faaen &7 & fog &3
ST FTAT RN fAT & 1 wAE AT
a9 TR 99 A9 awaT & ) g A
oty YA Eifan gamTe R &
&Y ey waenTT F¥ & fF e & e
N wEH ¢ FEAD AT WrETEEAE §,
FAEI FW O[O OFT AF | AfEd s
& fr ot ¥ w1 geemm g
ot fewhsgfen i S A gt
& o war EE fd S0 w w9,
ami &Y wwets § f comr g d
ft ow fawre &7 wTEAT E 1 WTH WY
qEd @iz 97 w3 91 1 aw oy
& wTvw) TqETT WA 1 99 O
W ¥ 7t qanfawa g @1 WO
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g @ wf dr fs ¥ agr go dro &
wgdd # | &7 @ 24 9w ¥ fewar
qr | FfET o7 a7 § w9 @ oA
FE AT g g w9y ¥ fawar 2
A atg ¥ @i g ¢ e fow 9 =
WY FI FAY § IN AT F W g
& | =T T Wi o ILvafy a i g
WEAFHAATAAHNE L FFAF
faw ag st & arg g7 & g fAar v
g o wg W 2 fr moad
AT FY AT E | FEIA & ATH TARY
&t foerar § gy & Q& f s
Tr® # w1 gar o orer agy AwEd-
AL E AT E 1 FT I § EhH
wEMY AT @AY 7 ¥ I AN A%
T qT A CAFAAT BT | GAE T
T ¥ T §iq §rg F9F avAr §
A ATEY B I § OTowr agA T
§ JMT grm oA Awar gm fF o
ETFNA 9C & ZW w4 9 Avy §
EAFTA A @ AN A oAIfEw
g Ty A, dsEwA W@ @m
A7 FFHAT TE70 A A ARy
G707 ¥ wT@0 [EAAS W O@W |
TH ATEA X9 A9 %1 A% § WIOET AT
g o

it A7 amr & fw oxfafrsfor
Fewredr wfawm 1 FareAT A9E wE
g1 i gaer fond € g w7
grit | AR a1 S amar @ fe
=T gl a% qrETd FAAC T
Frma &z ¥ off WiT T § oA
ST R ATy 1 39 # W
T S K gy Y ®fow 7L IH
¥ e TR $7 AT wfEgm o
AT WOE A79AL ETE AQ
g wifgg: Kyar EF A Af
f& mmaAm =6 w a foiw st
&1 FfeT @6 arewy gF T A
aifgr mfe 98 @ § waww O
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A 9§ & §  SW WY & W W
o[ E |

wTx g wow foar § fe wréo
Qo Qo & wrzsy g Wiy & fag diy
g 1 fow # cfusewr & aerd
T4 gt &, fow & i faforim
warar grar &, forw & faforde Faordiz
# areitm 7 avé g €, A et
¥ wfew 7t gar #, 37% qI¥ =
FIET 770 & A FTEF E 1 TAA
wogET & 7w At owA A
afladizy ®) A/ 1 A@ AW IAMA
ZITIZH W gAY &, @9 § "OA E,
FER! A g owity o7 foar @ AT
gt aw fefoww oroee &1 aaF #
T Haga = g ok § 1 ofew
fwze fomr fag v & 7 @@ o
® TEE ogEry & fom @rar #, e
grar & fa i aras Iueeg g 39 At
1 A ATgEA § o & wod & o
w7 AR oo @ e a
arfe gw STz dwee o frdr = T,
IAET T 9T 7 TR | AfEq wv
wer Fawdz gar o af e,
2efer  frew g Al ot o
& gred 37 amE A @ o e orey
&% g & w9 AF A 07 A1 qferw
#wrr greraAr e famr @ A
o\t Sl B eov agn o &
aft  wEm g f5 ofers AwT oW
gerar a1 Afew & a7 warg e
g fe ofx &7 w1 gm af o #
st qarfrr 4 & gram w7 1 W
gw fem ooz 2 7 wEt oaw gmm
e (raaitz g1 mar 8, oy
W 3 7w W e gurd ofdt W
g g & Wt pr avema gd
¢ oy fem amg ww w1 ot arfeed
T &x aem b wg aw § oA
X gH AW | WX AT 6T g Ay w
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f& 7w roEEwe &% 3 7 @ )
W QAT AT a9 d W = §am,
a7 A ggr TArEA Wy ERREEE gri
o guTa gEEEE Eeey Wt 3w
g, TE a1 A AT A OF =
RET AT T ST T AT AT AATELATS AT
*gT w1 4 fr gw ggr amwmfeEee qarer
ARy & 7@ TW Uew W gmwfae

Dr, L. M. S8inghvi (Jodhpur): Mr.
Deputy-Speaker, Sir, my predecessor
spoke of the dreams of Gandhiji, of
the vision of India .that he enter-
tained, of Ramrajya. The fundamen-
tal or the quintessence of that dream
which has been the cherished goal of
Indian civilisation and culture is con=
tained in the value of abhaya, free-
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dom from fear. ItYs this value which
is, T think, basic to our culture and
basic to the future of our democracy
and of our natlon. 1 feel that There
is cause for concern today on account
of the pervasive chiTlenges to the
very fundamenta) tenet and value of
abhaya In our culture and in our
society, The wvery foundation or
framework of the value of abhaya Is
being undermined today by forces
which are either alien or which-are
antithetic to this precept and to this
valoe,

It is in this context that I should
like to emphasise that fear and vioi-
ence have for some time past begun
to corrode fhe consciente of our de-
mocracy and the conscience of our
society. It has begun to sap the
vitality of our democratice founda-
tions. It is this fear and hate that
we must overcome, if we have to
surmount the crisis of confidence
which we face today. Our horrizons
are today overcast by various kinds
of fears, fearg which gre pcrvasive,
intrinsic and innermost, fears which
are often articulated on {he floor of
the House but countless myPiad fears
which are inarticulate and voiceless
in our Republic; it is Yhese fears
which must be eradicated. It is these
fears the sources of whith we must
see and examine wvery critically if
we are to salvage our democratic con-
ception, the vision of India which
Gandhiji gave to us

We are alraid today of the failure
of Shri Asoka Mehta's mission to
Washington. We gre afraild of the
uncertainty of the monsoon. We are
afraid of the uncertalnty of the
American assistance just a5 we are
afraid of the failure or the uncertain-
iy of the monsoon.” We are afraift
today of carrying to logical conclu-
sions the foundations and The precépts
of the rule of law wHIEh are en-
shrined in our great Conslilution,

In a country which is led by as
greal a party as the-Cdéngress Party
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with the great traditfon which it
hag behind it. with the years of
struggle for liberal ideals and ohjec-
tives, it is a matter of great concern,
and it should be g matter of great
concern That fear, sycophancy and
flattery are taking the place of our
cherished goals of {fearlessness, of
establishing freedom from fear.

It is in this conlext that 1 ghould
like to place before the House the
concern and the alarm and the angu-
ish 1 have felt at what is happening
today in Bastar. It is not my purpose
to refer to the faclors and the forces
which led fo the tragedy at Bastar
That was dfscussed at length in this
House. “Bit when the debate was
concluded, gssurances were promptly
forthcoming that the commission of
inquiry which had been appointed
would naturally go into all these
matters and would give its findings.
The question that arises is this. From
the various f&fT: thit*have come to
me, as & man in public life, and as
also the convenér 9t the Bastar In-
qQuiry Aid Committee of Members of
Parliamént, and facts whicR cause the
deepest concern—and 1 say this not
in a spirit of partisanship; ] say it
not because I would like to make
any political capital out of  ft—it
appears that objective conditions for
a full and fair inquiry simply do not
obtain in Bastar today.

I have met a number of lawyers
from Bastar, from Jegdalpur and
from Raipur. I have talked to people
who are objective and detached, im-
partial and independent, and %huse
only concern {s To &€ that this tra-
gedy is unravelled for our future
edification

I have learnt that there exists today
a very large armed SAF putrolling
force in the district of Bastar, which
goes about in the name of partolling,
which goes about terrorising the
people in Bastar, which goes about
harassing and committing excesses
and inflicting untold miseries on the
pecple of Bastar, which goes about
collecting, exacting and extracting all
kinds of bribes from the people, which
goes about coercing and forcing peo-
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ple not to enter the town of Jagdal-
pur to give any Kind of eviehcr,
which tells the people that they must
disclaim all connection or knowledge
of what happened at the Palace firing.

I should like to know whether the
Government of India considers it at
all necessary for itself, the federal
framework notwithstanding, to keep
itself informed of what goes on in
Bastar. [ would have thought that
at lcast after what happened in Bastar
and after the indignant debate that
took »lace on the floor of this House,
the Government of India would not

relapse into its routine attitude of
complacency and of unconcern.

I have come to know that the
accused officers against whom the

charge directly is that they cxcecded
their authority and abused it, continue
to remain in charge of the affairg in
Bastar. They continue to unleash
what I am sorry to call a kind of a
reign of terror by their very presence,
They continue o give dirc warnings
to the people in that area to foil
and to bYing to nought the inquiry
that has been instituted. And what
is more, section 144 continues to be
clamped, according td the Information
available T me, in that whole area,
so that there is no frecdom of assem-
bly or of assotiaflomr Tb that people
cannot discuss, so that people must
hide and concea] theif Teelings and
their thoughts and what they know
about the tragedy in the palace firing.
1 am told that whoever happens to
vigit that area is assiduously ghadow-
ed by the authorities. My telegrams,
which I sent as convener of the
Bastar Inquiry Aid Committee, to
various lawyers who professionally—
I am sure the hon. Finance Minister
who ig himselt a distinguished law-
yer would share that—have the social
mponsihihly for the maintenance of
the rule of law, without partisanship,
without partiality, but with fearless-
ness, werp delivered as late as after
a lapse of five or six days Ordinarily,
my enquiries reveal that these tele-
grams should take no more Than a
day. 1 would crave your indulgence
to lay these telegrams in original as
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delivered to the recipients on the
Table®* of this House, to show that a
telegram sent on the 21st was deli-
vered as late as the 26th afternoon.
And what is more, these telegrams
have been delivered, since the fAring,
without covers. I do not know
whether the Posts and Telegraphs
Department Ravr adopYed the prac-
tlce of purveying telegrams aund dis-
tributing them without covers in the
whole of the country, But It sounds
very suspicious, to say the least

I should like, in this context, to
cite certain instances which have
come to my notice, and these instan-
ces arc complaints by one Thakur
Krishna Singh Bhadaurla who was
beaten because he resisted the mole=
station of & local woman by these
men of the SAF patrolling force.

There is a complaint by one Phula
Devi who was being sought to be
molested. But what really causes
concern in my heart are two state-
ments made by men in public life.
The first statement 15 by one Shri
Prem Das, and 1 would read an
extract from the news item appear-
ing in Dandakaranya Samachar of
Jagdalpur, of Sunday, April 24, 1986.
It says: )

'greTraTE & "aTeT AT S
wEfemr  ‘AATAe WY, 0% W OWE
¥ v v aee fodr % &) 99w
¥ qvam I og 9AT wor fw aEr
ZATH ¥ ARIE § AR Svard AR
offm ="a &fF a5F & arardd aqr
nfeat & qwd fox § 1 wew # Ot
qfew &1 TH AR I AR TAR
wHt BT & gfaw wor wew gafag
aury gr § fF A owfe & A
afaw & fawg ik @ 7 7% 1 A=
gfem & FaT FTATAC FAT T wife-
arfrai & s wan ¢ e wrf o safer
qfw mar woe & fadg ¥ dem
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a1 MArwoE ¥ T FOW A X A
"I & ar foeere & & 1 A
wT § WAW oWAT AgT  sfEaTEr
W At a9y §oAmw § 1 ww
T faw & gfam @1 wiewew & o
q4 % TET & AV g AT gadr
09 T 9 FHOA FT Fgar F1 9@
AT aeeE Agr 0

Another statement comes from an
MP who visited Jagdalpur, and this
slatement is a most telling story of
shame in the matter of prostituting
administration for its abuse. Dr.
Khubchand Baghel, Member of Par-
liament belonging to  the Congress
Party in the Rujya Sabha has this to
say:

“....that in two days he had
visited certain villages to apprise
himself of the condition prevailing
in the district after Palace firing
and from what he could observe,
he felt distressed that there was no
normal functioning of life in wvil-
lapes because of police joolum.
Dr. Baghel said there were recent
instances of police atrocity, for
example, at Kukanar, one Thakur
Krishnapal Singh was manhandled
bv three SAF men because while
they were teasing and cutting
dirty jokes with a young woman,
he intervened. Al Tokapal, one
agriculture extension officer and
his clerk were manhandled without
any palpable reason. In the course
of his visit here, he had received
many such complaints and it seem-
ed to him that in the hands of
the Inral nuthority, there was a8
mockery of democracy in this dis-
triet, he said".

Further:

“Dr. Baghel said the police force
employed in the villages had been
creating lawlessness instead of
maintaining law and order situa-
tion. In fact, there was no nced
for retaining the police patrol in

*The Speaker not having
mission, the documents

subse quently accorded the necessary per-
were not treated as laid on the Table.
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the villages. their withdrawal at
once only would create confidence
of the people, he said”.

This is a statement by a Congress
Member of Parliament, a person who
is esteemed for his record of selfless
public service, and here is a fearless
articulation of what he saw. This
makes verv distressing reading, o say
the least. I would like, therefore,
that either the Prime Minister or the
Home Minister visit this place, that
objective conditions are created for
the inquiry to be held properly, thul
sec. 144 should be lifted and ‘hat this
much-hated SAF patrol force which
terrorises people is expelled and alter-
native arrangements made. This is the
least we must do because we are con-
cerned about the rule of law,

1 have been told that Shri Morarji
Desai it supposed to visit Bastar on
account of his concern f{or Adivasis.
The Adivasis Sammelan at which he
presided wag inaugurated by Shrimati
Indira Gandhi and she also gave ex-
pression to noble sentiments, senti-
ments which are most welcome. 1
hope that this matter ig not ticated as
un isolated inecident in o far-away
inaccessible place, thal it is treated
with the concern that vur nation's con-
science must necessarily feel, and the
voncern and alarm which stalements
such as that of Dr. Baghel must neces-
sarily creale 1n our hearts.

In this context, before I conclude, I
would like to tion that a ider-
able campaign has been unleashed in
the districy of Bastar for showing the

greatest of the Chief Minister of
Madhya Pradesh. 1 have nothing
against him. I do mot know him. I

knew earlier that he had a reputation
for being a strong men for being an
iron man. It is a tragedy that iron
men take too much upon themselves:
it is a tragedy that iron men must
take it upon themselves the function
of violating and transgressing the rule
of  law, But whatrver  be his
personal involvement or lack
of it. the point is that books  like

562 (Ai) LSD—4.
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‘T @ oFEAr ], like ARG
ofexr groer saTE faw € wEe
books like The Man of Destiny: Pandit
Dwarkaprasad Mishra, are being dis-
tributed at this point of time when this
inquiry is going to be held in large
numbers by certain sycophants in the
whole  distriey of Bastar to mislead
public opinion, to frighten public opi-
nion gnd (o create u situation in which
the inquiry that hes been instituted
cannol be carried on in a fair, impur-
tial and full measure.

Shri N, C, Chatterjee: To make it
aburtive.

Dr. L. M. Singhvi: Before I conclude
2.4 this subjéct, 1 would like particu-
larly to cite what Rabindranath Tagore
said once, because I think that this
concerns the duality which characteri-
ses our democratic functioning. We
are u democratic nation deeply com-
mitted. T think, to democratic values.
The Congress Party itself has tradi-
tions of adherence to democratic ideals
during the independence struggle. Bui
it seemg that

Shri Surendranath Dwivedy: That

Congress Party dieq long ago.

Shri K. C. Sharma:
burrieg it. It is very

You have not
much alive

Dr. L. M, Singhvi: Unfortunately.
‘here has crept into our democratic
functioning a certain duality which, I
hope, is only an element of dualily and
not an element of a split personality
or schizophrenia. 1 do not wani this
Government or this country to pay
mere lip service Lo democratic ideais
without actually adhering to them.
without being prepared to go through
the red hot trials and lests for main-
taining the rule of law and democracy
which any great nation should he
prepared 1o do. ‘This is what our greaf
national poet said, and this, 1 think
has great relevance. He said:

“I come oul alone on my way to
my tryst. But who is this that fol-
lows me in the silent dark. 1 move
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aside to aveid his prosence but
escape him not. He makes the
dust rise from the earth with his
swagger: he adds his loud wvoice
to every word that T utter. He is
my own little sclf. my Lord, he
knows no shame; but I am asham-
ed to eome to thy door in kis
company",

These lapses are that aspect of our
zelf. this evil, in the companv of which.
T think, any demaocratic Indian would
he ashamed 1o come ‘o the altar of the
ideals enshrined in our Constitution.

It is in this perspective that 1 should
like briefly to touch upon the question
of the continuance of the emergency.
T am afraid that Shri Nanda, when he
replied o the debate on the Home
Ministrv's  Demands, did not touch
upon the constitutipnal position and
did not say a word in defence of the
very specious argument he adduced
earlier for continuing the emergency
because an emergency could not be
proclaimed under the Constitution.

Shri €, K. Bhattacharyva: The
Onnngition left no time for him. In
fart onle 20 minules time was avail
~ble tn him.

dt Tw Wit (wET)
wemet wEvam, g8 vw fEe e faan
ad, ¥ waAv fax w wfoad
ude fe E 1

ITeaM Wiew ;A @ T
g wmm dfso )

Dr. L, M. Sinchvl: T want onlv to
reiterate one point. T think the Gon-
srnment of Tndia would have to read
its Constitution again. 1 think they
would have tn re-edurate themselves
in resnect of what the Constitution
contains. As a matter of fact, T was
sorry  that even wmv distinguished
friend, Shri Asoke Sen spoke, he also
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spoke of the possibility, of the need.
of making a constitutional amendment.
What I wish to submit for the conside-
ration of the Government and for the
consideration of my friend such as Mr.
Asoke Sen, about whose interest in
the matter I have no doubt whatever,
is that the Constitution sanctions as of
now the proclamation of emergency
confined to any part of India. Read
article 352. As I said on that day,
read article 359, and you get a clear
picture that an emergency which can
be proclaimed throughout the country
can also be proclaimed in a specific
part of the country. T have not the
time to go into the constitutional pro-
visions like articles 352, 358, 358 and
359, but it is crystal clear for any one
who is willing to read them impar-
tially, who is willing to read them
with a view to interpret them liberally
ang harmoniously, that there is abso-
lutely mo bar or ban to proclaiming
the emergency or to conflning the
emergency to certain areas of the coun-
try only. If an emergency cannot be
proclaimed except in the whole of the
country, then to proclaim an emergency
because it is needed admittedly only
in some parts of the country is another
sillogistic contradiction |n my opinion.

I, however, welcome the assurance
that the Home Minister gave that in
actual fact the emergency would be
confined only to border areas, but T
feel that in accepting the advice of the
civil servants in this respect. he has
done himself a grievous wrong. The
graceless way in which the emergency
was sought to be revoked has not
done anv credit to this Government. I
can only say that perhaps Mr. Nand&
i= more sinned against than sinning in
this respect because he had accepted
somebody else's constitutional advice.
and 1 hope that the ouster of courts
and the sus ion of fund tal
rights which obtains today under the
emergency would bp removed before
too long, and that this state of affairs
would not be allowed to continue for
a day longer, as the hon. Prime Minis-
ter somewhat euphemistically put it
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1 hope that the intention underlying
the Prime Minister’s statement would
be implemented in letter as well as
spirit.

I would like very briefly o draw the
attention of this august House to the
dimensions of the threat, nuclear
threat, poseg by China. We hear now
that China is on the threashold of ex-
ploding a hydrogen bomb. We know
now that China would have the capa-
city to deliver, within 200 miles of
its borders in Tibet, an alomic or a
hydrogen bomb device on an, of its
neighbours. I would like to know as
to how the Government wishes to deal
with this threat.

Shri C K, Bhattacharyya:
moving the emergency.,

By re-

Dr. L. M. Singhvi: Silence is not
enough. Government thinks that the
argument is so sufficient that it is
superfluous to make a reasoned reply,
but the country is waiting for such a
reasoned reply which has not yet come
forward. I do not advocate nuclear
promiscuity, nor do I think that nuc-
lear brahmacharya is the answer. The
answer to this is a hardheaded re-
appraisal and rethinking by the nation
and an adequate and satisfactory ans-
wer by the Government to the peo-
p'e, because they are answerable for
the security of the nation to the peo-
Ple as a whole and to Parliament.

Before 1 conelude, like to touch on
two aspects of the finanrial manage-
ment of the operations of the Govern-
ment. I would like very much to say
that it is fortunate for the country
to have a practical man, a man with
experience in the fleld of law., which
I think entitles him to deal with the
thorniest and the most complex pro-
blems, but what I do not understand is
this. How does he claim that thers is
no more than Rs.25 crores or slightly
enhanced element of deficit financing
in our budeet? If a proper assess-
ment is made, if a correct calculation
is made, T think it would reveal that
there is an element of not less than
Rs.400 crores of deficit financing even
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in the budget of 1966-67. After all,
he must tell us at to how he calculates
the ciement of deficit finuncing, whe-
ther it is merely on treasury bills
that he bases his figures  of deficit
financing or is it many more items,
including P.L.-480 injections into
our economy, which are also a part
of the patiern of deficit financing
and this inflationary pressure. In 1963-
64 there was an over-all deficit of Rs.
200 crores. On the basis of my com-
puting. the money supply rose by as
Prices rose

1888 (SAKA)

much as Rs440 crores.
by a5 much as 9 per cent. I do not
see how the hon. Finance Minister

can convinee this House or even con-
vince himelf that with a dose of as
much as about Rs400 crores of dificit
financing, the inflationary pressures
could really not be runaway.

I would conclude by referring to
our foreign exchange crisis which,
it must be admitted, has reached the
nadir of distress in the words of Mr.
S. G. Barve, a Member of the Plan-
ning Commission. He says himself in
a recent speech he has delivered, that
it would be extremely thoughtless
for anyone to plan the way we have
planned. He says: What would you
think of a housewife who spent away
all the family's monthly budget on
the purchase of a frigidaire, meat box,
kitchen range and other useful aids
and gadgets. leaving nothing in hand
for the next day's milk for the children
and vegetables for the family?" This,
of course, is a very severe indictment
of the policy of the Government by a
man who function as part of the Gov-
ernment, He has said that foreign
exchange budgeting is extremely poor.
extremely inadequate and extremely
unsatisfactory. 1 would like the hon.
Minister to reply also in this respect.

1 have ertain other points to deal
with, but as the time is limited, T
would conclude by hoping that the
hon. Home Minister or whoever inter-
venes Iz able to reply In respect of the
points T have raised about the incur-
sions, distressing incursions made In
the rule of law in our country, parti-
cularly the fact that obiective condi-
tions do not exis today in the District
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|Dr. L. M. Singhvi|
of Baster for holding a proper and
fair and impartial enquiry, and also
hoping that the hon, Finance Minister '
would reflect on the economics of nuc- A
lear experimentation and nuclear arms

for India as also on the consequences ) . -
of deficit financing and on foreign ex- Z L L @A A XTI FAAT H qu

change budgeting with which this &t wEv for § qfaw &1 wifag; &

country hag been afMicted for a number = ~

%, oot qTH ATAT -l?l :ﬂl_ﬁ 2w ATy fra 7
TET  TiferaTiz F1 FAT /EA |

¥ AT W 144 UTI a@ A W7 graA
7g 2 6 ot o awr 149 3w A=
ST AE 144 =T EET &) A
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Jares wgrEm it ToATe fAE

ot vqae fayg : IUnmw wEnEg,
AT wd e f Afy & fE g
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ot AEw waAT{t o IR WAlAE,

% @7 fa 7 97 7 oy faamn TREIEE |
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Fareas  mERET odr AT T ¥ ®¥9 ¥ = w7 fAmr 7
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ot @fst am ¥ w1 WY AT
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& 7 WY ATl AT AR FEA 2L
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Shri Surendranath
rarely speaks.
minute.

Please give him a

ot memy wardt & aee fom
# o w7 wm wrfgaedt nwe die
g1 mm  afm wrz 6y aeafet
® g7 &7 AR 7§ TAT Ty qaEA
e ww & | AT A1 T AT AR 99
144 97T o wWAe, % W9 TET 97
wa  wrfznfaar & a2 &t Teafegi
o nifaat & @aA 94T ST we
fFgT @Y IH 144 UTTT Y 23 AT AW
wr famr | 20 A ¥ AR oW
afrfve  gETE T AR & gEE
wew wA & v i A R 2 ardm

Dwivedy: He

WET AF TH AN W I 2, §TH
¥ dmr & feemd w gAT & Am
w1 §% wn foard & & 0 gwrr
wifew Aifrat g5 wfarh 2 @
Hgw aFEA AT wEEET A W
a1 § foT & graw & gravawar §
FAT KT AT A FTI TAEAT F7 A
T AR AATIE | FT A TW FT A
W U T WA FT A%A E 1 WA
THE FT AAAT KT A% ¥ |

o gETT Wmm e fRai,
TR W UeRETE, § 450 0¥ AT
H ¥ FT 500 FOT VI FT AT 7 |
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fam # wv ArAl ¥ wAT Wr T
F0omwm w1 9 a3 2 f§ 7w
400-500 WOW FIAT FIIA TEAEH
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F1 T@ 400=-500 FUr wqay fazwy
T ¥ A WA AW A EATE AT W
"y AEY g wear

™ f ey am FE
4150  wOw T o ¥y wAeT
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R FAY £ AR SO & awe
m ¥Ea € wifww & o7 0y TEw
Tt w1 waer fem fe erfaoer
FMH A ATERY T ORT | AT
g Aavwxt a fan oY o 3w & ow
w1 3qm fx w@ 32 adfiw mAd
TIqE AT, AY AF AT IN AETT
F AR # ©AORE AF w7 wmy
wai aar feafr # 7 aw ow @ zrew
F aMAf qr  mefAd e wTR
a9 w14 ¥ 37 9T Wi wuw afr
Z 0w ¥ AmAT § @A W
w1 afiAfl TR wwar d, @ @
nod gEt % fifAael miv IEAmET
¥ 7T IM AWT A wWERIT FT
T X TMF FIAT 2 ) gW ¥ 1w fawn
w w1t w2 A J3mr ¢ faae of
M 3AWY FAT AWZ W wOA FOW
4150 FITE ¥OAT FTIT OYAAT ¥ wq I
faueit swafagt &1 FAT 2 | WA
nEREA w1 ag ¥Aw awiy fadef mre,
amar fagta w1 a2 wfame &, %1 afa-
ad ax AvfiAT & nuavd & fao Ax B
fagrar ror wgAT @ fr ww v AT B
7% n% A Afx &1 fAeivr ww=r awfgn )
FTT FY ATE R I AE TqSA woAl
ifen 1 it AT gw oF @17 TR
F7A4 #, 79 917 €7 gt €1 #w
ZAfY aTv ¥R A &T | 9T g A
fegr WA &, &1 fo5T g g@A @@
L] '7-""!231', e Fe wrie, ¥HFAT-
for s o mfte gw dwefi &
T AT & 7 AWEYY & wIOE 9T o
400-500 wTrE vaT Tlrwd ATET ATAT
2 WIFATT Y G917 TAGIE STATT W7
32 gfAwE &, W7 BN ¥H ¥ AAT A%
w7 E, AT FETT WWT T ®AEA A
A F g

Am fr #% wwr &, gETr Tednd
o7 meaE & ¥0 400-500 €T
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Y O GAT E | T2 97 (W
g7 oo faow ¥ fx e oo
200 ¥ FTI &1 UWGIE ERQE
wT, A1 49 THZT G &1 9T g
. oo % fF M 2w R
YR ¥YH £, 30 ¥ FAF 1) IR G
a1 wreAry fwfon w wfaar 1 fa=ack
17 Ry 9TET tggell =R FEfAg
w1 pw faoot wan & 24 & 0wl RW
180 FITE TAT 62 F T § =7 94T
%, fow w8 ¥a= 0 71T OGN AT
79 fa=geam w1 foufr avafagt wran g
2wl a0 wTR gW #7 A fadey
H2r & w7 & faofi foofo wafaat w1
B wTE 20 T\ w7 owTy A fe
N2 OENE B AT 4 50-500 $F
YT TN FIIT MIIT T o7 #, I
¥a&Aa qo 9@z o= g wrod fofar
weqfagt w1 F19 nemAw F owq ¥
afrag =3 #

st mmt (zRIEA) WET fEe
wr g F Y

st Tgarg fag
#

Rem AET A W7 T AMA ¥8
WTEE TAAI AT E | 1964=85 &
I ZR T 4,08 60,064 T7 TTT W7
wrara-faata fear ar, fam o o faden
FAETHT T 3,62, 16, | KO ZA FTR AT
w7 fgegeamT T8 A $AM 46,438,775
0 WM A@I , W44 KW 7 TTHE
ar At fxwRr foben svefam F am
w1t feegrart fotaa svifam & g
#fE 118 Rz " w0 &
frama w1 3 g fr wvEr forfen
THE,  19i4 & GTT ATA I¥ ¥AR
fgrgerit forfanr woafemi % fam frad
Ftat 2 & fgam falqer 7t @
geAT wTEAT 7 1w et forfon wefan
M der g F7 v 7 oAt R oW

qAF A AFA
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qE EWTY TN UFZ T ATGAVA AR @ |
9T IW OF F WA T ST A
¥ fergrarn i awafaat & fam
frad fFr man &, A1 F@r FTOW 2 R
wrw fade sEr FefAa wed T
7 F7 F7Z 97 oA § 7w F wrEA
wamsw g A A § P dazn g fw
Tz Zu17 maz 71 frA-afafar amad-
w g1 77T £ & feAre fufrezs aer
FagmaEngfran ¥ frorqz
Fi famy g7 ATE o £, aar T
wqTq T AT 941

= &1 i wifEd | wT aadEe
¥ W9T FTUT AN AMAT | AFAET T
wrat #7 ar e fofon awfa
F1 2 AFAT ¥ Afe aw oA 2
& 7 1964-65 ¥ naHT T AT
1,49,85,560 zw ar, fom " & = &
farratt Forfomy weafast &1 1,34,67, 150
zw faan w7 feget fofmr amafaar
F ¥TT 12,649,824 29 fzmr o o=
TAAHT 1 WAT I, AT WTTET
w0 AE F, W aen %1 fof
wrafagt &1 @ fasem fee, 39 5 &
UF ®OT 7R F 397 A1 fauer fofaw
wrofagi €1 2 faar mor oty fergrar
fofor swfrgt & fed & faw ame
Az, 99 A9 o 9YHZ , WTEr

Fel A% ;W ¥} T,
wHOF  # 66,87, 180 ZA WA
etz fear nar, fom u & fazeft fafon
wwafagl F O 65 AT =4 AT g
fegaet fnfm wafagt 3 a9 0w
A I T | TH Y€ Wrg Aa
f& wfT 140 FIT wogr gfaad fadey
qE W g faxwn fofen wefr W
ERTE 4

ot faww gew ( S@AR )
goATe & Fara qea wifaw
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st TgwTq feg : WA qEw @
AT AT §1 FO—gu W\
w0

1921 & & ¥ 1965 a% fofow
TEET H T 147 FOT TIAT TAE
far mar &, =17 f& gfr ad 140 T
waar faret fufenr weafadi &1 9@
T Aum ¥ A wvan froog ST
wd-A1fa & | W1 A g9 AT AgTH TAH
o A1 140 FT wor gfa aq fadwi
Frarr ¥, swEr Ik 7 fadey ffon
FrOfAqT ®1 g9 AT KT 24 2, IA N
WATAT 14956 § T L 1966 TF, &1
TH FTHI K, g9 AR A AT GEEAAF
faw 62,51,76,442 w17 &% fFy §
wa fr gw w1 wad fafer @1 289 @@=
97 wYaT @ Fo4 Afgg qr g &
& swaq g fF A gEa ® gArd
TEEET 7 dF Tz awar # o faw-
FT=AN ¥ FATO OE wrer A fomarE
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¥afrad s A FOT T & F07
% g 93 ¥, afew favmarmgaaw
% Taw a9 gEt 21 & wgrw whoad
A7 ¥ T 7Y & fammn § wfrag
I 7@ wrE fF gw gw FOw s
A ¥ & fAvmaTEa i s
Fard o S fadvfy, A agw
W 1 T 77 sifow £¢ 7 @iy A
W & wrk v A fear mam &
waUy § wgAT Agar § 1 g W
T 2 iz A A a8 W
T F R ogu W agE Al
qFA | g9 ¥ AT WIOHE-HIT AT ST
t, 9 9g T Y favw & wiee
¥Iwar§ 1w areX f wgAT ArFATE
fEuagn s gt an A w=AT £ fo
Wt g faeft qar wt g aAdt @
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T wifgw wmEeqr &iw Al @
" 0

wE qOHT § qr Afol | 7uET
& fad 7 1964-65 ¥ 0% HUT WS
aTe &9aT gW A fadwi w1 femr 1 gwTt
T WIS a% wgAr o W yri-sTe
aft & "% | WA gAwl g i
wUar oAt gz wmam, WA
WM, To Fo wram, AAfEAT I,
IAET AOHA ® FWE T &
EOAH Ag § | UF FUT 65 ATE
¥YAT HOHE § ad g9 4 U% &g H
Favit forfar ot &1, fadeit amet =t
fear & 1 FvwT 9 wOT TR
UF WA WRST AE {7 AEAT @,
g o aw & e farw @
FET WA ¥ IT ¥ WTT AT WY G
FT FHA & WIT WO IR KT HOHT
W w0 % § | T W A% /A
s o mn o fagmar & owgew
g § e piow 1 T frma
wTavaE § | W 4§ Afl A an
FAT fadvir g & o7 afgwang @
| M @

& wrezw fufan ¥ art w7
wgAT ATE § | w2 fofer = w1
W & 1w wee-faT wie W
32 AagET joscfear 1@ aE
= ford=wa fear mar &t 40 fear
wufy 0F a7 a1 wwed fafer w1 6z
4 @1, AfF" T wOw % am
AF T | W THTC A WY A& fE grEw
fufen gt ax ot &, =%t fammn
TWAT § O QTOET 7g wfww W
wifgh s 3awT *= Hiw g1

oW AW W% 6N
wHrr g ¥
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st ey fag ST wERT,
ffadee & o§F 9T gW A AW, T
TTER A A, T 9T T A AN,
oF a7 d wg K fewrw ov a0
g, et g% w@ §9g W fasn
wfgd 1

u® wAfm wwen o fofer e
arw wetaE &

st vqam fag : fafen o st ol
T, FAF A ZrEw Ady fAET o

%A WIOH ¥ W 32,33 8
TITHT WTTT 72, 85 w7 fzar |, Twr
fodd=vA ¥ & 12 WU 4075
frar, wqin %z afr &1, SAE W@
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R ST R W7 EAA 27 oA Ay
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feprest @1 mifdz g, EEeanh
7 ¥ U #9179 A1 IV ¥ 7@ P g
f& q, @ @ am 9vAeE A9 faa-
M| 4 A1 A g WA
farferr & A, ag 47 A1 AT AW
t | Sfer gg A= fempema ®ogWE
g 2 1 e ww wm frgeEr
O A AT EET | T AeTE AT
off T )W e A frewA
1 7 ey fafey & s
A g wfgr, e seTTEmE
T grm a1 gy ATE & wyAr ar A3
X@ AT |
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[+ =T faw)

% o am &fem 3= ¥ oy s
AEAT E | FAFET A FCATAT 3,416
afem &= wwx § 1A H 30,000 H-
W oFm FvA # v S-ofeer
W3 HE I HE 4500 fevam oY
¥ g At 1o63-64 7 16 AT
94 FHEIT 927 TA FTOO gEA AT
IR 7 ATAT | AfFA 1964-65 W OF
AT |4 TR 24 FH7 I T T
TE AT W = ATE A KW OE1 T4Ar 0
THET FITO FOT 2 7 gW ¥ wTOM
¥ gv= ot qrfora & afer a9 W
arat W17 Fowwr ¥ AR 2w, gvfo
YT g & afsw §a9 a7 F 77 qHT-
IST AT NT | ATIF 4416 AfEM
FAFq § & faw 100 &fFw d5ew 8
3, fwr a%ameee femr mr g
iy frafr # =g wva, orfom et
TTTF B AR FORIMA T AN § | umw
foamt gary gt wWT w2, AW
OTH AAET THT WA § | g a2 dwew
fr1e @ 9% g # 39 ¥ a9 ®1E A
A P Eu AR T AT TR, %A
Al & wgar wmgat § e o\ Agearr
&7 % TH 414 ¥ IAH &1, qg A1 afww
A FY gATT! O TowEY W Ay
2| g AAATH | TERA R TEE
sATrer Hifwy, gawr o dfer

g qgd f& ghaw w0 2
# o1 & fades w1 A § 6 wroe
w1 ¥ v g1, 39 97 W d
wa Afay | & aroey g oo ¥ owITIR
w1 f, TR wdaufan FH , Toko
firfrnr 7 20 g ARfEEY FAT &,
afwa g ow dar Agidd | wEde
AT 7 awiwTET N 0% XE
w®AT ¥, AT ow frw w7 agde @i
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FAIT 7 TA AT 7947 719 A% AAAEY
AT & | AT UE GuT A XA ) AT
¥ T 9T Aw wAr ¢ fofaw
wwfaai 1 1 g g gvEeE a7
A EMT AT ez & fe aes
ATHE ¥ AW A AT ) T AT
# 7w 8 s 77T

st qOx A e wmT A wEE
7 72 ¢ waer forfom wmt

Wt e fAg  Tw oW W
AT

afa & wga1 ArEAT f A
H, go o ¥, #rga &, fufon & Avawy
H, Pt e £oE FrAm 2, faey v
TaET AFY A, TEW ZFW ED | AT A
A1 agi A% a7 %7 fran & fs afz fafon
H W ¥UUT THAEE A1 AEA £ AT A
O 9T TEH E9H AAT AT AEAT
7 vepw #9 9 fwar w17 faea A
Fgadga 4 A s & wen
argat ¢ fe fufon sroet #ow Amew
oty fagar 2 1 a7 Zmew #, OO B
forg WTO¥ GEET T RE 7 1 TH
frEA ag A A9 fF a7 vF ot
¥ | afer ow & fAY oo gET AN X
A= =fed

oA | # 0% I o\ sgAT qIwAn
F—fwa-fafren & arv & 3 wgm

T% AMATT WYE  ATAET i
¥ arz o g g wErw & FAE AT
TYATER |

ot vqwre fag : 105 AFTE 9w
mr ) eew fag oft o Wl A
TETY AT A AT 9T | ww A
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faz #1 %1 WgvaEl T A1 fAw
A afi AT Ta mm

% RrAtg qaeg o AT AT TET
Aq1 IWA AL AT

ot €qAra fag & wgAT wEAr F
fr afz frgram o efeaa =t faerr 3,
At gfeam w1 2adi @ w7 Hfd arfe
TR 000 T FE Afaq ga5T §,
*8 ¥ ¥ rfrwg wim &7 Am oA
arq 7w A A, cfaa wina
# oW, TARM T1A7 T, arfs zw
1w, A F w01 w7 oAF |

AT AA 7w ag WA # R oaav
urq fmfan gogedt 1 agiAr aEa & A
A% graeE qrvEr Sifay, fam aga
aTy W7 S ewy i A gz A
% w0 a7 g oft W A
wrradr  ®ifan, zafea f& fofer
wiq¥ wFox Ared wiw feden 2
TR HfT I H AR dv o
zat iq W faw a7y & oEee far
FTAT §, THT STEA AT EAET W M
Fifar | @i A AT ” FA
wyar 71w &1 Aafagr g AE waA
go ¥o ¥T ATZ 7 20 TAR AAfAN
aF whmH, FEAT FoATE @ A |
9z FE A, Afew aw gEAr e
¢ fewn 7 wq gar 0 Hifwr fs
79 W AF W17 AT AR

15.00 hrs.

Shri A, K. Sen (Calcutts North
West): Mr. Deputy-Speaker, Sir, |
was very encouraged when the Fin.
ance Minister in opening his Budge!
acknowledged the golden  principle
which must underlie all our fiseal
policies and measures, namely—1 can-
not gquote hie exact words, but 1 can
give the substance of it—that out
fiscal measures must be handmaids
for the purpose of developing the

VAISAKHA 10, 1888 (SAKA)
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counlry and ending our poverly and
degradation.  So far as the stalement
ol the principle is concerned, therc
cannot be any dispute about it. In
fact, we have been agreed upon this
principie for the last two decades,
The dispute has been with regard to
the performance. Year ufter yem
our policies have been framed, our
measures have been devised, but the
results have pot been according 1o
the forecasts,

Lot us see a few figures for the
purpose of understanding the rate of
development in our country compared
with others. | have taken the figures
from u Uniled Nations publication
and 1 find, taking scveral countrics
in Asio including Japan, during the
period 1952—54 10 1961 —83, our deve-
lopment has been only more than
Indonesia. otherwise we are at the
hottom. The only consolation is that
we have got Indonesia below us, all
the other countries appear to be shove
LILN

An  hon,
Pakistan?

Member: What  ubout

Shri A, K, Sen: Even Pakistan ix
above ws. Now, let us take these
countries. Japan, in the agricultural
seclor had o development of 4.2 per
cent every year during this period, in
the manufacturing indusiries 13.2 per
cent every year and in the non-agri-
cultural sector 11.4 with g nel increase
of 10 per vent in the gross national
product every year during this period
Tuiwan, in the agricultural sector had
4.4 per cent every year, 102 in the
manufacturing sector and an wverall
of 7 per cent. Thailand had an over-
all increase of 6 per cent—I am not
giving the agricultural and non-agri-
cultural sector, but in every country
the manufacturing sector has progress-
ed more. Burma had an overall in-
crease of 5 per cent, Malaysia nearly
5 per cent, Korea 4.5 per cent, Pakis-
tan 4.4 per cent, Ceylon 8.7 per cent.
Australia 3.8 per cent, India 3.3 per
vent and Indonesia 2.8 per cent
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Shri Surendranath Dwivedy: A
very great achievement!

Shri A. K, Sen:
of development which we have
achieved during this whole decade
starting from 1952—54 ending with
1961—63. And, in fact, so far as the
prices are concerned, il seems we
have been at the top,

This is the rate

Shri Yallamanda Reddy (Marka-
pur): Congratulations to the Gov-
ernment.

Shri A, K. Sen: 1f we toke the
base year ag 1958, comparison with a
few advanced countiries will show
that though in those countries ihe
development has been phenomenal
during the years 1958 to 1964, so far
ag the prices are concerned our prices
have soared up much higher whereas
the prices in those countries have
progressed either not at all or al &
very slow pace. If we take the figure
for the base ycar as 100, in India ine
wholesale prices were 95 in 1930
whereas in 1961 il went up to 113,
in 1963 to 119 and in 1964 to 134, I
take il thal in 1965 it has gone up
much more because we have had to
increase the dearness allowance in
every sector. This is the position in
our country, whereas in the United
States the prices have remained at
100 up to 1964 with no rise and we
know the development has been phe-
nomenal there during the last few
years. In the United Kingdom the
prices have gone up only up to 112,
very much less than ours, and in
1965, due to various measures, it has
again been brought down. In Japan
it has pone from 100 in 1958 to 103
in 1964—almost no rise at all—
whereas the development has been
phenomenal and production has risen
tremendously during this peried in
Jupan. In France the rise has been
much less than ours. In West Ger-
many, where again the development
has been very great, the rise has been
only from 100 to 104, only four points
during these years compared to 34
points, from 100 to 134, in our country.
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So far as consumers' price index is
concerned, the resuits are the same.
We have gone up from 100 to 131
during these years whereas in the
other countries the rise has been
very much less. Take, for instance,
the United States of America. It .s
only 107, in France 108, in West Ger-
many 114 and so on. That <hows
that the rea] income must have gone
very much less during these years.
Therefore, it is difficult to imagine
that in such a state ol affairs, where
development proceeds at such a slow
pace and prices soar up at such a
rapid pace, development is possible.
It is axiomatic to conclude that deve-
lopment will be completely impeded
if not stultified.

This problem, therefore, has to be
attended to, and it can only be atiend-
ed to by framing suitabie measures

which will induce development and
at the same time control prices. The
answer could not be by increasing

our level of taxation, the incidence of
taxation ecvery year, but the answer
must be found in increasing the net
carnings, the tota] earnings [rom
our taxation and, at the same time,
framing the incidence in such a way
that it falls on everybody in such a
manner that it produces the least ve-
percussion in our process of develop-
ment, It is not for me to advise Lhe
Finance Ministry nor is it proper to
do so because this is a matter which
must be solved by continuous ond
carefu]l study of the processes of de-
velopment and the factors which create
a healthy production structure, of the
conditions which lead to capiial for-
mation and development and formu-
lating a fiscal policy which will take
note of these deficiencies and these
vices from which our economy at the
present moment seems to suffer and
suffer very grievously. Year after
year the question has been posed but
the answer has not been found. And,
if 1 may say s0, during the last two
decades it has been a search aimlessly
for the desired goal or for the desir-
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ed remedy, and he will be a very
fortunate Finance Minister who will
be able to give the country at a sroke
the proper remedy which will find a
proper solution for these vices from
which the economy at the prusent
moment suffers.

1 can only throw a few suggestions
for the purpose of indicating why it
is that capital formation and deveiop-
ment have not caught up as the rest
of the world. Compare il to a coun-
try like Spain which wa: as badly
developed as our country or, in fact,
one of the worst developed countries
in Europe even up to 1850, Let us
wee how our level of taxalion compares
with other countries. 1 have prepared
a chart to show how we are lelt with
very little surplus after our taxation.
Let us take the direct taxation first,
because it is very difficult to estimate
the results of indirect taxation and
we can only guess what incidence in-
direct taxes may have at different
levels of income. In India a person
having an income between Rs, 70,000
to Rs. 1 lakh—and I take these are
the persons who primarily create
capital, apart from the combined
effect of small investors whose small
savings may be mopped up for the
purpose of canalising them into deve-
lopmental projects—before the sur-
charge was again introduced this year,
was charged or levied up to last year
a direct tax of 77.4 per cent, com-
pared with 58 per cent in Australia
for the same income, 30 per cent in
the United States, 27 per cent in Wesl
Germany, 45 per cent in Japan and
32.5 per cent in the United Kingdom.
So that, from these figures alone it is
reasonable to conclude that this group
of people will have a large surplus

for capital development, in those
countries.
Shri P. Venkatasubbalah (Adoni):

What about tax evasion?

Bhri A. K 8Sen: I am coming to
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Shri Sham Lal Saraf (Jammu and
Kashmir): We have to keep our social
objectives in view while making this
comparison,

Shri A. K, Sen: Now al the same
time, this incidence is not able to
mop up, as one hon. Member has
rightly pointed out, large amounts of
evaded income which do not suffer
laxation. And the reason is to be
found out why it is that there is such
a widespread practice of tax ewvasion
and thereby deprivation of large reve-
nues to the State. If all that was
not evaded perhaps the incidence wn
the poor man would have becn very
much less, because the total revenue
would have been very much morc.
Therefore, these are all interlinked
action and if you possibly reduce the
pursonal level of taxation there will
be less of tax evasion and if there is
less of taxation the burden will be less
on the poor man. 1 am very glad
that the hon. Finance Minister has
relieved a part of the burden to which
the lower incume groups were sub-
jected lo as a result of the !imit of
exemption being fixed at a rather low
figure. [ have got charts prepared
even for the middle classes. It will
appcar from a study of thesc various
income-groups, starting from
Rs. 26,000 to Rs. 1,20,000 that in India
we leave them with such a amall sur-
plus compared with other countries
that the total capital formation na'u-
rally gets impeded and, at the same
time, the large-scale practice of tax
evasion has made the burden of the
honest tax-payer much more heavy.

Shri P, Venkatasubbaiah: Tax eva-
sion is confined to rich people.

Shri A. K. Ben:
very difficult to say.

Possibly. It is

So, what 1 say is that the problem
has to be faced, and the problem can-
not be faced or rolved by mere
change in the structure of taxalion or
in the level of taxation. It has fo be
found what measures are to be de-
signed to produce a better commercial
morality, a better atmosphere which
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will induce a sense of respunsibility

in the tax-payer, which rights give

to the State what is due o the State
and, at the same tlime, a reasonable
system of taxation which allows the
honest tax-payer 1o retain a littwe
surplus for himself for his old age.
These are matters which have to be
studied, and studied with the heip
uof very pgrent experis, ropreseniative
of the commercial public and tax-
paying public and income-groups of
cvery level. Ag it is, every year the
problems arc acknowledged, they are
discussed und vet we seem 1o fail 1o
grasp at the real remedy which will
allow us that relief which comes from
a solution of & chronic evil, which
seems 1o paralysc our economy. Year
after year. this vicious cirele is going
on—high level of taxation, great bur-
den on the hones! tax-payer, evasion
of tax by the dishonest tax-payer.

Shri Yallamanda Reddy: i
correct,

i not

Shri A, K, Sen: My hon.  friend
will correct the impression when he
rises, I have po doubl, but he need not
teke the trouble o correct me now.

Now, these are matlers which |
wou'd appeal tv the hon.  Finanes
Minister to consider. Fortunately, he
is o persop who has greal cxperience
himself, both as an assessee of a high
income, as also as a counsel for many
assessecs. So, he can lake cognizance
ol the problems which create evasion
and also problems which allow these
¢vasions to continue, At the same
time, possibly he will know as =@
practical person what remedies should
be devised for the purpose of com-
pletely destroying this evil of tax
cvasion so that it will bring real re-
lief 1o the honest tax-payer.

Shrl Tyagi:
Exchequer suffered on
this?

Shri A. K. Sen: Tt is very difficult
to say. If the Finance Minister can
hazard a gueas, 1 ghall be very much

obliged.

How much has the
account of
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As 1 said, if we comparg ourselves
with Spain, it will be a very illustra-
tive study. In 1950 the condition of
Spain was so bad that they had to
devalue their Piesta, which is their
currency.  There was not a single
motor car produced in Spain up to

1955. The level of wages was very
low. Very few people there had
even, what s considered today o

necessity in Europe, namely, a televi-
sion set or a refrigerator. It is well-
known that under the Franco regim:
the agricultural population was wvery

badly treated and the ordinary
worker knew hardly anything of the
amenities of moadern life. In the

voar 1959, when conditions were so
bad in Spain, the entire matter was
handed over to a very ablg Financo
Minister, Mr. Alberto Ullagretex.

Shri P. Venkatasubbalah: Az we
have handed over {0 the Finmee Minis-
ter here,

Shri A, K. Sen: Within a few years,
Spain had such u striking revival —
revival 15 not the word; 1 would say
such siriking development, because
Spain was nevar advanced either n
industry or in agriculture”in Europe.
Today there are 7 automobile factor-
ies producing 1.75,000 automobiles a
vear in a small country which did not
produce even u single automobile in
1855,  Hundreds of factories have
been set up. The development has
been 60 per cent during the last seven
vears—B80 par cent in the gross
national product and aclwily is really
buzzing every year, there is boom un-
precedenled in  any counilry any-
where in the world, as we notice in
Spain today, Bnd yet it was consider-
ed to be & semi-medieval government
under an unimaginative dictatorship,
which certainly knew nothing of
Socinlism, One man’s imagination
hag brought about such g change, and
today Tt has a huge surplus in its ex-
port earnings. Though it had 1o de-
value IS currency only 7 or B years
ago, today its foreign exchange re-
sources have soared up to unprece.
dented quantities
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Shri 5. M, Banerjee (Kanpur): Be-
vuuse they believe in bull fighting;
you believe in bulls only. They had
matadors.

Shri A. K. Sen: You can have bull
lighting here also. IT that s the
seeret, we should not mind adopting
bull fighting, if that gives us pros-
purity.

But I have po douby that the solu-
tion is not yo easy. I am nol one who
15 sn much enamoured of the regime
m Spain. In fact, it 18 a hated re-
gime whers ndividual hberly and
freedom have been crushed ever sinee
the Spanish Reveolution of 1936, [ am
not at all enamoured of what has
happened in Spain. =0 far as  the
political rfghts and liberties of the
people are concerned. But what 1 say
15 that 1t must be said in  fairness
that in 5 or 6 years the prosperily
which they have achieved on account
of one man, because the credit does
noy go to Franco or his regime at
all. ...

An hon. Member: Who was that”

Shri A. K. Sen: Mr. Alberto Ulla-
uretex, the Finance Minister, | do
not know him, but from reports 1 find
that his policies have achieved suc-
cess in the sense thal export earnings
hav: gone up. industry has started
bnoming up, agriculture has improv-
cd wages have gone up and every-
thing seems to be prosperous ex-
cept. . . tInterruption).

Shri Indrajit Gupta: Why not bor-
row him instead of loans?

Shri A, K. Sen: I think, the appeal
should be to someone elsc; it is pot for
me to borrow.

This is the wav in which we should
start thinking on this matter because
unless we succeed fh putting a stop 1o
the spiralling of prices, wholesale and
vonsumer prices going up, the rate of
development proceeding at a snail's
pace, unless we can really find a per-
fect und complete remedy for this
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very chronie evil which has been
hunting us for the last twg years 1
have no doubt that changes here and
changes there, a few changes made
vither for one income group or for
another group, either increasing 1t n
un. place or decroasing il in another,
wauld not be able tp bring about any
permanent  remedy  for  this most
chronie discase from which wy have
been sulferimg,

Mr. Deputy-Speaker; Shri Chatter-
jee.

Shri Swureiidrunath  Dwivedy: |
think., I should have go! o chance
now,

Mr. Depuly-Speaker: | have called
SAri Chatterjee.

Shri Surendranath Dwivedy: How
do you decide this? When we want
precedence, you tell us thel ouw: tarn
comes after this and that, But when-
ever you desire, you do as you like.

Mr. Deputy-Speaker: He represenls
u bigger party.

Shri Surendranath Dwivedy: I con-
cede.  Let him speak, but this is nol
the way,

Shri N. C. Chatterjee: 1 told him
that 1 was not well,

Shri Surendranath Dwivedy: ‘Thal
is all right. He should have told
that 1o us.

Shri N. C. Chatterjee: Sir, when
Shri Sachindra Chuudhuri, my col-
league and friend 8t the Bar and in
the profession of law, was appointed
th: Finance Minister, | wus posmbly
the first to congratulate him and 1
cxpected that he would not be troubl-
¢d by the old doctrine of rigldy
which was the evil associated with
the regime of Morarjibhai Desai. One
day Shri Desai was askTng me, “What
is wrong with me that you people arc
after me?” [ told him, “Frankly, it
is not only the Gold Conirol Order
but something worse." “What s 17"
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he askcd and 1 said, “Your obduracy,
your rigidity”. Then he told me,
“Frankly speaking, I am always open
to conviction; you convince me thut
the Gold Control thing is wrong and
1 will revise it." “How will you
revise it?" I asked and he said, I
will make it  stricter”. That i
Morarji Desai.

I was expccting that when Shri
Chaudhuri vecame the Finance Minis-
ter, he would be the first man to res-
pond to the national demand and reo-
move this hated thing which is not
wanted in any part of India. Shri
Hanumanthaiya, a senior Congress
Member, volced the opinion of large
sections of pur people and I whola-
heartedly support it. All the three
professzd objective have failed. First
of all, the obj.ctive was that the price
would go down 10 the international
level.  You know, Sir, that it has not
gone down. The disparity between
the international level and the pre-
senl price 13 simply staggering and
the gap is widening every day.
Therefore that has failed.

Sccondly, they thought that there
would be no smuggling, that smuggl-
ing would be stopped completely by
this wonderful Gold Control Order.
You know, Sir, smuggling has not
stopped. It is on fhe increase and
everybody knows in this country that
it is a complete failure from that
point.

‘he third thing was that the old
habit of the people would change and
there would be no craving for gold
storag: and so on. That also has
completely failed. I know, in the
city of Calcutta and, 1 am reliably
told, also in other @Tties in this coun-
try, throughout India the old thing is
going on. There has been deliberate,
p-rsistent, continued violation ¢f the
Gold Control Order. 1t is going on
with immunity. Only the rates for
appeasing the anti-corruption people
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have gone up. But the poor people
have got to pay. Really, the jowellers
are going on merrily with the old
thing.

1 am, therefore, appealing and sup-
porting Shri Hanumanthaiya's demand
and strongly urging the Finance
Minister to remove fhis tHing which is
a blot. Hundreds of thousands of
families are starving because of this—
honest peaple who were making with
difficully two ends meel. They are
still in great distress in these days of
soaring prices when you have not
been able to control prices and it is
!ifficult with regard to food and othor
things. You should remove this and
that would be a good response.

1 am also supporting my hon. friend,
Dr, Singhvi's demand with regard to
this Bastar Dusimess. Bastar is not
merely a guestion of law and order;
it is something more serious. That is
why the whole country is perturbed
and why all sectiong in Parliament
are distressed over it. The question
is; Ddes law and order mean physical
liguidation of inconvenient opposition
people who are pitted against the
Government? That is the main pro-
blem.

1 ought to tell you, Sir, that this
morning T had the privilege of meet-
ing the President of the Bar Associa-
tion of Jagdalpur and some of the
most prominent leaders of that Bar.
You will be amazed to konw--] am
quite sure that they were not telling
me something which is  untrue.
They told me that there is absolutely
no separalion between the execulive

and the judiciary. That means, the
magistracy is completely wunder the
thumb of the executive. The so-called

judicial magistrate cannot function as
we expect the judicary to function in
nther parts of India. Not only that.
300 people were rounded up and kept
in jail. Over 50 of them have been
brought out and have been told, “You
will be granted bail, provided you
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sign this kind of declaration confessing
your guilt, that you had taken bows
and arrows and you were bound by
the Maharaja to do certain things.”
They were made to make certain state.
ments, I want to know if that is true
or not, If that is true . ..

Shri Tyagi: This cannot be possible.

Shri N. C, Chatterjee: Actually, 50
people have been brought out. Thev
were granted bail while athers have
not heen granted hail simply becauvse
they refused to sign this.

Shri Tyagl: This cannot be.

Shri N. C. Chatterjee: You dn not
know. 1t ought not to be possible but
it has been made possible. The Presi-
dent of the Bar Assnciation has told
me that the poor Adivasis had been
brought out on this kind of an assn-
rance,

Shri Surendranath Dwivedy: 1f
killing inside the palare is possible,
this also is possible.

Shri N, C. Chatterjee: The President
of the Bar Association and other lead-
ers said that those who had the cour-
age to say that they would not gign
that kind of statements were not grant.
ed bail and were not brought out.

What is the good of appointing a
High Court Judge and asking him to
make an independent inquiry or In-
vestigation if these people are treated
in this manner? Further, seclion 144
#oes on and the atmosphere of terro-
rism persists. I am very happy that
Acharva Krlpl]lnl a verv respecied
Member, is taking a very keen inter-
est in organising defence. I hope, he
will succeed and these poor people will
#et legal ansistance to represent their
case properlv. But these imoediments
should be removed: otherwise. demo-
cracy will be a farce and legal proces-
ses will be thrown away completely.
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Then, I am making an appeal tn the
Finance Minister on onc point, T will
take a few minutes of the Parliament's
time on this, 1 want {o tell you that
organised labour throughout India 10-
day is very deeply distressed over this
computer business. You know, Sir,
this automation has been & great
menace. 1 had the privilege 1o lead
a deputation of some Members of
Parliament to Shri T. T. Krishnama-
chari, who was the Finance Minister
then. The LIC peonle are in great dis-
tress because one computer has come
and it is being installed in Bombav
and when another computer comes and
ig installed in Calcutta, God knows
what will happen.  Generallv, one
machine does the work of 14.000 peo-
ple; therefore, 1o instal two will mean
that at least 20.000 people or mure
will be rendered surplus.  In these
davs of difficull economic situation if
20000 men are rendered surplus, dis-
missed or retrenched, what will
happen?

T told Shri Krishnamachari to give
us some assurance, We do not know
exactly what is the position. In Par-
liament a question was asked. I think.
bv Shri Banerjee whether it is ror-
rect that one snlomatic machine or
computer will dn the work of 14,000
people, the Deputy Minister or the
Minister of State said, “I cannnt sav
anvthing." But we have got fioures
from other countries. As a matier of
fact. as vou know. millions of peonle
were rendered jobless jn America he-
cause a large number of comnuters
were being made available in Ameri-
ran industrv  The position was =0 had
that although with the e¢xpanding in-
dustrv in America thev could be ah-
sorbed—they had the capacity  and
the will tn ahsorh and thev did their
hest to absorh—that President Ken-
nedy had to apnoint & commission lo
1nok into the matter hecause thic in a
serlous menace. This ir a merious
matter. One computer machine has
heen installed. When the decision was
taken. Mr. T. T. Krishnamachari tnid
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me—I1 shall be fair  to  him—"Mr.
Chatterjee, tell them I am not like the
rider who hates the borse which threw
him over-board.” The LIC. you
know, in the Mundhra case, threw him
uver-board from the Finance Ministry.
He said. "I do not have any prudge
against them.”

Look at the figures. 1 have got the
figures and | would take a few minu-
tes of Parliament's time gn this. It
was decided in 1983 to have a com-
puter. One computer means payment
of Rs. 5 lakhs as rent per month, For
one computer they are paying Rs. G0
lakhs as rent,

Shri Priva Gupta (Katihar:: How
much will be the foreign cxchange
involved?

Shri N. C. Chatterjee: It means over
Rs. 1 crore. Before the decision was
taken that year, 2.819 men were Llak-
en because the staff had to be incteas-
e¢d as there was an increasc in lhe
number of policies. The increase  in
the number of policies wus quite o
large one, 9.25 lakhs, and the number
of additional prople taken was 2,819.
Then, the next year, although the num-
ber of poiicies almost equally increas-
vd, the number of people faiim wou
only 912, that is, from 3000, it dropped
te 1000, What is the lutest figure?
The increase in the number of poli-
cies during the next year, was about
8 lakhs. Do you know the number of
people taken? It was only 900. That
means, while they knew that every
yvear 2000 or 3000 additional staff wus
being taken, immediatlely when they
had & compuler, they stopped recruit.
ing them and they brought down re-
cruitment to 30 per cent of the averagy
annual recruitment,

T want a declarotion of the Govern-
‘ment’s policy in this matter. As a
matter of fact, the Chairman of the
L.1.C. hagd made some stalements say-
ing that there would be no real re-
trenchment. But we want an assu-
rance from the Government. The
Finance Minister should look inte this
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und he should make a declaration as to
what is the type of computer he is
bringing in. Are they going {o instal
another computer at Caleutia? What
is the threat to the employment of
these puar people?  They have been
working for years {ogether. The em-
ployment potential is being circum-
seribed because of the computer and
the decision to pave more computers.
That is the point on which [ want a
clear declaration of policy. Are they
going 1o be persistent in this or are
they going 1o stick to Mr. T. T.
Krishnamachari’s definite statement {0
Members of  Parliament saying, I
give you my word of honour, so long
as 1 am the Finance Minister, com-
puter or no computer, there shall he
abgolutely nuo rewrenchment on  this
seare.”?  But I do nol know what will
happen because they are now speed-
ing up with it. They have already
hrought one and they are going 1o in-
tH another. Let us know whether
thev are going to instal one in Cai-
culla. Lel us know how many thou-
sands of people are going to be ren-
dered surplus.  Qur information s
that 14.000 people are going to  be
affected.

1 have seen the computer manual
It gives wonderful figures. Tt says
that in one second, the 1401 compuler
makes 41 Loan quotations; it can give
Surrender Value of 43 Policles and
Puid Up Value of 60 Policies. The
1410 computer can solve 900 Loan
Quotations in one second and 1023
Surrender Valuations and 1200 Paid-
1'n Waluations ¢an be done within a
seeond

This is a very serious matter, I
want to know what kind of computer
thev are bringing in. Are you going
in be persistent in {his or are vyoil
going to stick to the policy of Mr.
T. T. Krishnamachari or are you going
to have a ncw policy”? Let us know
how many thousands of people will
he retrenched and how you will ab-
sorb them or what will happen 1o
these poor people.



14325 Finance

wft qrerere ( fragdr): seren wagRT
FarawTawd g frame 3 qf a=a
w wwar frar ) gw dm £ afam
afas sz ® a7 WK ww
ol v 3@ qun wafe gw gy & wd
wifon gu & w7 wAww # 93 & A
RO A7E A IAEAr NE gU R EAIY
wd 5ot & ot qoz 4w fear & o
& fomr qur & am ¥

qafy faw fwa ogeer *r T
greiremd & mE§ afew afz 33 o
ufreamai w1 ot Far g fis e Wy
foer fRe Gl §1 ATRAT wTAT 9% T
¥ ¥W A 9T Y AT A B agdy aee
™ el X fewrr femr o oA
gr favam & f& 39 & arereETS)
1 WIHTT ¥F FEI RO

I 08 wfz7 qEwT 97 Oy ow
aqfer awz iw fem ¢ 9w & fag &
3% A7 g7 qurt wA1 § Afe ave
g & quAar g7 wwsy awwAn § fe
£O 07 gWM@ W1 IA & ATHA IO wX
fomar 37 # wfzrea 18 77 21 wiw
AT * AT g7 fawr 21 @t &
AT A § dz3 & Awa AW
AT wAwe gut 2 f oA w9, Aw
7 gwre A1 afrai sz § foer ge
w73 ¥ fAm faat f& srx w7 &
fau afz w1€ uw g€ qrar wfmw dar
fran ama A1 TTer €, T oY "TETT AT
Tz & fawrs w1l ot oty Tz €
gy % fAao & A g@i o6
=aeqr R g oawd ¥ ) fAg e
¥ AMEE {HT TE ¥TW ITA A
aravaE 2o

il 58 fofT gu e w1 fas fear
T | ATEIT A W) WEW AW 97 oA
www fom ¥ fs o g & amun
3000 ®TF F90 & foqT w7 ARk
g & wan 7 a ¢ e xw aver
587 (i) LSD—5
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T/ AEQA AT 2 AT ¥ &1 sqeea(
FA AR A oA e g T # 7
a1 qTE g 2 e sl peat wfer 9
it & weaar wier & il A & A
T T AT § OER ATEIT &1 EmAr
wiferar=T aamar & oA wfen A ki
I X A%z T A & IW A ® 20
ui feu ok fe gov water g7
by A agfeai &1 7T EeT W
v fom %1 fie 36 gw1v famg 7am
FeuT w7 wrr fea a1 | w9 wTETT 3R
FH UF 97 ZT9 AT AT #T ATerT
ag gaRAT § f ag wrrr o wee Arere
1wy wT Iz T 7 Aey Faewr &
WTTA WY AT AT AR €A avEY B
qTETT ®1 ¥ ATAA ¥ WG K17 IEAL
Afge | AT F arw wd mfeay o
it aft & afe arer w1 aw awan
awx & fE 2z ®1A7 uA fem e A
gHa¥ g7 *F g4 & ATAA A9 I
yeft &, wd & ArAa o T A 2
* aTw ¥ ¥& ) T wrar wIA F oA
ATE H T8 3000 ¥IMC ¥ TATYH
AA AEA F 9T WIET AT AL FH
Az s & Y A oaman faer fa
A forft weTR A owR 7 oAm@A
g W19 g9 77 fagee w7 A AT wd
aryrar o1 fags w1 & w7 7 38
sl &1 A# 7 AR | 7T qTA AW A
¥ fw & 3% goey & e ga AT e
a7 | 7 3% 97 faor fem g ool
¥ GTHAT Wl AW &7 "er g1 Afes
a1 Awg IAT 7 wAT ATAM | E@AAT
a7 & ay ¥ 9T & ATRA TR
afem mx wfrerf €28 g oo A
Tz A1 uTH 7 A ofa ¥ 3 aw
000 TIT WTAT ETHET § AR AR
#1 w1 YT gAAT rUmT mre iwm oA
7 XM AME AEE TTm wEATAA

orv famgR 7 weraz Zr Q7 A [&a
o1 vt Tl prfl A ey
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9T 7 w1 97 ¥ g W | gafEn
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AEAr # W ag wEar & R gfam
% formr wmw f o%7 Y 99T ¥ 3@ EwW
1 FTHIT 7 AU IW FY FAAT FT FIAY
AT 7 A1 A9 A GEA I F[ TA FT g7G
o1 wifge | & Fa9 TA ARG AT )
wge wgal § fe 0w g amae sfawe
&I1 ®T AT FTH KT GMAAT TATE
A fF 48 39 £1 7967 AT AHAT & 917
I T WA AW fEr amoa

T 9w 7 sHA, FHED & W
& famfad ¥ wrem o fe weat sqar
aWt 37 AR & arm gz gan § fame
f& w1 % wq ¥ g7 w77 ¥ Aifs
sfsqi g, anal § @A & Wk
w0 wwd § o foaw fe qmg dw
57 ¢ | wrHel O ATETT AT T
FOTFT AATE AW F fod Ay § 77 TU
& qNA T O § | ATHTT OF FHWA
faem oY A= FT=TC | 17 AW FAT
Y, W& ¥ sgawqr grit | ogw ATt
# wrat /g § | /O gfies verdza
A 1 O ¥ @ F--u7 e
A ) wrvawAr ad ¥

THE WA &% vE geqE A §,
Frfrarz gt S avg & avwrT 7
I K1 WATI-VATT A7 & F 71+ fopaaAr
wgr 3 AT d | & oW e g ARy B
@t ¥ Agt o1 wwar g o feadt @ G
grard &, fam &1 37w 4 w90 a8,
&t Ty faan gwn &, &fea 2w oA
aar ¥ w7 &w & fawrw Aqr anfr &
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feg 37 ®1 91 IvE g &, ag Ane
& waaT ot 781 ¥ | gafao oy wraves
¥ & A9 W T ) wiw w@Em
f& fem fom @ear &1 o o @9
g & ®7 § vy famn wav g, 98
w & IUG A% g W ¥ Wi W
IM A wEEqT ¥ K A= wfge
e G AfY fear o A 2, A 39

*1 w7z wv fagr wrm

uwd 78 & @ fe g
w H e ferm A gk, m ¥
TR 6T A%-wT #r wEr &
ax fe gar aven WA TOw T
*1 grwe & fau m gn § fe sy o
wareqT 4% g, AT gt wT ¥ @
U ¥ wATYT #1OAEA &, §H AW
qTETT X OUAT Ui &% w7 THY & |
W |§ " s fe wrfae o dw ow
T g

7w a7 fom oz wman g, ¥
AMAA ®HIVE 43 AT KT MR
wrn & fggem @ a Ao
FJ@TR & T F AT ALY | I AT ATAT
ATAEUT W7 A & wfgAi A wer
T w7 w1 a1, 6 fafway, gw o
91 A%% § a1 A, T F AT w7
T g9 g R &Y 1 A9 59 6% 97
AT "W A S oAwR g1, wfee
AT A AR wT mEA | wTo W)
™ &1 aft Ay g ofgm @
M WA W FH AT @A wrfEn
a1, fom 7 f& g7 W v -
argw, ifer FATETATA ARE, & ARG
AT KA G | AT FA AEA, AT AW
ZY 9¥TT & AT TAT AEA ¥, 7E TAHT-
fra &= ==, o7 7w A fefay &
WTHTT 97 WAT AwA § W A oOw
Fey o, A & o faga 9w qaTar
ard oY ox A famd qv 7 s=TET AT )
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AH § 9FS AT AT AT A Ay
wemdfs 7ot fs ous
HEAT HTEE FATL T & AL H A=
¥ forg gz o @ o7 9w w0 Agt s
sfgra, A swaghamaagaa g
gyt grar &1 feeew w3 & fev
39 ®1 3 auawr aF amr Jrige
qr | "TF 7w W1 T & fE faw wwT
Ht AT agrgT Wl A fgrwa & amg
aafrer & gfa¥z & w7 fzar a1 fe 37
7 faa & fav qum 79 &, 36 wwe
T qgt ¥ oY Wi A7AT £ a7 G
W frar i & arfow =5 oo, g
frgears & A gAR, A1 aw W
GIEAT &AT AT W7 IT EMT A AEr@AT
@AM AT AM Az AT TH fw &
U Y AT wgrma A9 2 2 &, afew
i wTEl ITEA W weAr fae W
T ¥ fAo o 9 & od w1z
7 fau g% m@gmaT % % B-a gmTir
wrt § @A A o R fegme
yATfeeT & ww 7 g1 & o uwT wan
= %1 % WY fany A awar &) Ffer
faafort & | WIS 69T %7 29 auer
ouA W TATEN 99T i 91T goeT
gt oF AATE W guTr o o g
T qwA AT # oo

fawra #1 sgarqr ¥ ARy ¥ A
ox fadea 9l oY w291 g 1 W@
w7 ariem femr, At Aw & sT
whmaai ¥ v A fy, Y h ol § w7
¢ & f& s=ar & =g A Eem oW
wArw ¢t w1 fawrr @ el gyew
& wrarr qv fegr gm0 & W &
AW U% ST 4N KT E |1 AX A
age armw fs & ¥a7 audl Bz &
awey ¥ wgan awAr § ) AfF qw 5w
at § wwer ¥, gafan & wfeEa
®q ¥ £ B ALH €L |
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TEeq HAW § A1 HA 9N 909 £
are dw & faw faw vt & o e
T ¥ ¥fF v ad A gRw &
g 97 W %1 fegfa gt mf &, vafao
woew ¥ &5 gw § femm
axervt dwi 7 A w3t @A or, w2
IN W] WA A KT EET | gF WE Y
LS AL LR UE EUERINR LR G
Y wraegwar AF ¥ 1 g7 fegfa & e
s#w ®Y FreTT YT At & viww @
# fros dw & fraew foegy e 39 % 9
*fvz wfasmeEm wx g &, 39 &
7 A TE WT IT W ¥ 2, wWifE qem
%1 AU ¥ IA w1 9w ARy v Ewn §
77 OF B2 § BYE) RIaTgEr § yHY W
& fero Sfwr wfaar@ne gv g &
frad &% 3 go mR T & 7Y €F
%7 ¥ T weare fea, fam ®) dw
wT ¥ g grn & | wnfT gt Ay Az
AT smagrT W& ¥ 7

v Wt warar wEA # fe fras de
A AT wiFafaaad €1 §, g frgras
¥ ATY QYA FT & ®O¥ w97 faa
fe oz g wrr & AV Tl gy
arady | arfarr gw gy k eafao fa
RETY TET GETY TV N1 & | %41 XAK
¥ fe gm &1 wgrmar a4 & a7
nE AT AreTT feae w1 e ¥ fE
T AT wW §4 ® Wl e AT
a7 femmt & o A B oge §a
a# gur & o & ww ¥ sraeay Ay
F7 a6k & N grerT w24 2 fEo9m
& qre GaT w4 &, T A1 6 o o wv
T ¥ CTATH §7 T | T WATYT H AR
grer o7 frad i« feqg w17 ¥ fam
¥ 7w xafan fe @i fog qwre &
gAETR v & v wewrd) frwmé
amr 7 gw wqr o WA & b oofe
TETT & AL EOT, AL 074 T afrery
a1 TEY T, AW K ag-geeT Ay
nyY #r wrafy, fore araeft
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VT AT AET 1 7E TET & o AR
& Fd4t ¢ ot wgwrdr afafa =
a1 8 w1 wigsTe faar mar & 1 Feam
w % fear mav & fr ot ma ey, 7
T w1 3 &1 Areft W TR F W W
farw¥ o 3w T o, et qame i
v frmmt w1 arw fear s
ag TrAT geeT §, qfeR wo % o
# v gren & f5 ey afafy feamt
wT WA F FeT e A g
& | W T A drer e 8, A
IH ¥ SAFIT IH K1 FE AT
oo war gren & fe femmr oF s
qXwrt ¥ ¥ AT § ) gEe #Y oAg AT
Y wRar & 1 wrdeEy wrE AT @
%A1 & OF AT o | wgwTa Afefa &
arer dar T ¥ 1 e foad dw & qre
HOFT & 919 10 &, &1 W /I
foad &% & ToarT @A T & oA
a4 ATl w7 AT ¥ WA Q¥ o

gt v ot w3w T &, faa w5
AT W F & § 9% 1 wwa @y
o | &feq ©F &1 wrawes Tt o
IHE FET I FEAAT E 1 IAT
oeq wAW K 150 WA qAT WY 150
e ver vfea & & & AT aw w0
TF & B, wgr g WO TR ) HA
A% ¥ 7g IW AN w1 fAwEA & graw
% garw Feman | gt fafaet 3
B & f ag wgn & 7 Y @ AR
AR wERfr w8 F oWk ©®
o FHE ¥ Oy gare JaI4T, a1 I
At f& aw s § faw gart aw
oz AT & 1 ¥ ¥4 I faw e 5w
it e wTrk Ay, & e aren § e
o g ¢ av 8 v R o W
ware A% §, wiwwt & am Afog ) 87
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Al & AT gATe, 41 {W & qor 141 R
& i e & fpaety g2 &, § i & o,
I 1 i e g wife oW B oA
& Ty @iz 7 & ow wow vl
£ | AT A qW A F AT | AL
are Agt & 1 fe ofr §7 3 i el
IW da ¥ qI WD WA

st @it . wnf=d feedt & 7

«ft qremTe - Fnfd aga & 1w
¥ &% IW 9 W7 F1 fAerem A
AT | AT W T W ST A0E I
s2w ¥ " fagr sng | gt 9 WA
WIT 72 TTHZ & 92 9TEZ & 1wl
F T A 7 wf & AGT A

HOHTT 1 AW & ZT 0 W W7 A
¥ 979 7Ty FIAT 9, a1 AT FLATAT
FTM | O A AT FAT A €

WY AF T KT W7 g E, Eq
1962 ¥ TOW{ wrarw 7 g1 o7 f o
a7 o & e g, agt 9% fran w e A
T F1 =47 wT, faw o T ™ W,
nfadi # we w drw dew qfy SF
¥ fam amdr & 1 &3 g7 OF wAAeeieY
wHE ¥ gg @At geWT | WV W1
1966 #, warx faar Im@ 2 & g
o G} | AW GdT w1 AAETT KA A
f& & &w o7 wree A0 & fgar & Y
T, (AT § < A | (W A
ot wE grew & 1 W Ak Ay W Ot
waTa feay amar & e groFT @ W d
W qg §OEIT WK a6 i QF & §
qrefY Y T w1 W g A S aw
¢, o oy few v S Ew # 7

a1 f& urw AT g, wE W@l
¥ gl A AW FE G JET HW
T § | UF FEET AT qOA AW §
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[T WY Y | XA W BT R
¥ faq ag wmaww § fr @@ o
dfre frarern Y TqwAT o w4, faw
¥ agl & WS99 T NAW O 6% |
ot woeTT 24 f agt 9T oF o Trg
T & ar A | 99T ATy agd oY A
qT wrgui § aEEr JEw gt 0t 9w
TATH & WTEE 7 A9 QAT went
& wet wl & wet v e, fae
w1 qfrorre oy gar e wrpel o Wi
e AE TE O

g aoere v e A e
ot wweTdl w1 & w0 §3 A E
W a% Wg w1 SN A FovA, AW
7% TN ¥ ®rE AEET g g grir

g & gfer & a7 &
wraal waar g & W AT qdw
WTAT, W, W T&0AT *7 F 10 Sra-
frat &t wITT tad =zl & frated o
%2 & qAY T NE A THT £ AE G
E1 Ul THETT &Y 7% & wrowt dfawt
®i GUT T WHA F gAY qgT WEAT
g W o Faege T & o
WHTITT §, ST6T W7 FF HT 97§
a& 1 frdr ot 197 w7 @ar dar g
AN GHE WIART €Y STLEAT T AMCAL |
s s G JfY feur 7care afees
% gy w@q | & W7 @d ® W QA w1
wET o1 TRV F | WTIeT dwar wifew
fr xa o1 ea B & werx § o Tf
g

TN REAT . T VT FATA
& oA oo faqe & fag &

ol qrawT : TA4F T 9T i W
gt farut, fomet are o & 71 AT §
XH ATy oY1 A7 §a4 AL AW /19 9Y

- |
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qret (g€ wEgE) Tv e
& e aret ot qfiat § w19 oF qw
TATH ¥ *ATAT ¥ § | W fqv &
uresT aga aga am€ /@ g o Hiww
Y g AW % FTAAT 9T afaw wan
gwT § 1 W T ¥F T wTR Wi i
gur & | @87 €Y W @ AT W w
Wiz & %z dw & NCH W Wl
AU wiz A THAT | A T wresi
% ff a3 ®T T@ ACH | AR TT GAT
a1 & 8§ fw fag a7y & g7 22 ®7 Ty
& g e § 4 F 1 HHAT W ET AR O
A &% 7 @ wg | & faagT wom Ao
g fF o= & 18 g9 &1 747 fawr w1 )

wx & e Hifeni ¥ graw b
TG AT ATATE | N W9 57 F#1T
FgFyrsrEA kg e TR AT W
w1 &1 A7 £ g o Aifa & & g7
T T AT FT 2§ & wrow w7 g,
&iwa fosgena & afy & aff o aw
f A W91 URTO & AET qAT AT § )
wg ®y a7 grer WY fragw four
aF xd 9. % oY w21 a1 ot w7 o weAr
A GRS i ol
"qeeqt & grneT Ak of i g7 W7
fer & 1 wrs & fwr g| 12 w0
AT AATE | W WTT TIHI AW AAT
s At AT oy eI g
At & At 97 w7 w9 Gar woA AF
EACA T F §9 FFAT AT WMAE
Hiw ot qve 1fg A & awRan g e
srawt wrgerr oY &71 f.:& oY gaTA
wr wf. 2 1 17 | fedt govr & g
iy maaTal €1 ¥ §T vewd ¥
7 @ wrg o fifr 7y fed) ywr7
F 81 F7A 7 %7 97 T g g e

% Tt 917 F GO w1T T AT
ARATE | T # 0w THTT o g
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35 awt gf & | wq aF w9 vt Afa
% fadfear & a1q 7l T=ma &, wie
¥ wrart qv araif £ 19 3w 6
aTaEqr 1 oA TE 7 §, 77 a¥w
AAEy T g AgY LI | a7 A% qAETei
¥ 9ErE I5¥ 1 W WX W9 I4ET o
B AT BT 9T | GET & qvew A o
#¥ wrw St fawaet §, vt ae
weq ¥w § gwend faswe ot §, et
AT W frmeet a@dft 1 w9 3aEr
B A€ T qaT 1 e oft & dir fara
¥ grg %y frar ar "z ther” frg-
=717 ®Y ST wT W oy, g g w1
qraq gafwa fegr ar oY 3w & s
w1 arge frar ar w30 @ 7Y S
I AFIT ¥, W@ WA T WA @
gT, W& AT § WA WA §Q
"y AW ¥ A F, woF A & qdAre
e & & frdza s W s
aanat g & fravidy £t Af forg w1
W WA ¥ wgy § Wi g & fawam
w7 #ifs w51 ¥ &, 37 ANfq wr o
*7 9T Wy wiww ) Afq 0w, @@
¥1 Aifq az, aram w fifg el
w1 W9 K17 AATEA | AT 4T 7IT T
¥ o g WA AT & dwd wv
RE 1 7g) uT W 4T of g wfad
2w & fed gard QT WIT WA g
FTAC § | & wrw gy g § fw g
&w & T Araarw, & Afagra fag & gl
AW €T qE § o v 0§, &
sHAm s fAe wr e § 1 & 9o
wsaarg, & arm won § e 2w w g
£F WY 9T b A4 EFT | qE w9
w s faw e W W 399 TOTTeT
w1 wTTW AT | OF FW £ HEA T
¥ fa frRr wxifrat @ 8, fai
uod Iraq &1 afeara faar g, sy
AT # 37T g FW A A A
o, Q&Y & wrwT w7 E
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Shri 5. M. Banerjee: Are we sitling
up to 5 p.M. or 6 .M. loday?

Mr. Deputy-Speaker: Up to 6 p.m.

Shrl Surendranath Dwivedy: My
hon. friend the Finance Minister is an
astute lawyer. He has vast experience
of taxation and financial laws. 1
think this is an advantage so far as
this country is concerned, because a
man having such experience of fin-
ancial laws is in charge of the Mini-
stry, of course he has not got thal
political hackground which his prede-
cessors had. His predecessors also had
presented budgets but those budgels
were camouflaged budgels which
concealed the realities, Shri Sachi-
ndra Chaudhuri, lawyer as he 1s,
when he scanned the papers probably
came to the inevitable conclusion that
this country's economy was going jn
a wrong way and it needed a change,
and when he went through the vasi
documents at his disposal before he
presented this budget and the Finance
Bill, he must have come 1o the
conclusion that no longer was this
slogan of socialism or social wel-
fare Siate or that sort of economy
has any real basis in this countrv
under present economic realities. Sir,
as & realist, therefore, jn his speech he
has made it perfectly clear that he is
presenting a production-oriented bud-
get, not inhabited by any dogma, and
he says that production is his foremost
consideration and for this purpose, he
attaches importance to strengthening
and wnaintaining the confidence of the
private sector. I do not blame him
for this. After all, we have come iu
this state of affairs not in a day: this
is a result of the policies that we
have followed for so many vears. As
a result of the planning during the last
fifteen vears in the garb of socialism,
our economy had actually been mould-
ed in an altogether different way, we
are more and more depending on lhe
private sector and foreign aid.
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There is also another aspect cf il
where I have an apprehension. [ am
glad that the cat has come out of the
bag and the real purpose has been
enumerated. We were accusing the
Government like that for sv  many
vears. It is really interesting that
this is happening when Shrimat
Indira Gandhj is the Prime Minister
of this country, the daughter of Pan-
dit Nehru who was boasting of and
who was responsible for whalever
little tinge of socialist polices we had
in this country, and it secms 3he is
determined—as it appears from her
speeches and talks to thc industria.
lists—that she is going o do away
with this rigidity and the past mis-
takes, in the name of realism and
flexibility. Our Swatantra, {friends
must be very happy at this develop-
ment. The pressure of the private suc
tor has worked. The pressure that
‘Capital is shy’, ‘There is no money
in the people's hands', "Who <un really
contribute 1o the national economy?’
‘No taxation then ‘More relief 1o them’
and so on has worked, and it will
work still further because Government
have no consideration for the real
people who have put them into powar
They are thinking in terms of the big
capitalists of this country,

It is no wonder, therefore, that al-
though the Finance Minister has paint-
ed a grim picture of the economy in
hig Economic Survey and although he
has issued the warning that defence
expenditure would go up, in his pro-
posals in the Finance Bill, he has
shown no appreciation of these chal-
lenges. On the other hand, he has
provided relief to the corporaie sec-
tor and industrialists hoping tl.at thiz
would help raise production.

Apart from expressing concern for
raising production. the Finance Minis-
rter has sald that cut in Government
spending is necessary; yet, the cut has
been effected not in the non-develop-
mental expenditure but in the Plan
and the developmental expenditure.
In the course of the last fifleen years,
for the first time, capital expenditure
has fallen by Rs. 208 erores from the
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current year; the plan outlay of the
Centre and the States would be less
by Rs. 144 crores. Revenue expendi-
wure which is non-productive would
rise by Rs. 220 cores and the only
1tem to be affected is the Plan expen-
diture which will be less by Rs. 36
crores in comparison in the current
vear. Actually, it is not a fact that
the defence expenditure has gone up
in terms of percentage; although we
have provided more money in leims
of percentage of revenus receipts, the
defence expenditure would fall by 2
per cent.

16 hrs.

There is also an increase in admi-
nistrative expenditure by about Rs.
20 crores. When capital expenditure
and the Plan outlay have been re-
duced, as a consequence—we mMay
admit it or not—there is a pause 2
plan holiday. That has come about
because the private sector in this
country was clamouring so long, ‘let
us have a pause, a consolidation of
the Plan.' Therefore, we do not know
what the picture of the Fourth Plan
is. It has not yet been finalised, not
even a regular draft has come from
the Planning Commission, although
we have already entereq the Fourth
Plan from 1 April.

Therefore, instead of making pro-
gress, we are halting, and we are en-
tirely dependent for any progress in
this country on the private sector and
on foreign aid

16.01 hrs.
[Ssmt P.  VENKATASUBBATAH in  ‘lie
Chair)
Our Planning Minister who is in

the USA has in the course of a press
conference made perfectly clear one
thing. He has sald:

“India was at this point in the

position of a mountain climber
nearing & top precipice who
would fall if external support

was not provided.”

That is the position todav, the posi-
tion Iin which we have reached after
%0 many years of planning.
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|Shri Surendranath Dwivedy |

While there has been & cul  or
developmental expenditure, what has
heen done in other spheres? I think
there is no justification for Govern-
ment to withdraw the expenditure
tax. The excuse is that there was low
vield; the administrative machinery
was put into great inconvenience, dis-
advantage. 1 do not think we make
laws for the convenience of the admi-
nistrative machinery in this country.
When this expenditure tax was ac-
cepted during Pandit Nehru's time, it
wag on the recommendation of Prof.
Kaldor who suggested that by intro-
ducing all these taxes, ultimately this
country would be able to do away
with income-tax gltogether. With that
eng in view, we had introduced so
muny taxes, Bul as soon ag my hon
friend came to the Ministry, he has
seen lo it that this tax is withdrawn.

Again 1 would gsk him, when we
are hankering for sn much money,
internal  resources, why is it that
charitable trusts which invest in in-
dustry and get profits have been
exempted from taxation. My hen. fri-
end, Shri Tyagi, would bear me out.
He was Chairman of the Direct Taxes
Enquiry Committee which recom-
mended that monies of charitable
trusts invested in industries which
carn profit have to be taxed [ do not
know whether the Finance Minister
has experience personal or otherwise,
of charitable trusts. But 1 am really
surprised that at this moment these
trusts should have been exempted. Not
only that; T am told that the heirs and
uthers who get profit out of them have
Lalso been exempled,

The Finance Minister has therefore
failed to meet the challenge. He has
made no real modification of the tax
structure. If he has done any, it is
In favour of the well-to-do classes.
He has indecd played the game of
three cards, trying io give some con-
vession, without giving them.
He has proposed no improvement in
the lot of the poor section ag such,
no  scheme o reduce or stabilise
prices is indicated. This gquestion of
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prices is a great hurdle, The Finance
Minister has expressed concern natu-
rally, and so many Members in this
House have referred to it, but the
proposed financial measures, 1 hold,
would really lead to more inflation,
they will not check inflation. The ac-
tual position regarding prices today
is wlarming. During the third plan
the wholesale prices had risen by
nearly 32 per cent, end foodgrain
prices by 50 per cent. It is almost a
regular feature. Here is an analysis
from the official records where it is
said that in the Second Plan alone
prices rose by more than 35 per cent;
they rose further by 32 per cent in
the Third Plan. The average index
for all commodities taken at 100 in
the base year 1952-53, rose from 92'3
in 1955-56, the last year of the First
Plan, to 1248 in 1960-81, the final
yeur of the Second Plan, It rose [vr=
ther to 165 in 1965-66, the closing ycar
of the Third Plan. In the Fust
Plan prices remained steady oun the
whole, with the general index return-
ing to 100 at its end. In 1965-68 the
general level of prices rose by about
12 per cent the index having gone up
from 151. 5 in March 1965 1o 172°3
in March 18686

Sou, it will be seen that instead of
even stabilisation, there is regular in-
crease in prices. 1 could have under-
stood if any measures had been taken
to check this trend. The measures
that would actually check this trend
would have been more direct taxa-
tion, more borrowing or small sav-
ings, but what do we flnd? In ths
matter also, the Finance Minister has
surrendered to the richer sections of
society. There is no increase in direct
taxes to the extent expected whereas
indirect taxes rise by Rs. 52'88 crores
market borrowings, which is another
factor for checking inflationary ten-
dencies, all to Rs, 280 crores as agein:t
Rs. 331 crores in the current wvear.
The increase in indirect taxes would
not only result in a rise in prices, but
also widen further thé existing inequ-
alities in soclety because more money
would be left with the richer classes.
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I find he has not suggested any new
taxation measures, All that he has
done is—there is no rationale behind
it—to increase the cxisling taxation
somewhere, and to give some relief
somewhere else.

Before 1 go to other points such as
devaluation and foreign aid, I woula
like to know from the Finance Minis-
ter, since we are so anxious lo get
money, what has becn the result of
the efforts at getling hold of black
money. 1 would like to know from
him whether on 6th January, after
he assumed office, the Central Board
of Revenue has issued a circular to
its officers that there should be no
further raids for these wviolations or
for black money until they get further
orders

I would like to know from him
whether it is not a fact that in Cal-
cutla the customs and foreign exchange
sections have issued show cause noti-
cus Lo two parties to the tune of Rs. 3
crores and Rs. 6'36 crores, for which
the Adjudicator has been appointed.
and yet since 19880, ang especially
during this perioed, nothing is initiat-
¢d. No work is done ; the income-tax
authorities are sitting tight over it Is
it & fact that as many as 21 cases have
been brought to the notice of the
authorities and yet no action is being
taken. I would like to know from
the Finance Minister aboul another
matter. The matter was raised in the
House. The Bird and Company affair
was there; crores of money had been
squandered by people. A fine was im-
posed. It was admitted by the Finance
minister—he was not minister then—
that there were documents which
should be examined to implicate the
persons and then some prosecutions
would be started against them, I woulg
like to know the position. Two months
back a reply had been recelved that
the matier was hanging fire and the
enquiry and investigation are gtill
continuing. 1 would like to know
from the finance minister and I have
written to him asbout It; it has been
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admitted on the fAoor of this House it-
self. In Caleutlg in December last
some searches were made in House
No. 3, Lord Sinha Road. I asked the
Home Minister, Shri Hathi about it;
I did not know whethe, he made en-
quiries or not.

An. hon. Member: Whose house
wasg it

Shri Surendranath Dwivedy: It
was & relation of the ex-chief minis-
ter of Orissa whose house was sear-
ched and I asked whether Rs. 45 lakhs
of black money and hundies were
seized from there. He ple aded igno-
rance, Here on the 38rd of March,
government has admitted that from
that place after the searches this
black money was seized. Afer that
was seized, the natura] process was to
arrest the concerned persons and
scarch the other places concerned..
{Interruptions). Because of the pre-
senl order of probably the 8th Jan-
uary or I do not know what are the
reasons, nothing has been done.
Again, when I put a guestion on Tth
of April, they say still the investiga-
tion is continuing; they say the names
of persons and premises involved can-
not be disclosed in the public interest.
What is the public interest involved
in it? The public interest comes in to
hide your own weaknesses; your own
people are involved. I also wrote to
the Prime minister. ] warned her that
1 did not raise gquestions about which
1 do not posses facls, Whenhever 1
have raised such questions, every one
of them had been proved by enquiry
it it has been done at the proper time.
You are sheilding persons who should
have been in prison by thia tme.
Forty lakhs worth of black money
and hundis which in terms of real
money may be crores of rupees werc
recovered. Can anv government think
of shielding persons and coming with
this facile explanation: the Investiga-
tion is continuing; we cannot disclose
the mames and the premises,

An. hon. Momber: They wani
money for elections



14343 Finunce

Shri Surendranath Dwivedy: Arc
these rea] indications of the earnest-
ness of the finance minister to earn
resources for our country.

Shri Manoharan:
pened at Calcutta

All these hap-

Shri Surendranath Dwivedy: Yes,
in December, in Calcutta all these
things happened...... (Interruptiong).
He is 3 member of the congress work-
ing committec and he was invited to
the chief ministers' conference very
recently although he is not a chief
minister himself.

1 would then come to the gquestion
of devaluation of the rupee. So much
talk is going on about this. Even now
our planning minister in Washington
has stated: I have not discussed it;
1 shall not discuss it; it is no concern
of others.

Mr. Chairman: Five minutes more.
You began at 3-55. You get 21 minu-
tes.

Shri Surendrinath Dwivedy: I am
entitled tp 35 minutes because twenty
hours have been allotted.

Mr. Chalrman: It is 17 hours.

Shri Surendr#nath Dwivedy: It is
20 hours, and we will have 35 minutes.
We are not speaking on the amend-
ments.

An hon. Member: It is 12} hours.

Shri Surendranath Dwivedy: Now,
the rupee has become shaky. We have
to admit that, We may say that we
are not discussing it. But have we
applied our mind to #? What is the
position today? It is admitted that,
officially also, in the exchange mar-
ket, 100 rupees are equated to 160
rupees, and it has been confirmed
that the value of the rupee in America
has declined from 20 to 14 and than
to just 10 cents. I am not in favour
of the devaluation of the rupee. 1
wang it to be strengthened. It is
against our national interests to de-
value it, and T do not support the
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arguments advanced that by doing
that our export earnings would go up
and a5 a consequence we wil] have to
pay more for service and other
things, imports, etc. But this has
happened because of the irresponsible
talk and an unplanned foreign ecx-
thange balance. We cannot jusi re-
act to what is happening, day-to-day
what is going on. I want to say that
this foreign exchange budget should
have been planned much earlier.

Mr. Chairman: For the purpose of
general discussion, 124 hours have
been allotted.

Shri Surendmnath Dwlvedy: |
won't be speaking on amendrmrents.
None from my party will be speaking
on amendments.

Mr. Chairman: You had better
confine yourself to the points, briefly.
Otherwise, it will upset the pro-
gramme of business.

Shri Surendranath Dwivedy: Some
more time may be given as we wili
not be participating in the amend-
ments. That is nothing new that 1
have suggested to you. Now, Sir, this
Houge should have ap opportunity 1o
discusg the plan of foreign exchange
Here, we should have a separate bud-
get of foreigpn exchanye. I would also
suggest that there must be some
arrangement so that the remittances
from other countries may be given
a discount; there could be a substan-
tial flow of remittances from Indian
settlers and tourists if you give some
discount which as they say in econo-
mic terms, invisible exports. I would
like to know what ig the real posi-
tion. Where do we stand, and what
is the stand of the Government so far
as devaluation is concerned?

Since my time is limited, I will
only refer to foreign aid and conclude.
I need not go into the details. Tt is
evident from the figures that I pos-
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=ess, Il is very clear, that from Plan
to Plan, year after jear, we have
become niore dependent on foreign
aid. Wu are all concerned about it. 1
do not uvppose foreign aid. For any
developing economy, foreign aid
would be necessary, but, at the same
time, let us not create a situation,
let us not ourselves make the position
such that we completely mortgage
our political and other policies also
just for the sake of foreign aid. I um
surprised again, when they say +that
there are ng strings attached, It can
hardly be believed. They say they
did not discuss political matlers.
Look at what Shri Asoka Mehta
is doing in the United States of
America. Although he says that no
political discussion is taking place.
here is a despatch published in the
Hindustan Times which states that
while discussing aid with Mr. Rusk,
they discussed about Punjabi Suba,
Naga problem and so on; on everv
little imternal affair of ours, they wanl
to have a say. This is very disgust-
ing. The adverse effecy of foreign
aid must  be remoed by diplomalic,
political and economic measures, and
probably, since we have now become
beggars, therefore. we have no choice
in the matter.

In this connection, I want lo refer
to two burning questions that are
very much before the public eye. One
ig about the fertiliser deal. I do not
wang lp enter into the cheap chorus
of my friends in our country for
whom foreign aid iz welcome, if it
comes from a particular nation, and
for whom foreign aid is a sin if it
comes from some other nations. I do
not think that such persons have the
national interests uppermost in their
mind.

My criticism is not from that point
of view, But I would like t0o know
something about this fertiliser deal.
We need fertilisers. I would have
liked if there was a long-term agree-
ment. But they are probably compel-
led under the circumstances to have
a short-term agreement. Bt even in
the short-term agreement, are we in
such a position that we have to ignore

VAISAKHA 10, 1888 (SAKA)

Bill, 1966 14146
ouyp industrial policy? If we do no.
permit in pur own counlry majority
participation of private sector in uny
public undertaking, how is it that we
are permitting majority shares in Lhe
case of fertiliser? If we are doing
this for the sake of the present pitia-
ble position, 1 would like to know
whether we are having complete con-
trol over the market and the price
The indications are, not only they
would have control over maorily
shares but they want o have their
own say in the matter of market
They want to have 70 per cent of the
distribution and they want to have a
say in the matter of price also. I
would not mind much if we had a
strong Government here, We know
what has happened in America. The
steel barons defled the authority of
the Government and wanted to raise
the price. Mr. Kennedy took them to
task and saw to it that they did not
raise the price. The aluminium in-
dustry wanted to raisc half 3 cent per
pound but it was the strong hand of
Johnson which prevented it. If our
Government had not been a wesakling,
1 would say there is no danger, they
can cfy a halt lo it at any moment
But the situation suggests that we
are completely helpless today and we
are surrendering our own rights on

matters on which others would nor-
mally have no say.
Secondly, there is much criticism,

much controversy going on about the
India-US Foundation. There are re
ports in the Press. 1 do not say only
those who are prejudiced agains:
America raise these questions. Some
educationists in this country are also
very much concerned about this, be-
cause they feel it will be an en-
croachment in the entire education
policy of our country. There is noth-
ing very wrong, nor is it a new thing
that we are having US aid for our

educationa] development. In many
research and scientific matlers we
have their collaboration. But re-

garding thia, or in other matters,
what T would suggest is, this sort of
project to project collsboration s
not the thing that we would like. We
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would like that there should be aid,
if it is available, which will leave
scope for us io ulilise it for other
purposes also. Here what is objec-
tionable is this. If the Prime Minis-
ter of the Government of India
thought that it was an appropriate
thing to do, instead of explaining this
10 the closed-door Congress Parlia-
mentary Executive, if they had been
honest enough to come before the
Parliament, explain the position and
make o statement here as to what is
the purpose, what is the objective,
what is the organisation, what is the
directive, what iz the control, what
is the management and all that,
would have been better (Interrup-
tions). We want to know what are the
objectives, directions, control and man-
agementy of the whole Foundation, 1
hope there will be an explanation
about this. I would also like to make
it clear that whatever may be
the constitution or composition of this
Foundetion, at least the Chairmap of
the Foundation must not be some-
body from the Government or u
Minister as has been suggested in
the Congress Party, but 1 think the
proper person would be the Chair-
man of the University Grants Com-
misslon.

In conclusion, 1 want to thank you.
Sir, for showing me this indulgence

Shri C. K. Bhattacharyya: Mr,
Chairman, Sir, the note of the dis-
cussion tnday began with an emphas-
15 op SENIOTILY; SeMIOr MEMmDErs must
fave senior Ministers to hear them:
otherwisc, they frel offended. But,
after that they all leave the House,
leaving no chance for the Ministers
to make them hear what they may
have to say in self-defence,

An hon, Member: But the Minister
is not going to reply today.

Shri C. K. Bhattacharyya: There is
nothing more pHiable in thiy world
than to see 3 Minister, just as the
term of office ends, overnight ehang-
ing into a critic of the Government.
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There is nothing more pitiable than
that, according to my estimation. As
I was saying one ex-Minister was cri-
licising the Finance Minister. 1 do not
know what was the reaction in the
mind of the Finance Minister, but 1
might summarise his answer in one
sentence, and that sentence would be:
“Sir, 1 admit that all these things arc
bad, but when all these bad things
happened it is you who were in the
Government and not I.”

Shri Tyagi: Why am [ being blam-
ed? 1 have not spoken yet.

Shri C. K, Bhattacharyya: 1 did
not refer to Members who have not
spoken; I referred to members who
have spoken. Why does Shri Tyagi
take it up as referring to himself?

Shrli Manoharan: Mention the pname
specifically.

Shri C. K. Bhattacharyya: For
those who have followed the proceed-
ings I need nol mention the name.

Shrl 8. M. Bamerjee: Frustration,
they name is ex-Minister!

Shri C. K. Bhattacharyya: Shri
Dandeker was criticising the Govern-
ment for high level of expenditure
in administration for the last so
many years and he gave e large num-
ber of facts and figures in support ot
his contention. Wha! surprises me is
this. I would request all the pandits
on that side to explain it to me On
every occasion, they insist thay the
pay of the Governmermt servanis
should go up, the dearness allowance
of Government servants should go
up. If you go through the cut mo-
tions that my hon. friends have moved
on the demands of the Home Minis-
try, you will find that most of them
relate to increased pay and allow-
ances to Governmeni servanis. Dr.
Ranen Sen, a Communist member,
hag devoted himself to that. So also
Shri 5. M. Banerjee. Al] of them
have devoted themselves to this onc
subject, that the pay and allowances
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of the Government servants should
go up.

Butl, when as a result of this the
total expenditure of the Government
goes up, then they just stand in hor-
ror and ask why the expenditure of
the Government is going up. So, we
come to this paradox, that the Gov-
ernment must manage itself in such
a way 5o that its expenditure may
go up in parts, while the expenditure
as & whole must come down. I do
not know how the Finance Minister,
for whom many compliments have
been paid, as one of the leading law-
vers, is going to solve this paradox
that the expenditure musg go up in
parts but come down as: a whole. My
hon. friends over there have nut
given any indication as to how this
could happen,

Shri Dandeker, Shri Indrajit Guptu
and even Shri Hanumanthaive have
expressed their apprehension about
the future of democracy in this
country.

Shri Manoharan: Shri Hanuman-
thaiya is @ Congress Member.

Shri C. K. Bhattacharyya: | never
said anything ebouy Congress mem-
bers or non-Congress members, [ s&aid
that they have expressed apprehen-
sion about the future of democracy.
They should know that after demo-
cracy has stabilised itsclf through all
these years in spite of the croakings
of all the apprehenders, demouracy
will stay, flourish and comtinue tou
flourish.

Shri Manoharan: In spite of you.

Shri C. K. Bhattacharyya: My good
fortune is that Krishnan Manoharan
is not assisted by Ram Manchar. It
the two Manohars were there, they
would have made my task difficult.

Shri Hanumanthaiya seemed to ap-
pear as an advocate of Bhri Morarji
Desai. 1 have been knowing Shri
Morarji Desai for long.
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Shri Manoharan: He proposed s
candidature,

Shri C. K. Bhattacharyya: But 1
have not known him fo be so shy as
to require an advocate, But in spite
of this Shri MHanumanthaiya says
that Shri Morarji Desai conveyed
something to him which Shri Morarj:
Desai does not say here but hag re-
quested Shri Hanumanthaiya to say.
Maybe.

Shri Sham Lal Saraf: Apart from
that, the point that he has made hax
to be answered,

Shri C. K. Bhattacharyya: 1 shall
reply to my hon. friend, Shri Saral,
that Shri Hanumanthaiya has made
no points. He has only confused
himself, confused the issue and tried
to confuse the House. There is noth-
ng more than confusion in his speech.

Shri Indrajit Gupla was spesking
in 7 way as if he was making the
discovery of all these good things—
that money is being concentrated in
few hands, that that required to be
checked. Should I tell him that this
accusation agminst the Government
was made by my hon. friend, the late
Feroze Gandhi, who was the first man
to raise this question? That led to the
appointment of a commillee to in-
quire into it. That commillee came
to certain conclusions. So, it is nol @
fact that this Government or this
party or this organisation is not con-
scious of the trends in the country
or in our economy which require tu
be checked. They are making their
best efforts to check them. That com-
pliment be paid to them, Let that
recognition be made. We are not jusi
like mere machines carrying on {he
Government without any response to
the people or without having res-
ponse to the ideas which require to
be worked out in practice to the good
of the people.

To may hon. friend the Finance
Minister, I wish 1o say just a quota-
tion in Banskrit. I know, he is a lover
of Banskrl! and he will understand
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me. I shall only quote what he and
1 have learnt in our early childhood.

Shrl Manoharan: Give the transla-
tion also.

Shri C. K. Bhattacharyya: Bearing
the name that he does, Krishnan
Manoharan, why should be require a
translation? He does not bear a Tamil
name,

Shri Manoharan: | plead my ignor-
ance.

Shri C. K. Bhattacharyya: The

quotation is: gUYET § HEA-ATIT
That is one of the elementary instruc-
tions of Chanakya. In the movemen!s
that we are making to get aid all
over all world we should kXeep this
in mind that seeking for aid which
indicates accepting any [lavour leads
1o the loss of respect.

That money is getting vonventrat-
ed in fewer hands. it would be casier
to find. He was himsell 3 mwember
of the governing body of ihe Reserve
Bank. 1 believe, he can find ji from
thee Reserve Bank's records. Lel no-
body try to carry coal to Newcastie.
He will himself be able o find cul.
And he knows it. Whal my concern
is that the money thal we are borrow-
ing or we are laking is nol guing to
work out the plans or objects whick
we need to work out but “hose bor-
rowings are lcading lo concentration
and concentrations are lcading o
extravagance in the name of raising
the standard of living. This raising
of standard of living has become a
slogan and a very hardboiled slogun.
which covers now maladjustments und
improprieties. That is what we
should be careful about. Unless we
do this, this will go on. On the one
hand, there is inflation and rise in
prices, gn the other hand, you have
this slogan. From this slogan we
have got to get rid of ourselves and
shake it off from our mind. This is
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the consequence in which events are
flowing leading to a social malady.

Sometime back I was in Washington
and 1 had the occasion to meet a
World Bank dignitary. The World
Bank dignitary gave me some home-
truth. He said, “We lend money boti:
to India and Japan. But the way of
spending thay money is different. In
Japan, what they do is, they spend
25 per cent in establishment and 75
per cent in actual work, What you do
in India is, you spend 75 per cent in
establishment and only 25 per cent in
actual work.”

Shri Tyagi: That is the pily. That
has to be cured.

Shri C. K. Bhattacharyya: | asked
him whether I could bring out his
name. He did not like that I should
bring out his name. That is why I
leave it there.

1 would support the demand that
was made by Mr. Chatterjec about
checking of automation. On this also. 1
was asked in US.A., “Why don't you
buy our machines?™ and 1 replied.
“The answer is very simple, In your
place, you have more work than men
and, therefore, you reqguire machines
but in our place, we have more mcn
than work, Therefore, i we import
machines, we only add to our disi-
ress. That is the only reason why we
will not have machines.”

Shri Manotaran: So. you are Op-
posing the installing of clectrunic
computer.

Shri C. K. Bhattacharyya: [ said.
1 support Mr. Chatterjee’'s demand.
Why do you misunderstand me?

Shri Manoharsa:
into the Government.

Put some sens»

Shri C. K. Bhattacharyya: There is
one Ppoint more, The question of
minorities was raised. My submission
is. after the Constitution has enshrin-
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ed adult franchise and fundamental
rights, the problem of minorities has
been solved for all times. The pro-
blem of minorities does not arise al
all. Those who ralse it, they raise it
with a purpose, That should be taken
care of. The other day we heard the
type of speech that was made here
The constituency which ig represcnt-
ed by Shri Badrudduja was being re-
presented by Shri Khuda Baksh who
was a Member of Congress Party and
from his seat, 1 do not know whether
you will remember, he repeatedly ap-
pealed to the Prime Minister, Pandit
Nehru, at that time saying, “My con-
stituency is being subverted by
Pakistan. Please save my constitu-
ency.” From the type of speech thal
I heard, I felt that the apprehensions
of Shri Khude Baksh had come true
because he was defeated by Shn
Badrudduja and he could not come.
As a result this is the type of speeches
we hear now,

Then, I would say two things (o
the Home Minister. One is that he
is to be very carefu] about border
infiltration. 1 myseltf represent =
border constituency and in my cun-
stituency, the constant complaint of
the residen‘'s of the border is, “We
cannot sleep; we cannot do our work.
There is constant raid from the other
side of the border. Please give us
peace: please give us rest so that wt
may do work." That requires parti-
cular attention of the Home Minister.

The other thing is that the Home
Ministry should take particular care
to check scurrilous writings. 1 be-
lieve, scurrilous writings are going on
without any check in Delhi and als:
outside. T do now know how ‘he
Home Ministry is so weak that they
cannot check it, I know of writings
in very big papers. At the tim~
Sardar Vallabhbhai Patel was the
Home Minister, the Home Minister
frowned and the next day Lhe repor:
appeared in the papers that so and s
had resigned and relinquished his
post. When another thing appeared,
again the Home Minister frowned and
the next day the paper came put with
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a long editorial offering apology that
such a writing had appeared. I spcke
on thig in the Home Ministry debate
also. I request them to accept that
ideal. The Home Minisiry should bLe
so effective that they stop these things
at a wvery short notice. But these
things are going on.

Dr. L. M. Singhvi: Should the Press
Council not do it?

Shri C. K. Bhattacharyya: The
Press Counci] has not yet come iutn
being. Till it comes into being, these
scurrilous  writings will flood the
country o the detriment of the
young peuple, and to the detriment
of social morals, So these things
should be stopped.

Mr. Chalrman: The hon. Membker
may conclude now.

Shri C. K. Bhattacharyya: 1 shall

fnish in a minute.

There are two projects in West
Bengal: one is Haldia and the other
is Farakka. I was very much con-
cerned to read in the Press that the
plans are being changed or checkud
or curtailed in a way that the works
in Haldia and Farakka are not going
to be completed within the time that
was expected of them. I only request
the Government that they should not
change the original plan and tha
they should allow them to continuc
and complcte the works in proper
time.

1 shal] say une sentence about the
Indo-US. Foundation, which was
heing discussed now. It was our cus-
tom to keep the doors of our educa-
tional institutions open on all mdes;
that was the tradition of the Indiun
educational institutions all these years
s0 that knowledge from all quarters
could flow, bul not money; they never
exper-ted money. The rule was.

Cwmmgt wa &y fear
If ki comes then  fawn
goes. That 1s my apprehension. I re-

call Gandhiji's one warning that he
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gave us when he was in Calcutta tu
call us out of the educational institu-
tions, I asked him, “what do you ex-
pect us to do. He said, "whatever
else you may do. do not prostitute
your intellect”; that was the guidance
that Gandhiji gave us. One appre-
hension that comes in my mind about
this huge amount of money finding its
flow into our educational institutions
is that it might lead to what Gandhiji
had apprehended. On the other hand.
what I shall ask, and pray to, these
gentlemen or friends from outside is
this: let them set up in this country
laboratories for research of the highest
iype so that our students may not have
to go out and roam about in all parts
of the world for higher and post-
graduate education in science and re-
search: if that is done, we shall be
grateful to all of them

ot arw gen fag (T )
awmfa agm, & swrdr g s e
o #wg for ) oy AW w1 IRy
wrafaa faw favos og =g wren §
ag xiw #, fag § mge AW www
Wt FAey FWAT % | AEIA-
Tt 7RI #1 qfoarar iz o1 g AfwT
v wreAT & & et welY g oA,
fafer vt fer & gfear e &,
TamT A, @A § A0 gwm |17
wraa & fao oww sy, s 3o ¥
Teqd 3w gew o7 warh & fad o
arnfoei ®1 arafas |, T @
wifge gafs w7 1 aw wATT AT )
% & EATY AW & WTET A®T K KT
& aft wmwar fE @ awr & fae 54T
A A AATH AT AFA § o1 A, TAW
W ARE & | 3 & wfacg § @
e & wfwa v & forg & fawr waft oFF
F1 2y Y A ¥ gwar | F oG
qifeears & wreAw B 97 wwEegte
wifew sqaeqr g aoad & fast 3
T T g ot Fore AP B -
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o %1 gaarg ¥, # fam 7 ox w7=
T § Ay Avmgnn 8o Afes
A AT A # faawt qag & T
Fag i ¥ SR oY TE F AW AN

T T AR LT EHT a EIE |
FT0 owgT § 7 & wdwredt At Al
7 1 Afew ¥4 gfer & oF ama faege
aTE HAA & Wy 2 fE ow avw A ee
AW T wEW IWEE § o gEA AT
W 30 AT wEe qzm & oA swane
MW E \aganfrdtam & f&
UAT FETAT FH I AT FHA qFAT
HI w4 §1 GFT LM "7 FereA
W AEAT AT WA A=A §iAT W Ry
F1 U W 7T ) WA A W T FE
e i oA AF o qw f
THET U frowr aft 7 fEywm Am ¥
J|EA & OEN TE B0 W Al B
R IO & Ty ¥ e & forw av
LEUE L1 - A 1 S
uTAWE &, RAAA, oWwewT | ofs wfa
w1 fawra i w74 ot gfy 7 grafiua
AT w1 wre frwfer T wvA A1 A
wwwal g i v wifew sqwear %7 wmo
aRyfaa A¢T w7 g%y 1 70 wfwa I
®T ArEAT GHFETT OF AW gA E
safen aga moitrar & a7 97 Fr=y
wET@ ¥ | gET A1 Tia wra & waw
A Y aaaa £ f5 46 TRE ¥ w4
iieFeT a7 duEewT g7 graTirA Wt
FOMEIA @A B AT AT 70
qTHE XA AW KT WIEHT §A 9T 70 g
¥ oYz wrr ot et wrm wd & w0
ffreewT & ar T & A1 2w fegw d O
Ifaa g fr Tftee w1 o7 IR
st IUw €1 aatew smafwea
& amw | afe I Awhew safawar W@
A w1 R ey @ e wT T
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¥ 5\ 2w 1 wfaw sgEwdr A1 i
T HHA |

uF fror i ot & fraes T
=Tger g fE Giwewt & @ i W
ot da1 @ § fam & wowr A
oFa faeen & — &, srar aitg
e ¥ w1 AT Az Fig freen
# form & o oy oY aan 2 ) Oflew
¥ = frwfz @@ A AN g agma A
faeedt & 1 ol oo 2w E eAEy ey
2 o oer F W F# T 2 1 s WA
wEETT %7 2A7 # FotHo 4RO XAT
a1 3w & AqrAd qg i qEe @
T At g agw A & fw
diwesT ®1 srafirear & I | afz
GHEaT FT STafaERAT AFY 1 v A
T W 9T W TAET W g Wi
aft =fer a1 E 39 o7 o W
¥ G\ ATY # AE ¥ qer A e
dag oy & 9% odEr o ¥ ¥
®1 A% s grow ¥ aumw g
WY AT iEAT F7 SreATiEd AE
AT W WTATST T FeTE A AT
A AW H Iurw E W SO SAaa
At H qg awar & 1 & a7 wegw
FrEfE g am a e PfwEmim
ST WITd T AV #1 gfer e Iw E
wifas fawra & fau sfe ot 37 &
Frafraa w9 IO w1 219 S &
ara | Afew ag #7 grm? &) aA f
& goere o1 raw § agy w9 €T
w el s a T & afe
IFT IAWT 0% sEETieE  wq AT
g | owaTEwe g7 fafasy # &
e wafeyt o gt &1 IEE ww
# goere st ¥ 37 7w amwr fAww
®T & TH BT WrEAgh w9 A4 2t
At g grAT AveT Ay ¥ gE W =EA
% s goar 73 wvT g Wy SEAT B
f 3o a1 A fE o o A TR #
562 (ai) LSD—8,
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3o ? & g% auwAn § oo I
g & f g A s 3w ¥ s ofvrde
T & 7w &7 Aagaw afrrda
TEAE | IWF A g Hafordw
FOT &, WY & 70 # ofradw gwn B,
IAY W FA T qOTAT H qfead
g & | A B ST qweR Ad e
e dwT A W w6 o A
£ @ dWMer wETT TR Ad
T Afer Sy ¥ 99 47 # A
ST F A1 wwAT & Ay g afa
T & fer o  arly e 9w
@ wTar Gfer ag fawdr ¥ ol
fefaet wraw & ovy SameT 9Ud @@
7t frard s oo &) W oE
# i 3w &Y | gw wrdor dur % WY
ST ZA G277 FA A1 §F AgwAE
T EATA T AT A AE A g W
Y WY ATE wv AAHATAT wT OIHA
T g1 AT AT ¥ qw @A @ e
9T AT AT MET ® owod fag
TATT AT {1 At wy iy
T EAFT TWIT FHT ¥ | T
wfumifrai of sdfrar & gfesm
# WY qfrada @1 1 37 w1 Wfea fr ae
sfars £ aqrm & gew iz wT
¥4 &% &1 wraem ' Gfea 8

o qarerT ¥ fafew faamii &
wITT # ArAde At p, s
gt & 1 mirwaa fafaeef w91 & fx
wfeargad wrgvaw § wafw gffioT
fafrezft w4t & fr a#f et
sy aga ae T £ 1 gAfan & auean
g t% fawmit & 77577 sfram &
agy 7eva 1 & wTr A v Ay T
A1 7,1 E | gAmTE fravamT a1 w77
F4r7 wV WA 20 398 W1 A7 fAwAT
LR (ARt S ik i At L
TA ATEA w1 KA AT F qAfAm Y
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WET & g &7 W PN Frer wfed oF & aO® ¥ ¥ T a1 cawaar

Ufww T ¥ g1 1 A e gy g Ted Ao Sfw @ & oo d o 2w

fogr § 1 ofrw @a @Y W & fe oAt
400 Fre FFY AT F T O
BRI R TTAY A
! Wit | Wy @ fF T § s
T AT § AT WA e fafaeele
w feqigy 1o ¥ w7 A § | Hfww
w3 gafan Ao T o1 § fw < Fafeey
99 g% § 1 WE FE@r @ | Aoe F
v snmdem fafew saregi
# g Wiy | W7 WTOE § /.4
gt T ¢ A Ffw w1 famrw grax 7t
& qriEr |

fawelt 1 swawar qgq  wAwE
& W & guwan § fr faad ¥ g7 &
fag faarg w7 mEt § fasdt & gae
# forg g At aga faorwedt & a0
oF 31 w2w yarAr Miye | fwwt it
XMy wg A9 FAr AT @ w wea 4§
faey & @t & wra & frags sow {5
oIt Al & FvR AF (o= & 91 F%90
& g @ am F¢ faad &1 fame
iRl # fuT A% L AT F A A afe
#z s Wed & v W9 fawey
2 & 1 Al w1 fagdreor g e
§ | Wt S| #7 w2 ox wrwde dar
W FT IS § | ZF H A A%
wrwda At g T A% el &) gy
7t & awe & 1 faoret Tt & s
% fag o' odtsa=T & fame & fag
ot At § fagra fawet &1 wew @
AN

cnfAn wfwwe d8r goar T g
¢ fer & 2z gwmar § e et
sfwa 3 af 7% ¥ ©F 2w §7 QAT
TR & gy § 51 9 i IwnT
& 1 W HER 2w 8T Qg Y BT W

fawsT g ar ag fawwr g 23w @
AT | FET T a2 Y e o rd
FUET § 7 # Fra=T W FE AT |

Wt T #VSH £ ATAA § i AT
TG Fo7 92w F gt gervwdm 4 =i
¥ fau 0% *¥F ot w2= wmw ¥
T H | oW WER AT wT, o ey
W @ w7 & ww vt foe o
A | FIF wwFe ¥ I famfumt &
Wi 97 wrf geraar W fRE
®z AT ¥ % fear mn s owed
R T & TH K Swaeqr w7 | 7L w5 6
w4 ug & f w27 weeie a7 ug ey
BTEAT & d1 W WE w1 et we
F4 & fog word £t/ qem 1 7w
uz fwa =it gror fr @t soordw
W A7 §f fawd g o gat v #
§ ST W g wor wT AT amw ¥
¥ FET ¥ w9 98 feE won
w3 § 5 gart ooff swrortw ¥ i
& fe & wran § vo Y goew wem Tt
ST FT & A1 9w @ w7 Fewrw A @
aFar g

oot I IEW e & ww Twwwr
AT TyT & W SW 8 S vafeo £
k for g ey amei ToT & 1w P -
7 & faars o7 wi pEe sud fadly
gowwe & farmme faee, foat W | oz o
ag T FT aT R T Aw & wRa
gEAT & ok & Iy w gETd FORT
Tl & ¥ YET AT A WR
o w1 Farer g1 | B R T woe
o3 § fo gard & o1 ow qeed sEie
T ®T wwR G Afww oot goerc A B
Ty wAw JHY s § e 9w foed
gq W ¥ fowrw o W s W
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gafay & faaes sTr sgan g fe gff
IATHEX &) OF TrA 39 & fywra ¥
faw, 3 & Fxaode & fAq wam aag
wma |

arggrz g7 T Ad 9w I &
faq, @& w021 7 fawfon &7 4 )
TEEY TrRAT KT A &Y T & Al
WA AT qG AGT FAT |

FIORT AP | HEMTY JTEQ HT
g qare @1 7T @)

st amm v % fag ;o qR FTT QY
fraz 1 7a4 W17 faar sy o (e
waray 7 awe fentyn ov a9 w1
waa At faa arar fagr gw 9397 a7
& fimerr & ¢ ¥ @ fadgs w o WaaT
g 1 fmar & Fraitfora w77 £t wravwean
¢ w7 7, | F1 FrA Wi fF f47
vt £/ 2w & 71 7 foreror Seqre w1
w § fs w1 o amfor § SR
FACTwT Y W AT A & FEAE |
oo ot o e & | H% gAT U
gef A fraadt gl sH 2m &
wrafrgi €1 o FwTw T A oW
Farr & faean gur Aot IwTT @
wR §i% A% {1 T foww s &
waT GF Arafew 7 faae dE At
& wiw 2w w1 gET & AY 3w F A0
JTE w7 A w o v fer
W WY | FwET TN a4 @ e oew
% grpw ¥ ox fafswr Afr gt
A A AW | WE AW i oy
ww e w fAf g1 ) O KT wes
alF ¥ @t aw fe 2z foedmrdt
war k wYr #ex o Farsiperdy way § 7
& ¢ wre ¥ Fadwa woar wm g e
WF W T qere &y fuml ospar
W ze oY furll ¥ goew ¥ o A7
Hfx arw aft O 74 &1 Forw a0
RO A s s dm
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w1 ferray At EY et & | & o FETRT
o w2 wnar g fe aar fog
gfarfadt & aepa €1 qmo uwe o
SqW 9 K7 IEAT FT A AT W 97
ar w1 & qafas a, qega & foan
gwr g g ot e W AeEs
& ww folr T 39 & far A forr
1T =1 e ar f gremeiz gz 52 §fmm
ox gt ®fe7 v w1 w2 g7 w7
A g fe g WopT o7 v aepa
# 7 formr e T fafa % Faarr mar
o7 91T 39 ¥ A% fow  fmar war ot
fir gtz gz fierm orafs wrae
fE waat v = O & v w13
st gfoar & 1 3aeT ofowms oy gwe
fr forY & mrews & 9o m® 37 o
Fardsram ¥« a1 @ waf
ot FE T AR )

wfa® 7 6% gu & oo faer Fdiww
=1 = wT g W § g s g
fwx gary Py wat ot e wowrdr
TWTEA ¥ WY #7 G gU IGO0 9fgw
¥ waw W & oA § A |

Mr. Chalrman:  Shri Yallamenda
Reddy. You have got only 5 minutes.
You must try to conclude your speech
within the stipulated time.

~i wrafw sy et (agar) ¢
IMeww ww, ¥ oA O § fw
arEET 97 gart A dvwd afw 76t
AR AT S N E T R o
wx &% fr o177 o T B v R
A AT AR T 43 R E I W
a3 w1 9w fem amr wfon o
wifer gw @ ff ot 77 ao faefa
& ¥ AT KT A w7 O W
safag o7 A avw ft wr oW
Aasa; A Wi wafE g 0w 1w
ot 9 7wz & TEw freww § Ol
aw s ot &
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Mr. Clllilma.n Members are being
called in order. Everybody will get

ln chance if his name is found in the
ist.

17 hrs,

Shri Yallamanda Reddy: Mr. Chair-
man, Sir, exacily at the same time
when the Prime Minister was meeting
with the representatives of the big
business and tycoons of this countrv,
the hon, firance minister made a state-
ment on the eve of the finance bill
reducing the tax on the corporate
sector in the name of reduction in the
tax rate in closely held companies
amounting to aboul Rs. 4 crores, Why?
Because this government pursues
polices which really help the mono-
polists in this country and foreign
monopolists and landlords in this
country. When the conference was
going on with the Prime Minisler
these people, according to press
reports, made suggestions which were
exactly the same that we hear here
all along that there should be tax
reduction in the corporate sector and
personal taxation also and there
should be allowance for participation
even in majority shares by fureign
companies and also concessions to the
landlords. This conference of big
business virtually made suggestions
against the very policies of the govern-
ment which the people had been de-
panding for this country. Because
his government is pursuing sucn
policies, we are now placed in a
position where we cannot at all have
our five year plan. We can only pro-
duce a plan for one ycar and after
that we have to formulate our plan,
Really this is the climax of the
policies that are being pursued by this
government, Everybody from this
side and some people from the gov-
ernment side say thalt the rate of
development is far below that of many

17.0% hrs.
[Mr. DEpPUTY-SPEAKER in the Chairl

other countries. The prices of esscen-
tial commodities are rising and the
plight of the poor people is becoming
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miserable day by day. The handful
of big business people are making en-
ormous profits. That has been reveal-
ed by the Maholonobis commission of
enquiry, This government however is
not at all taking any steps to help the
people, the toilers of this country
because this government has no clear
cut policy and has no policy which
will be helpful to the country or to
the people, For instance, take foud
production. The Prime Minister was
saying that the crucial gquestion is
food production. This government
failed to take inlo consideration the
important  projects. The planning
tommission, the sub-commitices of the
cabinet, the central water power com-

mission and the cabinel, everybody
g.ves so many plans. Till now they
are not implemented. For instance,

they want to take up advanced pro-
jects in the country, 9-10 projects and
they say central assistance must be
enhan ed so that these projects could
be completed immediately and fond
production increased. But we are
thinking of import of fertilisers and
this and that. For instance, therc is
the Nagarjunasagar project in Andhra
Pradesh; about fifty per cent of the
work of the dam had been completed
and this government offered some
assistance for completing this project
al least by the end of 1966 and has
asked the Andhra government to sce
that 6.79 lakh acres are brought under
cultivation but this government offers
only about Rs, 8 crores. The State
Government was forced to spend the
other Rs, 10 crores, and now the State
Government has come to a position
where they cannot proceed further
Fo. this year, 1966-87, the Govern-
ment has sanctioned only Rs. B2
crores. With this amount, they can only
carry on the work up to June or July
and then the work on this project will
have to be stopped. Recently, a repre-
sentative of the Government of Andhra
Pradesh has said to the press that
unless the Centre sanctions at least
another Rs. 10 crores, it would be diffi-
cult to keep up the tempo of work. If
no additional funds were sanctioned,
the entire work on the project would
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come to g standstill in June or July.
50, 1 request this Government imme-
diately to take note of this and sanc-
tion additional funds so that they may
bring an additional area under irriga-
tion for growing more foodcrops,

I saw yesterday in the newspapers
that the Rajasthan canal has becn
sanctioned an additional fund. I do
not see why this Government could
not think about the Nagarjunasaga:
project which can bring about 25 lakhs
to 34 lakh acres under irrigation. Be-
cause of callousness, because of
vacillation, Ubecause of red-tapism,
even if they have a Plan, the Govern-
ment is not able to implement it, and
the Government is unable lo bring
the plan to a fulfilment. Therefore,
even in this project, while the ayacut
can be brought immediately under
irrigation, the Stale Government could
not fulfil the task because of the atti-
tude of the Central Government,
especially that of the Finance Minis-
try., Therefore, 1 submit that this
Government should immediately sanc-
tion at least Rs. 10 crores for the year
1966-67 for the completion of the
Nagarjunasagar project al least to the
extent of bringing 6 lakh to 7 lakh
acres under irrigation immediately for
the production of more fooderops.

This Government have not sanction-
ed money even for the famine-siricken
arcas in Rayalaseema. There is famine
there today, and the Andhra Govern-
ment have been asking for a loan of
about Rs. 24 crores at least. This
Government till now have not replied
to them. I request the Government
to look into the matter and at least
sanclion a loan of Rs 2§ crores for
the purpose of relief in the famine-
stricken areas of Rayalaseema.

This Government are giving enorm-
ous concessions to the cement indus-
trialists, By the de-contrnl of cemant,
the cement producers can bring about
Rs. 27 crores of profit, But at the
same time, the cement industrialists
are not giving proper care to the
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workers who are working in the
cement industry. For instance, there
is a cement factory in Macherla in
the Guntur distriet of Andhra Pradesh
from where the supply is being made
to the Nagarjunasagar project. In
thiz factory, the management hag not
implemented the recomendations of
the Waoge Board for cement. They
have nut even implemented the pro-
visions regarding minimum wages.
There are aboul 1,200 workers in this
ractory, but they have made permu-
nent only about 450 workers, The
remaining 750 workers are not muade
permanent, They are not being poid
bonus nor regular wages.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shri Yaliamanda Reddy: I may be
given gnother 10 minutes, Sir. In the
second reading, our party is not speuk-
ing.

Mr. Deputy-Speaker: Only five
minutes were lefl for you, but you
have taken 10 minutes. You must
close now.

Shri Yallamanda Reddy: Yes, Sir.
The workers' union in this factory has
requested the State Government and
the Central Government to look into
this matter. The labour department
or the industries department never
cared tu see to the demands of these
workers, 1o the grievances of the
workers, and j[ulfil their demands.
Becuuse of the callous atlitude of the
management and the Government,
some workers gre going on hunger-
strike. I huve wrilten to the depart-
ment of industries and ulso lo  the
Labour Minister. They have not tnken
any action. I request that the Gov-
ernment, the Labour Department and
the cement fuctory management should
take necessary sieps to sec that th
genuine demands of these workerr are
fulfilled so that any strike could be
avoided.

Coming to Andnra Pradesh, recently
our Chicf Minister was making a state-
ment about the Republic Forge Com-
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[Shri Yallamanda Reddy]

pany. There was a regular demand in
our State that this Republic Forge
Company should be taken over by the
Government. ‘The Chief Mimster
made a statement that the State Gov-
ernment cannot take over this com-
pany., There was a request that the
Central Government should take it
over, If the Central Government are
not going to take it over, it will go
to the private sector, to Allwyns which
is owned by Birlas. Already our Siate
Government has denationalised the
Rajahmundry Paper Mills and given
it to Somanis, Birlas have got so many
factories in Andhra Pradesh., 1 would,
therefore, request the Central Gov-
ernment, through the Finance Minister,
to take over this Republic Forge C.m-
pany in the gublic sector, because it
is a very important sector of indus-
try, and see to it that it does noi go
to the Birlas.

About the steel factory in Vishakha-
patnam, there waus alrcady a consor-
tium report. Till now a decision has
not been taken by the Government.
Qur State Government and the people
of Andhra have been requesting the
Central Government to take a decision
in this regard, to have the fifth steel
plant at Vishakhapatnam, which has
been upheld by the consortium report

and demanded by the people of
Andhra Pradesh.

Shri Ozxa (Surendranagar): Mr.
Deputy-Speaker, Sir, hearing the

speeches of hon. Members on this
Finance Bill, one comes to know what
problems, what acute problems are
exercising the minds of not only the
hon, Members but also the people out-
side. Our hon. friends have refeired
to what has happened in Bastar with
great emotion, Some hon. friends
have referred to the acute food crisis
prevailing in some parts of the country
and others have referred to so many
other problems. Personally speaking,
1 do not feel, though I am concerned,
perturbed about the cropping up of so
many problems in this country. After
all, for decades we were dependent,
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we were not independent. Our
national life had almest become
stagnant, and now we have started
moving in so many directions. So,
however much heat may be generated
over the solution of so many problems,
as 1 maid, I do not fee] perturbed; we
must face those problems squarely
and with courage,

But 1 must also frankly admit that
the solution of the problems must be
brought about from considerations not
olher than merits. There is a feeling
in this country that problems are look-
ed at not only from the point of view
of merits, not only on a policy level,
but according to the pulls and pushes
coming from various directions. This
is not a healthy sign. I think it is
high time that the Government should
gather courage and start tackling
every problem. Whether it is econo-
mirc, whether it is about distribution of
waters, whether it is about settling of
boundaries between different States,
whether it is the creation of a Suba
here or, as 1 said, settling of boun-
daries between two States, whatever
it may be, this Government should
take firm decisions of policy after
deep consideration and consultations
and then we should stick to them.

Some hon. friends have referred to
our Plans also. We have just finished
our Third Five Year Plan under great
stresses and strains. It is true that we
have not been able to achieve so many
targets which we laid before us during
the Third Five Year Plan. We have
failed in some sphere, there is no
doubt about that, but look at the times
through which we had to pass, both
internally and internationally, So,
think we should not be so much
alarmed or disheartened at our per-
formance, There are certain sectors
in which we have fared very well,
about which we can be legitimately
proud. So, these things should not
deter us from going abead.

We have adopted in this country a
sort of perspective planning. It is not
only a five-year plan, or that the first
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year of the Fourth Plan will be only
an annua] plan, As our late Prime
Minister has said, we have tp accept
it willy nilly, though some people may
not agree with me, that we are riding
a tiger. We have got to keep it run-
ning. If it stops, we know what will
happen. I do not think there is any
time to go back on the nature of
planning that we have adopted in this
country. There may be failings, there
may be shortcomings here and there,
but having traversed so much ares,
there is no use going back, If we go
back then, 1 am afraid, we will lose
all the benefits that are likely to
accrue if we push the fulfilment of
the perspective planning that we have
undertaken in this country, We have
got to undertake a Fourth Plan of the
dimensions which we have envisged
and also a fifth plan, As our econo-
mists have pointed out, it is only at
the end of the filth plan that our
economy will become self-generating,
when we shall not have to worry very
much wabout so many problems that
are facing us today.

Shri Dandeker, for whom I have the
greatest respect, referred to non-
development expenditure and non-
plan expendhture. It is true that it
ig increasing, and it is bound to in-
cremse. After all, what is plan today
becomeg non-plan tomorrow. We
start gp many schoo's, so many hos-
pitals, so many dispensaries, we put
up so many roads and bridges, all
these have to be maintained after
they come into existence. So, next
year they go into non-development
plan. If you do not plan at all, then
your non-dewvelopment expenditure
will also be stagnant. But that is not
the way in which we should look a
things, :

Coming to aid, some friends have
bitterly criticised us. I wonder which
under-developed country has gone
ahead without receiving aid from
foreign countries. We have got to go
to foreign countries, very friendly
developed countries and seek aid from
them. T do not feel shy about it,
provided those aids are without any
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conditiong and without any strings.
A our late Prime Minister nas suid,
We are very particular to see that we
do not do anything which will affect
our self-respect. We hLave to be vigi-
lant about this condiuon. Once that
condition is fulfilled, I do not think
we should fight shy of seeking any
aid from any country which is cupa-
ble of giving us aid.

Huving made these general obser-
vations about the Fourth Plan, 1 am
sure the first year of the Fourth Plan
Eives certain directions to our think-
ing in the pian. We have, according
to my humble opinion, corrected cer-
tain things which are not going all
right and we are shifting emphasis
where it is due, 1 am sure that the
first year of the Fourth Plan and the
remaining four ycars of the Plan will
correct certain anomalics which are
cropping up in our economy, consis-
tent with our fundamental policies,
underlined policies which we have
accepled in our perspective planning.
So, 1 think we owe it to the country
and to the nation to sce that all our
plans, gs cnvisaged, go ahead pro-
perly and lay the foundation for a
very sound economy in this country.
As I said a few minutes back, we
cannot gu back. We have got to go
ahead. Otherwise, us our late Prime
Minister said, once the tiger stops we
know what happens.

Coming to the taxation proposals, I
congratulate the Finance Minister for
the courage, for the boldness and for
the wisdom that he hag shown in
evolving these taxation proposals.
For the first time in many yesrs he
has shifted the emphasis from indirect
taxation to direct taxution,

Indirect taxation, we all kmow, is
increasing. They all fall on poor peo-
ple. Everybody wants to consume
cloth, sugur and al] the necessities of
life. If the Government relles only
on indirect taxes, it mostly falls on
poor people. It may be necessary in
underdeveloped courntries where there
are no savings that we have some-
times got to tax even the poor people
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|Shri Oza]

but peyond a limit we should not go.
1 think, as it is bving pointed oul; that
in airect taxes we have reached e
point of saturation. 1 would say that
it 15 only the other way round. So
far as indirect taxes are concerned,
we have reached the saturation point,
We should not tax the paticnce also
of the poor pueople.

50, 1 congratulate the Finance Min-
ister that he has shilled the emphasis
this time from indirect taxes o direct
taxes. In direct taxes also he has
shown so much wisdom that he has
reliened the lower income groups
from the harassment of the Income-
tax Department. Afler all, what arc
they giving? Looking to the intri-
cacies of the income-tax law, as it 1s
today, it is better that they were
takcen out by raising the limit of ex-
emption and by raising the limit of
those who can puy. Ncither of these
things is wrong. 1 think, he has done
the correct thing. I have got a hunch

that given sufficient time he will
round-off all the corners of the
income-tax statute which is irksome

to the common people. In times to
come, it will be ag simple as it can be.

It was said about laws that they
should be so simple that he who runs
may read. We cannot in this com-
plex and complicated structure of
socicty make the law so simple that
he who runs may read it, but we can
certainly maoke it as simple as that he
who wants to read may read it. To-
day, as wag rightly pointed out by
my hon, friend, Shri Dandeker, taxa-
tion laws are so complicated that they
are like jigsaw puzzles. I am an ad-
vocate but still when I have 1o fill in
my income-tax form—I am not earn-
ing practically except for what 1 am
receiving from Parliament—I have to
consult an income-tax expert. I do
not know where we stay. This is the
state of affairs. Therefore we must
try to make the law as simple as
possible and we should not bring so
many amendments also. I think the
hon, Minister who is much more con-
versant with taxation laws than
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I am will surely look inlo this. He
hug luken z step mn the right direc-
tion. 1 wish, he gets sullicient time
in this country to set all thesc things
right.

Then [ want to  reler to cerlain
questions which are worrying me in
my constituency. Oue Lhing is about
the Nuarmada River Project, We
know that Narmada River is one of
the biggest and the largest riverg in
the country. It flows through three
stiates. One engineer told e that it
has got polentialitieg bigger than the
Sutlej and the Bhukra-Nangal Pro-
jeet. L holds out so much possibility.
And it is not a problem concerning
only onc State, 1 think, we should
look at the project from the national
point ol view. The Government of
India took a correet decision when the
matter was entrusied to Khosla Com-
miitee. Shri Khosla is at present the
Governor of Orissa. He is not a
Gujarati. He does not belong to any
State concerned. Some other techni-
ciang were also appointed along with
him on that commission. This com-
mission absolutely on whom no influ-
cnce could be exercised went into
this problem in great details. They
toured the area. They examined all
the data. They saw all the facls and
heard all the parties concernced. The
Khosla Commission has brought out a
report nnd submitted it to the Gov-
ernment of India. Even after this, an
impartial body giving out a report
about the development of a national
river from which advantages will
grow not only to one State or two
States but to the nation as a whole
from the point of view of irrigation,
generation of eleetricity, waterways,
tourism and so many other things,
still it has most unfortunately become
a bone of contention. As I said in
the beginning, these problems are
bound to arise. After all when the
economy is devreloping, every area has
an earnest desire, a legitimate desire
to develop itself, but when there is a
conflict of wviews we must set up a
machinery which should resolve it in
time and not allow bitterness to grow.
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Now, unfortunately, bitlerness is
growing roung this project. I appeal
to the hon, Minister and through him
the Government to sec that this pro-
ject which has been examined by an
impartial commission on which there
are independent techniciang and engi-
neers, should not be allowed tw langu-
ish simply because there are some
misgivings in some quarters. [ do not
say that from our point of wiew but
from a national point of view. You
should take the report as it is and you
should start implementing it imme-
diately,

Then, there is one more point about
which I had the talk with the hon.
Minister also. In my area there are
s0 many grey board factories. They
are very small units employing local
labourers. By & recent notification,
the excise duty on this grey board
has been increaseq by 300 per cent. I
have read the speech of the Finance
Minister that he made yesterday—un-
fortunately, I was not present here; I
wag away in a mecling—and he has

d some i I have
not been able to study those conces-
sions but he has pgiven some conhces-
sions. From 42 paise per kg., he has
reduced the excise duty to 28 paise
per kg. He hag also said that some
slab concession in the effective rate
of duty will be given for the first 500
tonnes. 1 think, it does not go the
whole way. If you examine the noti-
fication which is in force today, it has
increased the duty on small units.
For example, in the case of writing
and printing paper, the ex-mill rate
is Rs. 1610 per tonne and the duty
per tonne is Rs. 420, that is, accord-
ing to the new notification, it would
be 25 per cent. Then, about the pack-
ing and wrapping paper, the ex-mi'l
rate is Rs. 1420 per tonne and there
also the duty is Rs. 420—the rise in
duty is 30 per cent. But in respect of
Erey boards and straw boards, it is
80 per cent and 95 per cent. Small
units will go out of existence. As a
matter of fact, | know two units in
my area have closed down. They
were using waste paper. Small
urchins were sweeping the streets and
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moving the waste paper and these fac-
tories were manufacturing grey
boards. 1 think, their case reguires
to be looked into sympathetically so
that they do not go out of exislence,

Shri 8, M. Banerjee: My, Deputy-
Speaker, Sir, when we are discussing
the Finance Bill, what ig the actual
picture before our eyes of this coun-
try? Adfter 18 years of freedom, this
country hag been reduced to what.
It was a land of plenty; it has been
converted into a land of puverly and
the entire nation has been converted
inlo a nation of beggars, dignified
beggars, as far as our Ministers are
concerned and they go on begging
from country to country to save our
people in the name of God or in the
name of so-called socialism and de-
mocracy.

When we are discussing the Finance
Bill in this House, there iz a mass
agitation going on in every State
against high prices, against soaring
prices, against  starvation, against
famine and last but not the least
against non-payment of a proper
wage by the employer both in the
public sector and the private sector.
And how ig the Government going to
check or suppress those people's
movement? If it is the question of
shedding tears, tears are being coun-
teracted by tear-gas; discontentment
is being counteracted by lathi and
anger is being counteracted with
bullet. This is how this Congress
Government, after 18 years of mis-
rule, ig crushing and suppressing the
fundamental rights of the people

The other day, when the hon, Home
Minister made th: statement, we
thought that after so many tlall-talks,
50 many promiseg made by them, even
by the Prime Minister, that there was
a chance of revocation of Emergency
and the end of D.ILR. What did we
hear? About the DIR., he said, it
wi'l be used judiciously and that it
will be used only in the border areas.
About the revecation of Emergency,
there was a clear ‘No' from them.
1 would like to know how this Gov-
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ernment which did believe once upon
a time in the democratic functioning
of the country, in Parliamentary de-
mocracy, has converted Parliamentary
democracy or constitutional dictator-
ship into wunconstitutiona) dictator-
ship. This is a sad commentary on
our democracy, and I assure the hon.
members here who want the end of
DIR. and the end of the Emergency
that the people of this country will
truly fight out the Nanda regime and
the regime of D.LR. The time is fast
approaching when the D.LR. and the
Emergency arc going 1o be shattered
to pieces by the people of this coun-
try.

There are many problems which
are confronting this country, The
hon. Finance Minister hag given some
concession to the lower middle class

he low income group and I con-
gratulate him for that, but what is the
concession actually given? It is said
that we want resources; we want to
mobilise resources for the implemen-
tation of the Five Year Plan. How
are the prices going up? During the
end of the Third Five Year Plan, the
index of the cost of living went by 38
points. If there ig going to be taxa-
tion, inflation and frustration jn the
country, I do not know what is going
to happen to this country.

There ig mass unemployment here.
The number of unemployed goes on
increasing from year to ycar. I was
happy to hear the hon, Labour Minis-
ter when he spoke the other day; he
clearly admitled that the figure of
unemployeds had gone up. When un-
employment is going up like this,
more textile mills are closed. In my
constituency, Kanpur, about 8,000
employecg are without any money;
they are without any salary or allow-
ance since the last ten months. 1 read
in the newspapers today—I wag mot
here to hear the hon. Minister of Com-
merce saying this—that the Cabinet
has very kindly sanctioned a sum of
Rs. 80 lakhs for the running of the
Muir Mill. It that Mill does not start
functioning from 1st May, the workers
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have decided to go on a hunger strike
in Kanpur. More mills are likely to
be closed. Nearly 30 to 40 thousand
textile workers are on the streets to-
day because of the mismanagement of
the private owners, the private com=
panies, and Government has failed to
take over those units, I would re-
quest the hon. Finance Minister to
kindly consider this aspect and see
that those mills are Laken over by
Government,

When there is growing unemploy-
ment, what do we see?  Electronic
computers are brought from America.
My hon. friend, Mr Chatterjee, has
said enough about computers, I am
extremely grateful to the Finance
Minister for giving some assurances
to me and 1o my friends belonging to
the All India Insurance Employees
Association that he would personally
look into the whole matter. A ques-
tion was put in this House to Shri
Bhagat the other day and I said—it
wag & supplementary question put on
the 17th February, 1966—that 14,000
vmployees were likely to be declared
surplus or were ]iltely to face re-
trenchment after the installation of
one electronic computer. Today when
this gquestion was raised, hon. Shri
Bhagat said that this was not true.
May I mention for his information the
following:—

“However, the House was com-
pletely in the dark as to the make
and model of the computer ins-
talled in the Bombay Office of the
LIC. According to a recent find-
ing of the University of Chicago,
the IBM, 7084 computer used
there takeg about an hour of com-
puter time to do the equivalent
of one million man hours of desk
calculator work."

1 am not quoting from my own
memory; this is from g document and
T am told that, with the installation
of two computers in the country—one
in Bombay and the other in Calcutta—
nearly 24,000 employees are go-
ing to be declared surplus.
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Shri B. R, Bhagat: But how? Who
has caid that?

Shri 8 M. Bamerjee: | know it is &
matter for argument and it is a debat-
able point. I am glad that the hon.
Finance Minister has wvery kindly
agreed to see the computers himself
and then discuss this problem. I
would request Shri B. R, Bhagat to
sccompany the Finance Minister to
Bombay or Calcutta and see those
computers, They are termed as man-
calers even in the progressive coun-
tries, and cven in the developed coun-
tries like the USA etc. Can this coun-
try afford to have these computers?
Will efficiency incrcase? Has it in-
creased in other countries? Has it not
resulted in unemployment in  many
countries, even though the avenues of
employ ment are much more in those
countries? So, I would request the
hon. Finance Minister that as soon as
possible, after the expiry of the session,
he should go himself and see these
computers. 1 shall be conviced if he is
convinced and he tells me that the in-
troduction of the glectronic computers
in the LIC will not result in unem-
ployment,

The Minister of Finance (Shri
Sachindra Chaudhuri): I may tell my
hon. friend Shri S. M. Banerjee, as 1
told him in privale, that 1 shall myself
8u and see these computers. In the
meanwhile, 1 have been studying the
prublem. [ have got some literature
about it which 1 would like the hon.
Member to see some time, if you would
permit me to tell him. It is from
England. I have just got it; I have
not got it myself bup I have got it in
the Department, and I am told that
stalistics were taken in 600 different
institutions where computers hag been
introduced, and there had not been any
diminution in employment as a result
of it but rather the employment poten-
tial has gone up. But as I said, I have
not myself seen this literature, I have
to study it. And in any event, as I
have said so many times in this House,
I do not go by what happens in Eng-
land or America; I want to go and see
these myseir.
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Shri §. M. Banerjee: I thank the
hon. Minister very much, and I shall
not touch this point any more after
this assurance from him, and 1 am
extremely thankful to him for enlight-
ening this House with his observations.

I would request him to kindly con-
sider not only the question of dearness
allowance but also another point, So
Tar as dearness allowance is concern=
ed, I know that he is going o convene
a meeting and discuss the matter in a
bipartite or (ripartite meeling under
the chairmanship of the hon. Prime
Minister. But whatl about a national
wage? Today, when we are demand-
ing a national wage, whether it be for
the State Government employees or
for the employces in  the private
seclor or for the Central Government
vmployees, what is happening in some
of the Departments?  There iz one
glaring instance that I want to refer
to. I am referring to the case of near-
ly 4000 to 5000 employces of the Sur-
vey of India who are really enguged
on a strategic job, and who did a won-
derful job during the Chinese aggres-
sion and during the Pakistani aggres-
gion. What was their demand? They
wanted implementation of the scales
of pay for comparable grades and
trades according to the Pay Commis-
sion’s report. In 1962, Shri Humayun
Kabir who was the Minister in charge
said in this House that the matter of
the revision of pay scales was pending
consideration of Government. Five
years have passed and nothing has
happened,

Last year, I had referred to this
question when Shri M. C. Chagla was
here, and he also said that it was the
Finance Ministry which was coming
in the way. I may tell the hon. Mini-
ster that the Survey of India Karma-
chairs, Class III and Class IV employ-
ess are being denied the concession
which has been given to all employees,
nearly 22 lakhs employees of the Cen-
tral] Government, only brcause it is
said that the Finance Ministry did not
agree. That is why 1 am putting this
question to the hon Finance Minister
for whogn I have the greatest regard.
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I would request him to kindly consiue;
the demand of the Survey of India
karmachuris or employees.  They do
not want revision of pay scales. They
simply want thut the compurable
grades in the other Departments should
be madc epplicable o the Survey of
India pcople. 1 am sure the Finance
Minister will kindly consider this mat-
ter and give a reply that the Finance
Ministry is not responsible for the de-
lay but it is the Education Ministry
which is responsible for the non-fina-
lisativn of ihis matler, because cvery
time we raise the question here be-
fore the Education Minister, we are
told that it is the Finance Minister
which is the watchdog of this Govern-
ment which does nol allow anything
1o come up.

There is alsp another aspect of the
problem facing the Survey of India
class 11l and class IV employecs and
also class Il employees who are work-
ing at about 14,000 feet height; on the
glaciers they work, and at Bomdila
they worked; whea the military people
ran away, the Survey of India em-
ployees, about 14 or 15 of them stood
there; they did not know that Bomdila
had fallen to the Chinese, and they still
worked there and worked with a full
sense of responsibility. They deserve
encouragement.  But still they are
retained as contingency slafl, working
for more than 8-10 years; they have
not been made permanent; they have
not been made regular. This 1s a sad
commentary on our permanency and
our tall talk of bringing in socialism
in this country. 1 would request the
hon. Minister to kindly consider these
two points because the Education Mini-
stry definitely fec.s that it is Finance
which is standing in the way.

Then 1 shall refer to the question of
the pensioners. The Bharat Pension=
ers Samaj or Pensioners throughout
the country, whether belonging to the
Central Government service or State
Government service, have made fer-
vent appeals to the Finance Minister
and the Prime Minister. Their de-
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mangd is that when the prices are ris-
ing, they should be given a fair deal;
they shoulyg be given dtarness allow-
ance, they should be given some more
benefil, or the quantum of pension
should be increased.

Mr. Deputy-Speaker: His time is up.

Shri 5, M. Banerjee: I have 21

minutes. I did noy speak in the De-
mands. .....

Mr, Deputy-Speaker: You have
taken 15 minutes. ...

Shri S. M. Banerjee: 1 was told by

the office that I would get 8 minutes
because of that. 1 do not want 8; at

least give me 5 minutes. 1 sacrifice
3 minutes.
So, I request that the pensioners

should be given some benefit. I know
the Finance Minister has got a soft
corner for them. After all, they are
at the fag end of their lives. They
have surved the courtry and they
should be given some monetary benefit
to compensate for the rise in prices.

Coming to the difficulties of the tca-
chers, what is happening? Some con-
eession was given to the university and
college ieachers. But what about the
primary teachers? Government gene-
rally say that they mre the builders of
the nation. But these builders of the
nation are on ihe streets in Calculta,
UP and so on. The primary and sec-
ondary school teachers are on the
sureets, whether it is Kerala, Bengal,
UP or any other State. What should
they teach the boys, the future of our
nation, if they are under-fed, under-
nourished, inadequately clothed?
Naturally, 1 feel that they should be
given a proper place in the society.
The primary teachers should be given
at least something more, if not some-
thing more. at least the same as what
the class IV employees of the Central
Government are getting.  They are
getting less than what chaprasis are
getting. How do we say that these
teachers are the builders of our nation
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and they will build the character and
morale of our students who are going
to be the pride of our country?
Coming to other points, there is the
question of constitution of wage
boards. The railway employees have
demanded a wage board, the Defence
employees have demanded ong for
themselves. It is not being  given
on the ground that the time ia
not ripe. When will it be ripe?
When there is a mass agitation
throughout  the country when the
workers in Defence or railways or in
P & T unite undet a banner and start
a country-wide agitation? 1 hope the
hon. Financ: Minister wiil agree that
there should be industrial peace, and
if there is going to be industrial peace,
it is only on the basis of mutual under-
standing, on the basis of give and take.
The workers gave their unconditional
support during the emergency, during
the Chinese and Pakistani aggressions.
I plead that they should be given their
share. During those critical times we
never demanded anything from the
Government. We said, “Let us work,
let us sheq the last drop of blood for
protecting our land, and then afler
that, when the situation is normal, we
shall definitely put up our demand
cither for n wage board or a pay com-
mission." Unfortunately, this is being
denied. So, T would request the hon.
Minister to kindly consider this point.

It has been said in the other House,
and 1 want to know from the hon.
Finance Minister whether it is a fact
that Rs. 31 lakh as income-tax has been
written off in the case of an industria-
list of Kanpur, whether it is the same
person who fought the Gonda election,
whether it is the same person who was
a Member of this House, whether jt is
was the same person whp com-
pelled this Government i, issue
an ordinance and acquire a plece of
land. TIs he so strong that in this case
Rs. 31 lakhs have been written off?
Under what law? The Finance Mini-
ster must institute an impartial high-
power enquiry into this, and if it ix
true that Rs. 31 lakhs have been writ-
ten off in the case of this industrialists
who own shares to the tune of more
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than Rs. 1 crore in one unit in Kanpur
and Rs. 40 to Rs, 50 lakhs in another
unit, and this has been done by the
Central Board of Revenue or by any
Minister, then that Minister and the
Chairman of the Central Board of
Revenue must resign.  This is most
unfortunate. This has become a scan-
dal in Kanpur. That is why I request
the hon Finance Minister to institute
an enquiry himself T shall be satisfied,
because he was not a parly to the
whole thing, if he comes to this House
and savs this was normal. The man
exists. lives here, he has not shifled
io Pakistan or London. He is in Kan-
pur enjoying the support of g section
of the Congressmen and is donating
to the congress coffers I want an
enquiry because cvery, citizen if Kan-
pur, not only Kanpur but the whole
country., wants to know from the
Government why this Rs, 31 lakhs has
been written off.

Shri Arunachalam (Ram@anatha-
puram): 1 Rise to support generally
the provisions of the Finance Bill. The
Finance Minister has done well to
keep the burden of additional taxation
evenly distributed. There again, he
has taken care to see that the vulner-
able sections of the community, espe-
cially the low income groups, have
been given substantial relief in the
prevailing situation of rising prices.

The enhancement of the exemption
limit for income-tax by another Rs. 600
per annum i3 a welcome relief to this
low income group. Although this by
itself might not provide the necessary
and full relief. one cannot escape
additional burdens in a developing
economy, with all the stresses and
strains in the process of building up
the desired better standards of life
for posterity.

The present neced is universally
realised as a favourable climate for
creating conditions for greater invest-
ment in the interest of the growth of
the development rate, This idea is
unexceptionable. The experience of
other countrics which had passed
through this process of development
should be an eye-opener tn Indla. Tt
is not without sacrifices that a nation
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had progressed. And, therefore, the
Indian peop'e should be prepared to
incur hardships for the present with
an eye on the future. And people in
general would be willing to put up
with these temporary hardship and I
have no doubt that the Finance Mini-
ster has provided the much needed
cheer among the people even in the
midst of hardships.

Coming to specific points, I should
like to point out that the need for
improvement of agriculture cannot be
over-cmphasized. India should strive
to achieve self-sufficiency in foodgraing
in the shortest time possible. And
our policies for giving agricultural
production the highest priority almost
equal to building up defence is wel-
come. If everything goes on well, the
target of achieving 97 million tons of
foodgraing by the next wvear and an
overall achievement of a target of
125 million tonnes of foodgrains by the
end of the fourth plan is g laudable
objective. The necessary confidence
has been created by the government
for this purpose. The need for pro-
viding the necessary facilities for this,
namely, completion of minor and
medium irrigation projects, so that the
primary need of irrigation is provided
is fully realised. Although it is a
welcome thing, much however depends
on favourable monsoons, The un-
precedented failure of rains all over
the country last year is a lesson that
we have not been &ble to conquer
nature. Drought conditions are a
cyclic change and it is to be hoped
that in the next few years, we would
be given a fawvourable climate for
achieving a break-through in the pro-
cess of agriculturel development, In
thiz connection, I would urge the
government to pay prompt atlention
to the utilisation of all available re-
sources of water on a war footing.
There is & considerable volume af
water in Kerala which ia going waste.
It only the government could bring
about en understanding thet the sur-
plus waters of Kerale were diverted to
the orid regions of Madras, Madras
could well be depended up on produce
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enough grains te supply to Kerala.
Some fresh thinking on this subject Is
to be undertaken so that the long
drawn out disputes over the sharing
of waters are brought to an early end
to the benefit of the country as a
whole.

Another aspect of the matter that T
have to stress, Sir, is the pitiable lot
of the large number of repatriates
coming to India from Burma and
Ceylon. Most of them had been driven
out of their former possessions in
Burma and Ceylon because of the
policies of those countries. They are
very experienced cu'tivators and only
if the government is imaginative to
rehabilitate them on proper agricul-
tural settlements, they could be a rich
assct to the country. The steps so
far taken by the government in pro-
viding them rehabilitation assistance
by way of loans have not touched the
fringe of the problem, It is true that
most of these people have come to
Madras, Andhra Pradesh and Kerala.
There is not much of surplus land In
those states. Om the other hand, there
is plenty of cultivable land in states
like Madhya Pradesh and Andaman
and Nicobar Islands. Why not the
government take an overal] situation
into account and permit the repatriates
to go and settle down in those areas.
Unfortunately much has not been done
In this respect. The Andaman and
Nicobar Islands has been treated as a
vlose preserve for refugees from East
Bengal It could be possible for the
fovernment te open out these arces
for the repatriates from Burma and
Ceylon alse so that they could culti-
vate those lands and provide the
much needed foodgrains, There should
be a rethinking on this matter and 1
urge that the governmeaf should keep
hese points in view and try to formu-
late an imaginative policy in the
maiter of rehsbilitation of these
unfertunate repatriates.

The problem of Ceyl re-
patrabes is a continuing ome and as
new waves of imumigrants would
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come in the near future, there should
be also an integrated scheme to pro-
vide them with necessary facilities in
a phased manner so that not only
could they be properly rehabilitated,
but by spreading them out in other
areas. the national integration could
also be achieved.

Much of the present talk is for pro-
viding fertilisers to the farmers and
giving them improved seeds, farm im-
plements, land to the tiller and pesti-
cides and inseclicidess While no
objection could be taken to these laud-
able schemes the crying need of the
hour is water. It has been our experi-
ence that whercever there had been
plenty of irrigation, the result had
been bumper crop. Therefore, I should
once again stress the need for empha-
sising the irrigation aspect and urge
upon the govrenment to settle inter-
state disputes over sharing of waters
ro that the country is taken as a single
unit instead of talking in terms of
states and zones.

Now, I come to my constituency,
rather to their erying needs which
have long been overlooked. The
majority of the population in Rama-
nathapuram constituency are devoted
to agricultiire as their sole occupation,
The distresses under which they are
groaning year after year owing to the
failure of monsodns, particularly in
that dry area, defy description. It has
become a regular feature of the life
of the peasants of the area to move in
utter despair in search of some em-
ployment to the adjacent districts.
This exodus can be stopped and the
life of the poor cultivators can be
bettered by assuring supply of water
for irrigation by sinking tubewells in
the thousands of tanks scattered over
the whole area.

In addition to this, there is another
possible source of supply of water—a
project which I am sure is known fo
our hon. Minister of Irrigation and
Power. This, if implemented, will
make the arid area of Ramanmtha-
puram bloom like anything. I mean
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the canalising of the waters of the
Idiki river of Kerala gnd diverling it.

Given the goodwill of the Govern-
ment and chances of augmenting
water facilities for irrigational pur-
poses, I can assure the Centre that the
two lakh acres of land in my consti-
tuency will, besides improving the lot
of the agriculturists of the area, make
no mean contribution of rice to the
nation, particularly in the context of
the food scarcity which is parisiting
in the country,

In this context. T wish to invile the
attention of the Centre thal both the
Government of Madras and the Plan-
ning Commission have declared East
Ramanathapuram area as thy most
backward one i the whole of the
Madras State. I understand that the
Central Government has been gener-
ous enough to afford special conces-
sions and treatment {o such eastern
districts of Uttar Pradesh as are back-
ward. In the name of equily and-
justice, T plead for the same gencrous
treatment being meted out to the
people of East Ramanathapuram, a
most backward area in Madras State,
who have been tried again and again
by Nature's fury and who, therefore,
merit the benign consideration of the
Government.

With these words, 1 resume my seat,

oft sgew Wt (07w ) - T
HETT, ¥7 A € Gq-adTr FrmTei 6
wraTer gt § W7 Fresde € g
& gt 2w § agA aft aveet 6 R
TEIE o Ay F ool g i Aw
pr AT A A im e ow
tar fimmt Wt }, wradsuT €1 wE oAy
o ot ¥, ot AA wrrAr oy ww E e
Iufa g ¥, 9 v Awrw ywfy ¥ arai
o7 Frt & wga § ot O e 1w
gor A A R fr WA md A
7% frar & 1 ap o & Afrer Al
w1 7, formy o Hegn T} % W, afew
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18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, May
3, 1966|Vaisakha 13, 1888 (Saka).
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